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i

LOK SABHA

Wednesday, May 26, 1976/Jyairiha 5, 
1898 (.Saka)

The Lok Sabha met at Eleven of the 
Clock

[Mr. S p e a k e r  in the Chair]
PAPERS LAID ON THE TABLE 

A n n u a l  P la n , 1976-77
THE MINISTER OF STATE IN 

THE MINISTRY OF PLANNING 
(SHRI SANKAR GHOSE): I beg to
lay on the Table a copy of the “Annual 
Plan 1976-77’’ (Hindi and English 
versions). [Placed in Library. See 
No. LT-10916/76].

R e v ie w  o n  and  A n n u a l  R e p o r t  o f  t h e  
H in d u s t a n  P a p e r s  C o r p o r a t io n , ltd ., 

f o r  1974-75
THE MINISTER OF STATE IN 

THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. P. 
SBARMA): On behalf of Mr. Maurya
I beg to lay on the Table a copy each 
of the following papers (Hindi and 
English versions) under sub-section (1) 
«f section 619A of the Companies Act, 
1956:—

(1) Review by the Government on 
the working of the Hindustan Paper 
Corporation Limited, New Delhi, for 
the year 1974-75.

<2) Annual Report of the Hindustan 
Paper Corporation Limited, New Delhi 
for the year 1974.75 along with the 
Audited Accounts and the comments 
of the Comptroller and Auditor Gene
ral thereon. [Placed in Library. See 
No. LT-10917/76.]

2

N o t if ic a t io n  u n d e r  A l l - I n d ia  S e r v ic e s  
A c t ,  A n n u a l  R e p o r t  o r  C e n t r a l  V i g i 
la n c e  C o m m i s s i o n  f o r  1974-75 an d  a  

M e m o r a n d u m  e t c .

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENT
ARY AFFAIRS (SHRI OM MEHTA): 
I beg to lay on the Table—

< 1 j A copy each of the following No
tifications (Hindi and English versions) 
under sub-section (2) of seciion 3 of 
the Ail India Services Act, 1951: —

(i) The Indian Administrative Ser
vice (Appointment by Promo
tion) Second Amendment Re
gulations, 1976, published in 
Notification No. GSR 626 in 
Gazette of India dated the 8th 
May, 1976.

(ii) The Indian Administrative Ser
vice (Appointment by Promo
tion) Third A m e n d m e n t  Regu
lations, 1976, published in No
tification No. GSR* 627 in Ga
z e t te  of India dated t h e  8 th  
May, 1976.

(iii) The Indian Police Service (Ap
pointment by Promotion) 
Amendment Regulations, 1976 
published in Notification No. 
GSR 628 in Gazette of India 
dated the 8th May, 1976.

(iv) The Indian Forest Service (Ap
pointment by Promotion) 
Amendment Regulations, 1976, 
published in Notification No. 
GSR 629 in Gazette of India 
dated the 8th May, 1976.
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(v) The Indian Administrative Ser

vice (Fixation ol Cadre 
Strength) Tenth Amendment 
Regulations, 1976, published in 
Notification No. GSR 329(E) 
in Gazette of India dated the 
llth May, 1976.

(vi) The Indian Administrative Ser
vice (Pay) Ninth Amendment 
Rules, 1976, published in No
tification No. GSRI 330(E) in 
Gazette of India dated the 
llth May, 1976.

(vii) The Indian Police Service (Fi
xation of Cadre Strength) 
Sixth Amendment Regulations, 
1976, published in Notification 
No. GSR 340(E) m Gazette of 
India dated the 15th May, 1976.

(viii) The Indian Police Service 
(Pay) Fifth Amendment Rules, 
1976, published in Notification 
No. GSR 341(E) in Gazette of 
India dated the 15th May, 1976. 
[Placed in Library. See No. 
LT-10918/76J.

(2) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Central Vigilance Commission for the 
year 1974-75.

(ii) Memorandum (Hindi and Eng. 
lish versions) explaining the reasons 
for non-acceptance by Government of 
the Commission’s advice in certain 
cases mentioned in the above Report. 
[Placed in Library. See No LT- 
10919/761.

(3) A copy each of '.he following 
documents (Hindi and English versions) 
under sub-section (4) of section 3 of the 
Commissions of Inquiry Act, 1952:—

(i) Report of the Commission of 
Inquiry into the allegations 
against certain former Minis
ters of Punjab—Volume II.

(il) Memorandum of Action taken 
on the Report. [Placed in Lib
rary. See No. LT-10920/76].

N o t if ic a t io n s  u n d e r  C u s t o m s  A c t  
a n d  C e n t r a l  E x c is e  R u l e s

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF 
REVENUE AND BANKING (SHRI 
PRANAB KUMAR MUKHERJEE): I 
beg to lay on the Table—

(1) A copy each of the following No. 
tifications (Hindi and English versions) 
under section 159 of the Customs Act, 
1962:—

(i) GSR 338(E) published in Ga
zette of India dated the 14th 
May, 1976 together with an 
explanatory memorandum.

(ii) GSR 680 published in Gazette 
of India dated the 15th May, 
1976. [Placed in Library. See 
No. LT-10921/76].

(2) A copy of Notification No. GSR 
342(E) (Hindi and English versions) 
published in Gazette of India dated the 
17th May, 1976 issued under the Cen
tral Excise Rules, 1944 together with 
an explanatory memorandum. [Placed 
in Library. See No. LT-10922/76J.

R e p o r t  on  th e  w o r k in g  of  th e  C o m 
m i s s i o n  o f  R a i l w a y  S a f e t y , 1974-75
AND PAPERS UNDER ART CORPORATION*?

R u l e s

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI SURENDRA 
PAL SINGH): I beg to lay on the
Table—

(1) A copy of the Report (Hindi and 
English versions) on the working of 
the Commission of Railway Safety for 
flu* year 1974-75. [Placed in Library. 
See No. LT-10923/76].

(2) A copy each of the following 
papers (Hindi and English versions) 
under sub-rule (5) of rule 3 of the Air 
Corporations Rules, 1954: —

(i) Summary of Budget Estimates 
for Revalue and Expenditure 
of Air India for the year 1976- 
77.

Papers Laid ^
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(ii) Summary of Actuals for the 
year 1974-75, Budget Estimates 
and Revised Estimates for 
the year 1975-76 and Bud
get Estimates for the year 
1976-77 of Air India.

(iil) Summary of Revenue and
Expenditure Budget Estima
tes for the year 1976-77 and 
Revised Estimates for the year 
1975-76 of the Indian Airlines,

(iv) Summary of Actuals for the 
year 1974-75, Budget Esti
mates and Revised Esti
mates for the year,
1975.76 and Budget Esti
mates for the year 1976-77, of 
Indian Airlines. [Placed in 
Library. See No. LT-10924/ 
76].

R e v i e w  o n  a n d  A n n u a l  R e p o r t  o f  
C e n t r a l  in l a n d  W a t e r  T r a n s p o r t  C o r 
p o r a t io n  L t d . f o r  1974-75 a n d  N o t i f i 
c a t io n  u n d e r  M e r c h a n t  S h ip p in g  A c t

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI H. M. TRI- 
VEDI): I beg to lay on the Table—

(1) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 19C6-—

(i) Review by the Government on
the working of the Central In. 
land Water Transport Corpora
tion Limited, Calcutta, for the 
year 1974-75.

(ii) Annual Report of the Central
Inland Water Transport Cor
poration Limited, Calcutta, for 
the year 1974-75 along with 
the Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. 
LT- 10925/76].

(2) A copy of the Merchant Ship
ping (Examination of Engineers in the 
Merchant Navy) Amendment R u le s  
1976 (Hindi and English versions) 
published in Notification No GSR 
646 in Gazette of India dated the 8th 
May, 1976 under sub-section (3) of

section >458 of the Merchant Ship
ping Act, 1958. IPlaced in Library. 
See No. LT-10926/76.]
S t a t e m e n t s  s h o w in g  a c t io n  takjen b y  
G o v e r n m e n t  o n  v a r io u s  a s s u r a n c e s , 

e t c . c i v e n  b y  M i n is t e r s

THE DEPUTY MINISTER IN THfc 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS (SHRI B. SHAN
KAR AN AND) : i beg to lay on the
Table the following statements show
ing the action taken by Government 
On. various assurances, promises and 
undertakings given by the Ministers 
during the various sessions of Fifth 
Lok Sabha:—

(i) Statement No. XXV—Third
Session, 1971

(ii) Statement No. XXII—Eighth 
Session, 1973.

(iii) Statement No. XIX—Ninth 
Session, 1973

(iv) Statement No. XXIII—Tenth
Session, 1974

(v) Statement No. XVI—Eleventh 
Session, 1974

(vi) Statement No. XV—Twelfth 
Session, 1974

(vii) Statement No. XIX—Thir
teenth Session, 1975,

(viii) Statement No. Ill—Fifteenth 
Session, 1976

(ix) Statement No. I—Sixteenth 
Session, 1976 

IPlaced in Library. See No. LT- 
10927/76].

A g r e e m e n t  b e t w e e n  C e n t r a l  G o v e r n ,  
m e n t  an d  t h e  S t a t e  o f  R a j a s t h a n  re. 
D e v e l o p m e n t  e t c ., or r o a d  l in k s  o f

N a t io n a l  H i g h w a y s  i n  R a j a s t h a n

THE DEPUTY MINISTER IN THB 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRT DALBIR 
SINGH): I beg t0 lay on the Table a 
copy of the Agreement dated the 6th 
April 1976 (Hindi and English ver
sions) entered into between the Central 
Government and the Government of 
the State of Rajasthan in respect of the 
development and maintenance of road
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links of National Highways situated is 
the State of Rajasthan, under section
10 of the National Highways Act, 1956 
[Placed in Library. See No. LT-10928/ 
76].

l l .t t  b » .
ESTIMATES COMMITTEE

M in u t e s

SHRI BHAGWAT JHA AZAD (Bh* 
galpur); I beg to lay on the Table the 
following Minutes of the Estimates 
Committee: —

(1) Minutes of the sittings relat
ing to the Eighty-ninth, 
Ninety-seventh, Ninety-eighth, 
Ninety-ninth, Hundred and 
first and Hundred and second 
Reports of the Committee.

(2) Minutes of the sittings of the 
Committee relating to the Pro. 
cedural and General Mailers.

11.94 hr*

COMMITTEE. ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE

\ (i) M in u t e s

SHRI S. M SIDDAYYA (Chamaraja- 
nag&r): I beg to lay on the Table
Minutes of the sittings of the Commit- 
tee on Absence of Members from the 
Sittings of the House held on the 23rd 
March, 7th Apnl, 29th April «nd 25th 
May, 1976.

( i i )  T w e n t y - e ig h t h  R e p o b t

8HRI S. M SIDDAYYA: I beg to 
present the Twenty-eighth Report of 
the Committee on Absence of Members 
from the Sittings of the House.

liJS bn,
JOINT COMMITTEE ON OFFICES OF 

PROFIT

E ig h t e e n t h  R e p o r t

S£RT PATTAHHX RAMA RAO (Ra- 
jamundry): I beg to present the
Eighteenth Report of the Joint Com
mittee on Offices of Profit.

11.06 hrs.

MATTER UNDER RULE 377

H e l p  to  f a m il ie s  o f  p o l it ic a l  d e te n u s

SHRI P. M MEHTA (Bhavnagar): 
Mr Speaker, Sir, with your permission, 
I raise this matter of public impor
tance under Rule 377.

“It is reported that Acharya 
Vmoba Bhave has spoken to the 
Hon’ble Primp Minister about 
extending help to the families of 
political detenus in the country”

I have raised this matter because 
many families of the political detenus 
could not manage to make both ends 
meet, their children had to discontinue 
their studies for non-payment of fees, 
and they have to face eviction from 
their houses because of non-payment of 
house rents. They are passing their 
days through great difficulties It is 
a matter of concern to this House and 
to the people of this country.

1, therefore, request Government 1o 
make a statement thereon.

s fr  r r ^ m r  u k

| I

4 SHBI S. ty, BANERJEE (Kanp^): 
I have written to you, Sir. alreaty 8"  
a matter of public importance. I have 
been mentioning it fqj- the last 3 qr 4 
days.
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MEL SPEAKER: Do you want to 
raise another matter?

SHRI S. M. BANERJEE: Yes, Sir.
&&1&A&ER: Is it not under

this?
SHRI S. M. BANERJEE; Is some— 

.body making a statement on this?
THE MINISTER CfF HOME AF

FAIRS (SHRI K. BRAHMANANDA 
REDDY): Maintenance allowance to 
the, families of persons detained under 
MISA Is ‘paid in admissible cases under 
the orders issued by the State Govern
ments and the Union Territory Admi
nistrations under the provisions of 
section 5 of MISA. This is decided 
on the merits of each individual case, 
with due regard to the financial cir
cumstances of the family of the 
detenu and his position as the sole 
bread winner of the family, irrespec
tive of other considerations including 
the detenu’s political affiliation, if any. 
According to information received from 
State Governments and Union Terri
tory Administrations, appropriate 
maintenance allowance has been 
sanctioned to the families of some 
detenus in Assam. Jammu & Kashmir, 
Meghalaya, Orissa, Punjab, Bajasthan, 
Tamil Nadu, Himachal Pradesh, IJtter 
Pradesh and West Bengal.

Honourable Member has referred to 
a reported talk by Acharya Vinoba 
dhave with the Prime Minister about 
this matter. I would like to clarify 
that as far as it could be recollected 
Acharya Vinoba Bhave has not spoken 
to ‘the Prime Minister on this matter.

Sr srfcT t  faFraft
arf?r «rcr«r  |  1

*farr *rn  t ^ r r (^ r )  •■’rar- 

CSftttrAfptidtttf)

MR. SPEAKER: No debate on this; 
you have heard the Government.

(Interruptions)

SHRI H. M. PATEL, (Dhandhuka?: 
The statement said, “Government 
takes action on it.”  Does it take 
action on its own in respect of every 
MISA detenu or an application has 
to be by each detenu or his family. 
Secondly, you said, “Some of these 
people have been given allowances.” 
There are other States which have not 
been mentioned here. Therefore, it 
would see that a number of Slates 
have not given any kind of allowances 
of this nature. I would be glad if 
you kindly clarify the matter further.

(Interruptions)

MR. SPEAKER: This is another
matter. (Interruptions)

SHR'I SOMNATH CHATTERJEE 
(Burdwan): Is there any uniformity 
about these rates or there are different 
rates for different places? What aire 
the rates fixed on this that have been 
paid by the State Governments?

«fv TTflrwmr w n ft : f*r$TT 
vfe ftift fam 1 lift  acnwffr 
* 5 1  ft? ^ *n r e r ftnrr 1 1 

ir s r 1 #  inw gT  iN  «rr, ?r> W
wfflf % ĉrnrr f̂ F ergf % sfWf wt

5 HTcT 2ffi=T 1 1

SHRI K. BRAHMANANDA REDDY: 
As the House is well aware, this is a 
matter where the State Governments 
are competent to do it. and as you all 
know, jail rules and the treatment to 
prisoners, etc. are contained in the Jail 
Manuals adopted by the State Govern
ments.

(Interruptions)

SHRI SOMNAfH CHATTERJEE: 
Copies are not available.

SHRI K. 'tiRAHftANANtfA RE£&?: 
Therefore, tccdrding to iri*8r«
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mation that I have placed before 
the House, it depends upon each J«il 
Manual or the rules that each State 
Government make. They have also 
got the right to decide their own 
formulae in this matter.

(Interruptions)

SHRI H. M. PATEL: They are con. 
tained under an Act. (Interruptions) 
At least I may make this request to 
him. While it is true that he knows 
that each jail has a different kind of 
Jail Manual, different rules and so on 
and so forth, could he, at least, indicate 
to them that in this matter a certain 
degree of uniformity would be desir
able? We can write to them. I am 
suggesting it for his consideration.

(Interruption*)

SHRI K. BRAHMANANDA REDDY: 
There can be no uniformity. (In
terruption*) , This is an old thing. 
This is under the State List, etc.

So far as the persons detained in 
several States are concerned, it is not 
the Central Government that have 
detained them. In the case of persons 
who have been detained by the Central 
Government, no application has been 
made at all by anybody.

SHRI S. M. BANERJEE: Sir, I want 
to raise an important matter..........

MR. SPEAKER: That is tomorrow. 
I have allowed it to come tomorrow.

SHRI SAMAR MUKHERJEE 
(Howrah): Sir, I want a clarification 
from the hon. Minister. He just now 
seid that no application has been made 
by anyone. Shall we send the appli
cations to him?

MR. SPEAKER: You can do so; you 
can send copies to him.

SHRI SAMAR MUKHERJEE: Just 
now, the hon. Minister said that there 
is no application from any detenu . . .

SHRI K. BRAHMANANDA REDDY; 
1 want to clarify what I said. So far 
as the number of persons who are 
detained by the Central Government 
is concerned, they are five and there 
is no application by anyone of them for 
any allowance. That is what I said.

SHRI DINEN BHATTACHARYYA 
(Serampore): Shri Noorul Huda is an 
M.F. of this House. He has written 
a letter.

£HB1 jSAMARi MUKHERJEE: Al
ready there are hunger strikes in 
various jails. Regarding allowance, I 
wrote to him about Jaipur Jail twice. 
After that, some allowance was given 
only Rs. 60, Rs. 75 and the maximum 
Rs. 125. Now, in the Calcutta Presi
dency Jail, the hunger strike is going 
on continuously from 17th May. In 
other jails also, they have written to 
him and they have threatened to go on 
hunger strike because they have no 
other alternative. Their families are 
completely starving. In West Bengal, 
there was a law and when we were 
under preventive detention, we enjoyed 
family allowance on the basis of Rs. 30 
per family member. Now, they have 
made the maximum Rs. 125.

Very recently, only last week, I met 
our M.P., Mr. Noorul Huda, in Assam 
Jail. He told me that the maximum 
family allowance given is R's 1J>0. But 
it is too inadequate. No family can 
survive oa the basis of this allowance. 
That is why a revision is absolutely 
necessary. It may be within the juris
diction of the State Governments. 
But the Centre should intervene and 
save the situation because the families 
are completely starving. They are 
detained for prevention, not for 
punishment. Why are their families 
being starved in this way? This »  
a very serious matter.

MR SPEAKER: Do you have the
number of persons detained under 
MISA who are getting allowance?

SHRI K. BRAHMANANDA REDDY: 
According to the information that 1 
have now about 2,348 persons are w  
ceiving allowance.
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SHBI SOMNATH CHATTERJEE: 
Sir. this a very important matter that
I want to raise with your kind indul
gence about the judgment which has 
been delivered by the Calcutta High 
Court in the LIC case—

MR. SPEAKER: I have asked the
Minister to make a statement tomor
row.

SHRI S. M. BANERJEE: What
about textile matter?

MR. SPEAKER: That is also to
morrow. I meant that. Both are 
there tomorrow.

11.45 hrs.
BANKING AND PUBLIC FINAN
CIAL INSTITUTIONS LAWS (AM

ENDMENT) BILL
THE MINISTER OF STATE IN 

CHARGE OF THE DEPARTMENT 
•OF REVENUE AND BANKING 
(SHRI PRANAB KUMAR MUKHER- 

-JEE); Sir, I beg to move:
“That the Bill further to amend 

the Industrial Finance Corporation 
Act, 1948, the State Bank of India 
Act, 1955, the Industrial Develop
ment Bank of India Act, 1964 and 
the Regional Rural Banks Act, 1976, 
be taken into consideration.

This Bill seeks to bring about a 
measure of uniformity in the pro
visions relating to appointment and 
fixation of terms and conditions of 
service of the Chairman of the Indus
trial Finance Corporation of India, 
the Chairman, Vice-Chairman and 
Managing Directors of State Bank of 
India, the Chairman and Managing 
Director of the Industrial Development 
Bank of India and the Chairmen of 
the Regional Rural Banks, in the 
relevant statutes under which these 
banks and institutions have been 
up.1 While commending the Bill for 
consideration of the. House, I shall 
■confine myself to explain some of the 
more important amendments.

As the House is aware, these banks 
and institutions were set up over the 
years from 1948 to 1976.

The Industrial Finance Corporation 
of India was set up in 1948 and its 
shares are held between the Industrial 
Development Bank of India (50 per 
cent), life Insurance Corporation and 
Scheduled Banks (about 35 per cent), 
cooperative banks and cooperative 
societies (about 15 per cent). Chair
man of this Corporation is appointed 
by the Central Government in consulta
tion with the Industrial Development 
Bank of India.

The State Bank of India was es
tablished in 1955. It was a successor to 
the Imperial Bank of India, a private 
sector bank, where the Cegitral Board 
was autonomous in the matter of 
appointment and determination of the 
terms and conditions of service of its 
senior executives. Under the State 
Bank of India Act, the Chairman and 
the Vice-Chairman of the Bank are 
appointed by the Central Government 
In consultation with the Reserve Bank 
of India after cosideration of the 
recommendations made by the Central 
Board of the Bank. They can be re
moved from service by the Central 
Government after consultation! with 
the Reserve Bank. In the case of the 
Managing Director of the State Bank, 
however, the appointment is made by 
the Central Board of the Bank wiLh 
the approval of the Central Govern
ment and he can be removed from 
service by the Central Board with the 
approval of the Central Government. 
As all the Directors of the Central 
Board are appointed by the Central 
Government, it is proposed that hence
forth the appointment of the Chair- 
man/Vice-Chairman/Managing Direc
tor of the State Bank should be made 
by the Central Government in con
sultation with the Reserve Bank.

The Industrial Development Bank of 
India was established in 19641 as a 
wholly-owned subsidiary i f  the Re
serve Bank and was restructured in
1975 as wholly-owned by the Central 
Goveramenf. Its Chairman and
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Managnlng Director are appointed by 
the Central Government and the terms 
and conditions of their service are also 
determined by the Central Govern
ment.

The Regional Rural Banks were con
stituted in 1975 with the shareholding 
distributed among the Central Govern
ment (50 per cent), the concerned 
State Government (15 per cent), and 
the sponsoring bank (35 per cent). 
The power of the appointment aitd 
determination of the terms and condi
tions of the service of the Chairman 
are wholly vested in the Central 
Govemnient.

Thus due to various historical 
reasons and changes in the sharehold
ing from time to time, the procedure 
for appointment, fixation of terms and 
conditions of service of the Chief 
Executives of these banks and finan
cial institutions are not uniform. In 
regard to the removal from office of 
these functionaries, there is a parti
cular procedure prescribed! in some 
Acts while in other Acts there are no 
such provisions. The Bill, I have the 
honour to move in this House, is de
signed to bring about a measure of 
uniformity in thiB behalf within the 
existing frame-work of the relevant 
statutes, and consistent with the 

ownership of the banks and the finan
cial institutions concerned.

Apart from the existing provision in 
the statutes or removal of these func
tionaries from office, circumstances 
m a y  arise when Government may con
sider it necessary to terminate the 
term of their office before its expiry. 
It is, accordingly, considered neces
sary and desirable to have such a 
provision vesting exclusively, in the 
Central Government the power to 
terminate the term of the incum
bents of these offices after giving 
them suitable notice of not less than 
three months in writing or salary and 
allowances in lieu thereof. At t'je 

time, these functionaries would 
be allojyed an option to be relieved ,pf 
their ofllie fey giving to ftie dfovert-
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meat a notice in writing of not less 
than three months. Similar conditions 
Of appointment are now obtaining In 
the case of Government servants as 
well as Chief Executives of the Pub
lic sector undertakings.

Sir, there are certain other amend, 
ments of minor nature in thfo Bill 
which are mainly of procedural or 
consequential nature.

With these remarks, I commend the 
Bill to the House for consideration. 
Sir, I move.

MR. SPEAKER: Motion moved: 
“That the Bill further to amend 

the Industrial Finance Corporation 
Act, 1948, the State Bank of India 
Act, 1955, the Industrial Develop
ment Bank of India Act, 1964 and 
the Regional Rural Banks Act, 1976 
be taken into consideration”.
SHRI SOMNATH CHATTERJEE 

(BUrdwan): The Hon. Minister has
said that to bring about a measure of 
uniformity in the procedure for 
appointment, fixation of terms and 
conditions, removal etc. of the high 
officers of the Finance Corporation, 
the State Bank, the IDBI and the 
Regional Rural Bank of India, this 
Bill has been brought. The only 
substantial provision made is to make 
it easy to get rid of these officers If 
you will k in d ly  go through the Bill, 
you will see that it is proposed to 
make it easy to get rid of these offi
cers. I don’t know the merits of these 
officers and I am not saying anything 
about them. But let us not talk about 
bringing about uniformity through 
this Bill: the only uniform provision
here is the provision for getting rid of 
them. There is nothing about service 
conditions, nothing about terms of Ap
pointment. Whet is there in this state
ment about their services conditions 
etc.? May be, some persons or some 
bad elements have to be got rid Of. 
Let them be got rid of. But what 
Is this procedure? We agree thfet 
banking is to play a very im
portant part in thê  economy of 
chi, country; we af* Hot triinfaSfaittg 
this. Not that, whatever is



ip Che sector of nationalised basks is 
desirable; there is much scope tor 
improvement; since the scope of this 
Bill is very limited, I am not trying 
to go into the larger canvas, but I 
hope the Minister is applying his mind 
to that aspect—the service conditions 
of not only the higher echelons but 
also the ordinary staff in the banks, 
nationalised banks and also the State 
Bank of India, IDBI, etc.

The State Bank’s importance cannot 
be minimised; it is next to the Reserve 
Bank of India; it was nationalised 
much before the nationalisation of the 
commercial banks; it is almost a State 
Bank as the very name indicates. 
Various important functions are to 
be performed by the State Bank of 
India. So far as the function
ing of the State Bank of India 
as a commercial bank is concern
ed, there are various things which 
need to be looked into. There are 
large amounts ol outstanding loans 
given to parties who do not deserve 
them on merits. I do not know what 
are the outstanding amounts and how 
much has been written off or treated 
as bad debts, and if any high officers 
like Chairman or Vice-Chairman or 
Managing Director has been responsi
ble. what steps are going to be taken 
against them. I do noT mind the 
Central Government taking power for 
the appointment of these officers, 
because, after all, the Central Govern
ment, through the Minister, is respon
sible to this House, is accountable to 
this House, so far as the functioning 
of the banks and these institutions is 
concerned. Instead of having this 
procedure for consultation, considera
tion, recommendation and ultimately 
behind the scene, the Central Govern
ment’s view prevailing, let the C e n tr a l  
Government come on the scene and 
take the responsibility itself fairly 
and squarely. I do not mind that.

But the position one has to consider 
is why this new clause for termination 
of services is going to be inserted, 
because, under the present State Bank 
of India Act itself, section 24 provides 
for the removal of title Chairman and
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the Vice-Chairman after consulting 
the Reserve Bank. If that power has 
been given, the only restraint on the 
absolute exercise of the poweg is 
that you haye to give them an oppor
tunity to show cause. Now, tint 
opportunity for show-cause will not be 
such a procedure which will stifle the 
hands of the Government in appro
priate cases to get rid of the incum
bents holding these posts. The inten
tion of the Parliament is very clear. 
So far as appointment is concerned, 
it has to be done in consultation with 
the Reserve Bank, and so far as 
removal is concerned, it has to be 
done, if I am not rfHstaken, in consul
tation with the Reserve Bank. Now, 
for termination, there is no provision 
for consultation with the Reserve 
Bank I would like to know from the 
hon. Minister why the Reserve Bank 
is being kept out of the scene alto
gether in this aspect and what will be 
the effect on the present incumbents. 
Although you want to make it retros
pective by Clause 2 of the Bill, U I 
may say so, a sort of drafting ingen
uity has been there to make it 
applicable retrospectively without 
saying so on the body of the Bill. I 
admire the ingenuity even if it is 
legislative drafting ingenuity. It ia 
said in Clause 2 of the Bill:

“Any reference in sections 3(i), 
4(ii). 5(i) and 6(k) of this Act to 
the chairman or, as the case may be, 
vice-chairman or managing ,director 
shall be construed as including a 
reference to the person holding 
office as such at the commencement 
of this Act.”

The State Bank of India Act will not 
contain any provision about retros
pective effect, not the other Acts will 
contain any such provision, but Clause
2 of this Bill, the Banking and . Public 
Financial Institutions Laws (Amend
ment) Bill contains this provision 
which makes it, in effect, retrospective. 
Why don’t you say so? What is the 
Government’s fear, I do not kno% I 
ygould like to know from the hfln. 
^JnUter as a matter of policy, why 
the Reserve Bank is being kept but o t

1808 (SAKA) Financial Institutions j  g.
Laws (Arndt.) Bill
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this aspect when the question of ter
mination of services of the Chairman, 
Vice-Chairman, Managing Director
-of State Bank, or Chairman of Indus* 
trial Finance Corporation or the 
Chairman etc. of the IDBI, the
Regional Rural Banks is concerned.
We want people of sufficient status—
I do not mean status in the society 
ag such—of sufficient qualification to 
be appointed in these posts. If they 
feel that in the exercise of absolute, 
-unrestrained and uncontrolled powers, 
their services can be terminated just 
by giving three months’ notice as an 
ordinary employee of a private con* 
cern it cannot inspire confidence in the 
minds of those people who would like 
to serve the country th ro u g h  the 
means of these institutions.

I know of a case and I raised it on 
the floor of the House also when we 
were discussing the Indian Iron and 
Steel Company Bill. One of the 
directors of Metal Box Company was 
getting Rs. 8000 per month as salary. 
At the request of Shri Mohan Kumara- 
inanglam, he took up a job in the 
Indian Iron and Steel Company as its 
custodian on a salary of Rs. 3000. He 
agreed to that voluntarily just to 
serve the nation, but he had to earn 
the displeasure of the powers that be 
in the corridors of North Block or 
South Block and he had ultimately to 
go. He resigned and left the job. He 
wanted to serve the nation and joined 
the Indian Iron and Steel Company 
at the call of the then Steel Minister, 
who is unfortunately no more with us. 
After the unfortunate death of Shri 
Mohan Kumaramanglam, his position 
was made so difficult that he had to 
leave the Indian Iron and Steel 
Company. He lost his previous job 
and he lost his job in the Indian Iron 
and Steel Company also and was left 
with no alternative but to try for a 
job elsewhere. It is not that every 
matter is tackled by the Minister. I 
am prepared to assume for the sake 
of arguments that Shri Pranab Kumar 
Mukherjee—I do hope that he does 
not change his attitude because of the
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company that he is keeping or will go 
on keeping—will apply his mind, if he 
is allowed to do so, uncontrolled and 
unrestrained and do things properly. 
But he is not looking after all matters. 
How things are done in Government 
heirarchy, he probably knows better 
than I; I know nothing. But this 
unrestrained power is not good. Why 
are you omitting the Reserve Bank 
out of the scene altogether? For 
appointment of the Chairman, you 
have to consult the Reserve Bank, for 
removal you have to consult the 
Reserve Bank, but for termination of 
his services, you have not to consult 
the Reserve Bank. He is not having 
even this minimum protection which 
an employee or an officer of his status 
should get. Although it is desirable 
that the Central Government may in 
Such cases instead of the local Boards 
take up this responsibility of appoint
ment, removal or termination, but this 
absolute right is liable to be misused. 
It may deter good people from coming 
and joining these institutions. I am 
sure, this is not the intention of the 
Government,—I hope, not—to push 
people by promotion as Chairman, 
Vice-Chairman etc., but to try to 
attract good people from outside. If 
that is so, how do you get them if 
they are liable to be dismissed at three 
months’ notice without any show 
cause, without *lny opportunity of 
representation, without the Reserve 
Bank’s Intervention in the matter, or 
their views being taken In the matter. 
I, therefore, submit that it may not 
serve the purpose which the hon. 
Minister has In view. It may help 
him temporarily, I do not know, but 
it may not ultimately serve this 
purpose. After all, when uncontrolled 
power is given, it is prone to be u sed  
in a manner which is not always 
really for the benefit of those for 
which the power is given.

We know. Government servarts 
can be retired compulsorily that i** 
what we call premature retirement. 
But there the Government has to 
satisfy at least one test, namely, 
retirement has to be done in public



interest. At least you have to prtma 
facie apply your mind and make out a 
case prima facie that the Government 
servant was not being found up to the 
mark and the public interest required 
that he should be retired and thus he 
can be got rid of by giving three 
month’s salary or three month’s notice. 
But here there is not even such a 
restraint. Public interests do not even 
come into the scene. After all these 
are public institutions. This is not 
about an employee in a Birla concern 
so that they can ride roughshod over 
any sense of justice and fairplay. 
Therefore, when a public institution 
and high officers are going to be 
covered by this and this power is 
being taken only to get rid of people.
I submit it may not and is not likely 
to inspire confidence in the minds of 
the future incumbents.

It sems that clause (2) is rather 
interesting. The disclosures are rather 
interesting. The scope of the Bill at 
the moment is very limited. In res
pect of officers in different banks and 
also nationalised banks and officers in 
institutions like the IFC, IDBI and the 
Regional Banks and the State Bank 
of India, a proper employment policy 
should be found out, should be chalked 
out and implemented. These are mat
ters which should not be dealt with 
unitwise like the complaints which 
we are now hearing about nationa
lised banks' functioning. There are 
complaints that a regional attitude is 
being taken up. We know that there 
are different banks in different areas. 
A  sort o f  regional attitude is being 
taken up. I hope the Minister is 
considering this aspect. There Is a 
Tanking Services Commission. These 
are matters which should be dealt 
with.

So far as other officers are con
cerned, there should be a proper and 
integrated employment policy, recruit
ment policy, posting policy and also a 
policy regarding terms and conditions. 
Your just taking powers here and 
there tor the purpose of meeting a 
ajfcnaHan ad hoc will not solve the 
problem. Therefore, I request the hon.
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Minister to allay the misgivings we are 
having that this power is likely to be 
misused. What is the check on (he 
power which is now being taken here 
by you to get rid of these high officers? 
Why are you putting the Reserve Bank 
out of the scene? Why do you not 
give them an opportunity?

In many cases, I know and nobody 
can deny that and I am sure even the 
hon. Minister cannot deny that, Gov
ernment servants, I do not say all. 
but in a number of cases, Government 
servants have been compulsorily retir
ed and the power has not been utilised 
for a proper purpose or for a proper 
object. In mgjiy cases these orders 
could not be sustained by the Gov
ernment, because there is not an iota 
of justification for getting rid of them. 
There are some high officers, some 
busybodies who can procure orders 
and who can exert influence. There 
are rivalries inside the organizations. 
We know of so many cases. The other 
day a high officer of the Calcutta Fort 
Commissioners’ office was compul
sorily retired. The matter was taken 
to Court. The Court repeatedly esked 
the Commissioners, Tell me, why he 
was made to retire? What fault has 
he committed?’ He was given glowing 
certificates and even two months 
before he was made to retire, he was 
given a certificate that he has render
ed immense service to the Calcutta 
Port. Then why he was made to 
retire? Because he had a quarrel with 
another officer. So he was sacked. I 
take it that the hon. Minister has the 
real intention of trying to do something 
good for the country and if you 
cannot do everything secretly and 
you have to trust people, then you 

’ have to attract proper people and put 
them at the proper place. And If you 
appoint people for 5 years and then if 
you try to get rid of them after six 
months without any rhyme or reason 
but you say it is in public interest 
because you do not have to account 
for that to anybody, that is not in the 
right direction. So, in taking these 
powers, you have to see that there are 
some checks and balances. There is 
no scope for unrestrained power.
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So far as the present incumbents 

are concerned, if your intention is to 
apply it to them also, as it seems to 
be, so in view of Clause 2 of the Bill, 
iiC they are already enjoying some 
statutory privileges or a fixed tenure, 
what will be the consequences cf 
terminating their services? I do not 
know whether the Minister has taken 
the views of the Law Ministry about 
its applicability in cases where the 
period has been fixed, because the 
State Bank Act requires that you have 
to fix the period at the time of his 
appointment. There may be other 
statutes having similar provisions. In 
those cases where you have fixed the 
period by a statute, can you nullify 
in the manner in which it is sought to 
be done?

These are the matters which require 
consideration.

I would request the hon. Minister 
to tell us as to what is being proposed 
to be done with regard to the general 
recruitment policy, appointment policy, 
promotion policy, service conditions 
of the employees there and also 
employees of the nationalised banks? 
This is very important. What will be 
the role of the Reserve Rank with 
regard to their appointment and ter
mination m future?

These are my submissions and I 
would request the hon. Minister to 
refer to them m his reply.

SHRI K. SURYANARAYANA 
(Eluru): This Bill has been introduced 
to bring about a measure of uniformity 
in tbe procedure of appointment of 
Chairman, Managing Directors and 
other officers. There have been only 
four institutions. They have not 
mentioned about the nationalised 
banks. As you know, they have simi
lar powers to remove the Chairman. 
No mention has been made in this 
.Bill about the Industrial Credit and 
Investment Corporation 6f India and 
other nationalised banks. I would like 
to fknow from the hon. Minister 
whether the Chairman of such insti
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tutions can bfe :feiaove& or they 1Orife 
g o t  the T igh ts already.

The procedure of loaning is nfrt 
uniform and there ife no general policy 
in this regard. Every institution has 
its own policy. The other day I vtas 
discussing about the grant of loan to 
a co-operative sugar factory by fche 
Industrial financial Corporation of 
India. The Industrial Finance Corpo
ration officers said that the four insti
tutions have got their different 
policies. The loanee himself should 
approach these four institutions. The 
big private industrialists can manage 
but the co-operative institutions are 
not able to approach them directly.

The cost of sugar factories has risen 
from Rs. 3 crores to Rs. 7 crores. They 
approached us. They said that the 
Industrial Finance Corporation of 
India is granting loan and they are 
asking them to get sanction from the 
IDBI, LIC, etc. as their share of loan 
applied. I would like to suggest that 
the loaning policy should also be made 
uniform by all the institutions. 
Before nationalisation, the LIC and 
General insurance companies were 
distributing risks among themselves 
according to their financial capacity. 
Everyone should go to one institution 
i.e.. one financial institution can take 
up jute, another can take up sugar, the 
third one can take up cotton. They 
can concentrate on that and supervise 
the seme easily and distribute among 
themselves.

The cost of the machinery of the 
sugar industry has gone up. 50% of 
the sugar industry is in doldrums. 50^j 
of the share capital has been contri
buted by the State Government. Tile 
remaining 50% block capital loan is 
being guaranteed by the State Gov
ernment and the Central Government 
jointly and they are standing *ui®tjy 
on behalf of the Co-operatlvfe fujfttr 
factory. The dftflculties of the "co
operative sugar Industry are not tielnjt 
taken into consideration  ̂ tfbev 
.tykipg cpre, of the old onps Which jp* 
being own^d by fife inausfriatSwi awS
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the ^apittliAf*. J just want tp read 
out one sentence from the copy of {he 
letter addressed to Minister for Agri
culture, Minister for Industry and 
Minister for Finance, on 7-1-76 
regarding incentives for new sugar 
factories. It says:

‘The Sampath Committee in para 
No. 19 of its report has shown that 
a new factory established at a cost 
of Rs. 300 lakhs, even after 14 years 
of working, would have the deficit 
of Rs. 129 lakhs, Rs. 312 lakhs, and 
Rs. 325 lakhs in the high, medium 
and low recovery areas respectively.’

So, my point is this. The cooperatives 
are not able to repay on account of the 
policy of the Government. A factory 
constructed with machinery costing 
Rs. 1J crores is not getting any incen
tives according to this present policy 
but if it is over 2 crores they are 
getting benefits. I asked a question 
how in the same year, for the same 
machinery, it costs in one institution 
Rs. Ii crores and in another institu
tions Rs. 2 crores and above. The 
Government said it is their look out. 
What I say is, the Finance Minister, 
Agriculture Minister and Industry 
Minister should sit together and 
rectify these things.

The Reserve Bank was the policy
maker m those days of the British 
Government but now the Government 
is controlling even the policies of the 
Reserve Bank. Yesterday we dis
cussed about the Constitution Amend
ment Bill. It has been stated that 
there have been frequent amendments, 
76 Laws were included in the Ninth 
Schedule. Is it not the duty of the 
Government, when they come with this 
Bill, to see that these are thoroughly 
examined, taking into consideration 
the whole consequences of rural bark
ing policy including public financial 
institutions like cooperatives etc? 
They should see whether the loanees 
have the capacity to repay these loans. 
In the entire country, including Maha
rashtra, 9 new cooperative sugar 
factories are there which have not 
benefited by this policy because these

factories were constructed witb a 
lesser cost of machinery, that is, Be. 
1}  crores even though they exceeded 
Rs. 3 crores of the total cost Of the 
unit. The Industry Minister and 
Agriculture Minister have agreed that 
it should be considered but nothing 
has been ~ done. The Minister ifor 
Industries said that inefficiency should 
not be rewarded and efficiency should 
not be punished. So, my point is this. 
The Government should come forward 
with proper loaning policy.

I shall give you one instance. In 
my Constituency, about ten years 
back, the State Bank of India had given 
Rs. 4 lakhs to an individual solely on 
the basis of the security of Govern
ment land. When I asked a question 
in Parliament as to how it htfd 
happened I was told after enquiry 
that “it was a State secret and. 
according to the State Bank’s policy, 
the details of it could not be given, 
the loan was given on the basis of 
sufficient security.” My question is 
this. Was the loan utilised for the 
purpose for which it was granted?

SHRI B. V. NAIK: They were
financing Rs. 4 lakhs of government 
money on the security of government 
land. What is wrong in that?

SHRI K. SURYANARAYANA: Of
course it is the government money. 
But the loan was given on the security 
of Government land which had been 
taken by him on lease. Anyway, we 
the Members of Parliament are 
watchdogs for the implementation of 
the policy in regard to Government 
schemes. Whenever such an instance 
is brought to the notice of the Gov
ernment, they simply say that it is 
a trade secret and we cannot reveal it 
in the public interest. They are not 
taking us into confidence even in Par
liament.

Some loan was given for a secific 
purpose. But after ten years or so. 
on inspection, they should have i»iven 
us the details of it as to whether it 
had been utilised for the development 
of agriculture or any other puroose.
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What J am concerned with it not 
getting the loan back. I am concerned 
only with the agricultural develop
ment for which the loan was taken. 
So far no details of it were given. 
These things are going on. Let me 
also bring to the notice of government 
one more glaring instance. That is 
about the cooperative sugar factories 
which are being declared sick. They 
should decide something about these 
nine sugar factories which are being 
declared sick. These factories have 
been constructed at a cost lesser than 
Rs. 3 crores and odd. Government 
should apply their mind in giving 
them some sort of incentives a'org 
with others. Who have spent more 
than 2 crores so that these sick co
operative sugar factories may again 
start crushing the canes in the next 
year. So, I request the hon. Minister 
of Finance to convene a meeting of 
the Ministers of Agriculture and Civil 
Supplies and sit together and deride 
about the policy in this regard as to 
how they are giving incentives and 
how the loan is being utilised and 
whether the loans are being utilised 
for the purpose  ̂ for which they were 
given.

Whenever they get hold of the 
blackmarketeers only the officers names 
are being published and the victims or 
cheat’s names are not being published 
at all. That is not even known to the 
public. Officers are interested to get 
their names published so that their 
prestige may be enhanced in catching 
the blackmarketeers. We are interested 
t* know the names of the blackmar
keteers, cheats ets. who are cheating 
the country.
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SHRI NAWAL KISHORE SINHA 

(Muzaflarpur): Sir, I rise to sup
port the Bill. Government wants to 
acquire certain powers with regard to 
the appointment and fixation of terms 
and conditions of the high function
aries of the IFC, SBI and RRBI and 
also want to introduce uniformity in 
all these cases. There can be no ob
jection to the government enjoying 
these powers. Unfortunately there 
has been too much diversity in these 
matters and valuable time and energy 
has been lost and dissipitated in sort
ing out very B iin p ie  things. These 
banks are public financial institutions 
and they should be made to conform 
to a standard regulation and also foi- 
948 LS—2
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low a policy enunciated by the gov
ernment X, therefore, do not findL 
myself in agreement with Shri Som* 
nath Chatterjee when he says that 
the Reserve Bank should be allowed 
to come into the picture in the matter 
of termination of the services of high 
functionaries. It is difficult to permit 
the Reserve Bank to decide whether 
a high functionary has been or has 
not been responsible for not imple
menting a policy enunciated by the 
government. It is enough that the 
Reserve Bank has to be consulted 
in the appointment of these function
aries. So far as the termination or 
removal is concerned, it must be the 
government which should have the 
full and complete powers to judge 
whether a certain person has been 
able to discharge his obligations pro
perly. I would advise the Govern
ment not to make too frequent chan
ges in these matters because it un
necessarily delays operations in such 
a vital sector of our national eco
nomy. This is alo a vital sector of our 
economy because it is now concerned 
very intimately with the welfare of 
the masses. The question of re
organisation of nationalised banks has 
been raised and it appears that the 
Government is seized of the matter. I 
would suggest that the decision should 
be taken quickly with regard to that 
so that they can help the people and 
avoid indulging in competitions. A 
number of batiks would open branches 
at the same place within a radius of
8 kilometers. These things have also 
got to be looked into and removed. 
These banks should spread their 
branches in rural areas and not con
fine themselves in a given area.

There is another aspect of the mat
ter which I would like the Minister 
to consider seriously. These banks are 
mopping up deposits from the rural 
areas but is the hon. Minister sure 
that in the same measure, money is 
ploughed back in the villages? Jt is 
not that these financing institutions 
are not doing anything. They have 
done some work. But is it commensu
rate with the deposits they are get
ting from the rural areas? It is no-
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body’s case that money should be 
spijead out in villages like the dried 
leaves of a tree. But our villages are 
not barrels without bottom. I want 
to emphasise that these villages are 
not bottomless pit. If financing is 
done properly in our rural sector, 1 
am sure the national economy as a 
whole will look up. This is called 
priority sector. My own feeling is 
that the attention which these financ
ing institutions should have given 
particularly to agriculture and irriga
tion, has not been given. Therefore, I 
would again, as in the past, plead with 
the Minister that he should continu
ously review the targets of these banks 
so far as priority sector is concerned.
I am going to make a suggestion. Re
cently, cooperative banks have been 
asked to finance at least to the extent 
of 30 per cent, small and marginal 
farmers. Cannot we set a target for 
these financing banks so far as financ
ing the priority sector is concerned?
So far, no target has been fixed for 
these banks, and as Mr. Rama va tar 
Shastri has said, moneyed people are 
getting the benefits of these financing 
institutions Therefore, there should 
be a target for every Bank for financ
ing the rural sector, particularly agri
culture, irrigation, small farmers 
development agencies, marginal far
mers development agencies, village ar- 
tisang and unempolyed people. Unless 
some target is fixed, I am quite sure 
that these banks are not going to 
make any headway in this matter.

May I say a word about IDBI? Very 
stringent conditions are imposed in 
lending loans even for rural elec
trification and projects which are 
likely to benefit the rural economy. I 
will give the example of a sick fac. 
tory having been taken over by the 
Government in my own district. The 
conditions were such that for two 
years, the factory could not work and 
could not expand its activities. And 
then, the factory started working. 
These are some of the examples 

. where it appears that more thought 
has to be given.
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In the bill, it is provided that on 
grounds of him 1th and other reasons, 
a fuctionary can be removed. That is 
not enough. There should be,another 
provision. It may be difficult' to pro
vide for it in the bill; but the Mini
ster may think about it and see whe
ther he can remove a functionary if he 
fails to discharge his duties properly; 
and whether the failure to implement 
the 20-point programme will also 
be the basis of removal or termina
tion of service of a functionary. This 
is an important point, because so far 
as the traditional banking work is 
concerned, it goes on merrily, but ao 
far as implementing our policies and 
programmes are concerned, I don’t 
think our banks attach much impor
tance to them.

Another example is with regard to 
the attitude of the IDBI so far as deve
lopment of backward areas is con
cerned. There is a project in Bihar 
for manufacturing auto-tyres m 
Jasidih. It is a tribal area; and gov
ernment proposed to have a factory 
there for giving employment to tribal 
people, as also for manufacturing 
tyres. It is quite some time now. And 
the IDBI could not find it possible to 
collaborate with the Government of 
Bihar in this matter and finance the 
factory in the Santal Parganas dis
trict. These are some points which 
I would like the Minister to consi
der.

Along with these, I would make a 
few suggestions which the hon. Minis
ter will do well to consider, v/hile 
replying or during his usual official 
duties.

Under the Special Employment 
Programme of the Government of 
India, the State Governments launch
ed campaigns to get as many units set 
up by the educated unemployed as 
possible. The progress has been ra
ther halting so far, as we all know. 
The State Government have requested 
for bringing in complete re-orienta- 
tion in the attitude of the bankers in 
backward areas like Bihar; for the



•covering of "the 'b'ocfc headquarters 
with branches of banks is the quick
est possible time; and for persuading 
banks’to remove the self-imposed res
triction of not considering* a unit for 
finance, generally beyond a distance 
of 8 Kms. from the branch office. This 
is with regard to Bihar also. The 
St&te Government have also urged 
that'' unless targets are fixed for ex
tending financial'assistance under 
Special Employment Programme in 
particular, and to SSI units in gene
ral to every branch of the bank, the 
tafgets fixed by the State Government 
for setting up new units or resurrect
ing the decaying units can never be 
achieved. The targets of the State 
Government must be corte'ated to the 
targets of the banks area-wise and 
branch-wise.

This is a very definite suggestion, 
which the hon. Minister may kindly 
■consider.

[Secondly, the investment of the all- 
India financing institutions has been 
«  small fraction of their national 
total. Unless the Government of India 
lay down a reasonab’e quota for inv
estment, particular'y in bacKward 
States like Bihar, the rate of invest
ment would continue to be as hesi
tating and s’ow as at present

My third suggestion is that the 
poor investment by the all-India 
financing institutions in Bihar is also 

"On account of the fact that the regi
onal offices of these institutions are 
locate 1 outside Bihar. They are loca
ted outside many backward States 
in the country; they are located 
mostly in metropoWan cities. It is 
of urgent importance that regional 
offices of IDBI. IFCI, ICICI and other 
banks should be established in back
ward States like Bihar, without 
which no progress can be registered 
in this matter.

With these words, I support the 
■bill

SHRJ S R DAMANI (Sholapur): 
Mr. Speaker, Sir, i rise to support the
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Bill. The State Bank of India was 
taken over in 1955. Before being 
taken over, it was one of the major 
banks in the country having the lar
gest number of branches, having the 
largest number of deposits and 
having the largest nlimber of accou
nts. Even today, it is one of the lar
gest banks of the country having 
more than 3400 depositors and more 
than 2000 branches. They are the 
bankers of most of the industries, 
whether they are in the public sec
tor or in the private sector They are 
providing finances to other banks also.

As a result of this, -the person who 
is holding the post of the Chairman 
is a man of dynamic nature. This 
institution has come up because its 
past Chairman was one of the top
most economists of the country. As 
a result of the polices laid down by 
him, this institution has come up to 
this size. Therefore, my first sugges
tion is that if the policy of the Gov
ernment is to provide finances to the 
weaker-sections of the society, small 
agriculturists, traders and the artisans, 
then there should be some leniency 
in advancing loans to - these people. 
In the rural areas, there are certain 
difficulties being experienced in ad
vancing loans. Unless some concessions 
are given, it will be very difficult 
to help these people. ' Then the ad
vantages which the Government 
wanted to give to the weaker-sections 
of the society will not be available. 
Therefore, my submission regarding 
the State Bank of India is that they 
should follow some liberal policy in 
advancing loans to the weaker-sec
tions of the society.

As far as the IFCI is concerned, it 
was established in 1848. As far as 

the IDBI is concerned, it was estab
lished in 1964. These two institu
tions are the major institutions which 
are providing finance for the deve
lopment of the industries in the coun
try. As far as the IFCI is concerned, 
they have advanced finances, to a 
greater extent, for the establishment 
o1 industries with the result that *
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large number of industries have come 
up. As a result of their help, the 
country has been able to establish 
a large number of industries.
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vesting class has disappeared. The 
result is that new companies are not 
getting enough finance from the pub
lic. it is the financial institutions- 
which have to help the new compa
nies.

In this connection, 1 would like to 
say that the policies which are foll
owed by them in advancing loans 
are very rigid. Recently, I have seen 
their balance-sheet and how they are 
working. I can say that an application 
has to be processed through 4-5 cha
nnels such as the Finance Depart
ment, the Technical Department and 
some other departments. Then, it 
goes to the Chairman. It takes six 
months. It takes another six months 
for an application to be processed. 
Only then they come to a conclusion 
whether they are going to give loan 
or not.

It takes six months for one stage 
to be completed. Then, it goes to the 
legal department and there will be 
legal documents prepared aad all 
that. That also takes four to six mon
ths. On top of that it requires another 
six months for disbursement of the 
loan. So much time is taken in rece
iving the application, in processing 
the application and in actual disbu
rsement of the loan. Because of that 
in the meantime, the cost of the pro
ject goes up and all that. There should 
be a time-limit fixed for processing 
an application and giving the loan.

Now, the Government is following, 
flghtly, a dear-money policy. On ac
count of that dear-money policy, a 
section of people who used to invest 
money in equities and in shares of 
the new companies have gone out of 
the investment market. They are 
getting 12-13 per cent interest if they 
invest thfeir money as fixed deposit 
in companies and they are getting 10 
per cent interest if they invest their 
money as fixed deposit in banks. 
Therefore, they prefer to keep their 
savings as fixed deposit in companies 
or in banks instead of buying shares 
of new companies. As such, that in-

A small entrepreneur has to depend 
on the financial institutions, like, the 
IDBI, the IFC and others. If they are 
so rigid, what will happen? New in
dustries will not come up. A small en
trepreneur will not be able to put 
up an industry. Sometime back, the 
Minister of Industry, while replying 
to the demands for grants relating to 
his Ministry, disclosed that about 4,000 
licences have been granted but they* 
are floating. No action has been taken. 
It is a surprising thing In the last 
few years, very few new industries 
have come up. The reason is that the 
finances from these financial institu
tions are not easily available. There
fore, it is very essential that the 
policy of financing the new industries 
and the policy of scrutinising the 
applications should be liberalised.

Once you approve a project report, 
why should they take such a long 
time in processing the application, in 
granting the application, in entering 
into legal documents and in actual 
disbursement of the loan? During all 
that time, the cost of the project goes 
up and, sometimes, the circumstances 
entirely change. Therefore, it is 
very essential that a time-limit is* 
fixed within which the application 
should be processed and the disburse
ment of the loan is also made. This 
is one important suggestion that I 
would like to make.

At present, we are facing unemploy
ment. New industries are not com
ing up. The small towns are fac  ̂
ing unemployment. No new industry 
is coming up there. If we want to es
tablish industries in those slhall towns 
and backward areas, if we want to 
create more employment if we want 
to achieve that, if we want to help 
our young technicians and small en
trepreneurs which is the policy of the



Government, then the policy of the 
financial institutions requires a drastic 
change. It should fit in with the po
licy of the Government, to encourage 
.small entrepreneurs and small tech
nicians, our new entrepreneurs and 
young technicians. Only by doing 
this we can increased our industrial 
production and our exports.

These are the main suggestions that 
I  would like to make. I hope, the 
hon. Minister, while replying to the 
•debate, will also mention the policy 
that they are going to follow in re
gard to these financial institutions.

Regarding the conditions of service 
also, something should be done One 
thing is that the Chairman, who is 
responsible for the running of an 
institution should be given more pow
ers and more freedom so that he 
•can take up and implement the poli
cies of the Government. Without that, 
the policies will not be implemented. 
Therefore, whatever the conditions of 
service may be, he should be given 
more powers so that he can imple
ment the policies of the Government.

With these words, I support the 
Bill.

SHRI K. 'MAYATHEVAR (Drodi- 
guD: I rise neither to support nor 
to oppose the Bill: but I will vote for 
the successful piloting and passing 
of the Bill.

I would like to give certain sugges
tions for consideration by the hon. 
Minister and the Government of India 
in the interests of the public at large, 
especially the marginal and poor 
people of India.

This Bill is concerned with the 
appointment of the office-bearers, fix
ation of the duration or term of the 
-office-bearers, the terms and conditions 
of service of the office-bearers and the 
termination of service of these office-
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bearers. Now, I want to submit cer
tain important things for the hon. 
Minister’s consideration. The banks 
have been nationalised with the best 
objective of helping the poor man 
in India and the marginal rural popu
lation as well as the population in the 
urban areas. But after nationalisa
tion we find that it is mostly the lead
ing capitalists who are getting loans 
from the nationalised 'banks. They 
wield their influence with the bank 
officials and even now it is they who 
are dominating and getting loans and 
other facilities for their industries and 
it is they who are improving. We are 
now implementing the 20-point prog
ramme which is a very fine and effec
tive programme for the welfare of the 
society throughout the length and 
breadth of the country. But the vari
ous nationalised banks and other fin
ancial institutions are not rendering 
help for the successful implementation 
of the 20-point programme of our be
loved Prime Minister.

7n this connection, I would say that 
we have representation on all finan
cial institutions from the Central Gov
ernment and the State Government; 
we have representatives of the emp
loyees of the financial institutions and 
we have representatives of the em
ployees of the financial'institutions and 
So, I would ask Government why we 
should not have representation of all 
Parties through Mass Committees. In 
other words, I would recommend to 
the Government that they should ap
point village Committees, Taluk Com
mittees, District-level Committees, 
State-Level Committees and all-India 
Committees giving representation to 
ell political Parties throughout the 
country. In other words, there should 
be Mass Committees representing the 
masses in India—both urban and rural.

I would like to tell you the pur
pose of appointing these Committees. 
Now the present representatives are 
not looking into the welfare of the 
poor and the needy population from 
the rural areas. The rural public is 
not getting loans; it is only persons
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who are paying bribes to the officers 
that are getting loans and it is only 
those capitalist groups who are hav
ing some influence with the bank 
officers who are able to secure loans. 
The needy public and the middle— 
class public who want to cultivate 
their lands and who are direly in need 
of loans from the banks are not able 
to get loans. Therefore, my suggestion 
is that we should form Committees at 
various levels and those Committees 
should be vested with 'certain statu
tory powers and authority to recom
mend bonafide applications for loans. 
If such Committees recommend bona 
fide applications for loans the officials 
and the authorities of the financial 
institutions should not reject those 
applications. They should consider fa
vourably applications for loans from 
the poor people of rural areas as 
well as urban areas, from the middle 
-class and poor people of the count
ry at large. Therefore, the object 
of nationalisation has not been com
pletely achieved. We have to do this 
within the framework of the 20-Point 
Programme. The middle-class people 
in the rural areas are not getting loans 
from the banks, the petty shop-keep
ers are not getting loans, the vegetable 
vendors are not getting loans, the 
dhobis are not getting loans, the bar
bers are not getting loans, the poor 
carpenters are not getting loans, the 
weavers are not getting loans, the 
poor marginal farmers in the rural 
areas are unable to get loans, because 
they cannot give bribes to the - bank 
officials. We know, the hon. Minister 
is a very powerful Minister, he has 
taken steps to implement the 20-Point 
Programme. I request him to consi
der all these aspects. It is not for 
the benefit of my Party or your Party 
that I am making this request; it is 
lor the well-being of the needy peo
ple lor whom the 20-Point Program
me has been pronounced by tfie Prime 
Minister of India. The bonded labour 
also should be given loans.

12 B0 hrs.
[ S h r i  B h a g w a t  J h a  A z a d  in  t h e  

C h a ir ]

For granting loans, fcertain stringent 
and stern conditions by way of secu
rity are imposed; these stringent and 
stern conditions should be liberalised;, 
the security aspect should be liberalis
ed to some extent. Of course, without 
security, loans cannot be given beca
use the amounts have to be recovered. 
We know the difficulties there. But 
certain liberal conditions should be 
framed by the Government, certain 
guidelines should be given to the rural 
banks liberalising the conditions for 
granting loans to the middle-class 
people, to the marginal farmers and 
the other poor people.

Banks are opened in rural areas. We 
appreciate that, but I would like to- 
point out one thing. A~Member of 
Parliament represents six to seven 
lakhs of people. In Tamil Nadu, my 
Party, the Anna DMK, is working in 
full swing fop the successful imple- 
mention of the 20-Point Programme 
There is no MLA in Tamil Nadu since- 
that State is now under President’3 
rule; it is directly under Parliament 
and the Central Government. In my 
area, in Usilampatti, which is one ° f  
the five or six major towns in my 
constituency, some officials of your 
Department and certain local capitalist 
group opened certain banks, but no 
information was given to the concern
ed MP. Even now I have not been 
infoFmed about the opening of these 
banks in my area. I would request 
the Government to give a very stiict 
directive to all Government officials to 
inform the MP concerned whenever 
banks are opened, so that we can 
participate and advise the officials 
to do this and that; that opportunity 
may be given to the MPs. The officials 
and the capitalists group do not care 
for the MPs. This autocratic attitude 
on the part of the bureaucrats and 
the capitalists * should be put an end 
to, at least in times of Emergency. I 
am pleading for the public interest, 
not for our interest. We are recoin
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mending these things for ^ie poor 
and needy pedple. Therefore, the 
MPg should be given some importance. 
We are working for the successful 
implementation of the 20-Point Prog
ramme. The concerned MPs should 
be informed about the working of 
the banks and about opening of new 
banks.

With these words, I welcome and 
support the Bill, and I would request 
the hon. Minister and the ‘Government 
to consider my pleadings and set UP 
advisory committees for the success
ful granting of loans to the needy 
people.

SHRI B. y. NAIK (Kanara): Mr. 
Chairman, Sir, I have been following 
closely the debate "on this Bill, because 
I thought, this gives us the much 
needed opportunity to look into the 
financial affairs of some of these pub
lic sector institutions, the institutions 
that are supposed to play an import
ant part and are a sort of <nre of 
our entire monetary policy and mone
tary system, whereunder we operate 
upon the quantum of loans, we ope
rate upon the interest rates in respect 
of the loans, we operate upon the 
interest rates in respect of deposits, 
we decide upon the raising of the 
resources and the sources from which 
we must raise the resources. All 
these things come under the monetary 
policy of the Central Government. 
The Bureau of Public Enterprises, 
from year to year, goes on publi thing 
the figures and the financial trans
actions of these institutions which 
work under the Ministry of Finance. 
Unless we go through those figures 
laboriously we do not get an oppor
tunity to know and discuss these 
things. I hope, the hon. Minister 
will, besides such amending Bills, 
and the liberalism of the Chair to 
give us a liberal allotment of time 
for a discussion, bring us further 
opportunities for the purpose 
discussing these major institutions 
like XDBI etc. because I have never 
seen that we have discussed. Reserve 
Bank for a long time or the State

Bank or even these fourteen natio
nalised public sector banks which 
have been nationalised for the last 
five-six years.

1 completely identify myself with 
the sentiments expressed by Shri 
Suryanarayana that while we have 
thought it fit to alter the service con
ditions of the Chairman, Vice Chair
man or the Managing Director of these 
Central Public Sector financial insti
tutions, the fourteen nationalised 
banks and their custodians seem to 
be, by and large, left out this elite 
group. I think, some of them are very 
much alive—I would not say kicking— 
they have been very very effective, 
but a large number of them seem 
to stick to one or the other institu
tion. They are doing good work, of 
course, and I have no complaint for 
example against Shri K. K. Pai of 
the Syndicate Bank or Shri Prakash 
Tandon of the Punjab National Bank.
I have no complaint individually but 
my objection is to the system as 
such. The question is that the custo
dians of these banks who are very 
effective in formulating our national 
monetary policy should also be sub
ject to some sort of discipline and 
should be capable of being shifted from 
one area to the other and their services 
should be available for all over the 
country or other States, so that their 
wide experience is of use to the coun
try as a whole and not only to the 
area from which they may come. 
That would do good for them, good 
for the banks and good for the whole 
country. I would request the hon. 
Minister to kindly take this House 
into confidence as early as possible.

Our esteemed friend, Shri Som- 
nath Chatterjee said that the Mini
ster is bringing this Bill in order to 
fire and send home certain top exec
utives of the banking and public 
financial institutions. My feeling, after 
reading the BilJ, seems to be quite 
to the contrary. In regard to the In
dustrial Finance Corporation the ex
isting provision says that the Central 
Government may after consultation



Banking and Public MAY 2C, 1076 Financial Institution*
Law* (Arndt) BUI

[Bhri B. V. Naik]
with the Development Bank at any 
time remove the Chairman from the 
office. That is supposed to be amend
ed now by saying more or leas the 
same thing but giving three months’ 
notice in writing and then there is 
the right of consultation and then 
coming to a conclusion. I think that 
if at all there is any change in the 
service conditions, it is lor the better. 
At the time when we discussed this 
amendment.. k

SHR1 SOMNATH CHATTERJEE: I 
was not advocating for better ser
vice conditions to the Chairman. I 
did not advocate that I said, you are 
taking an additional power of termi
nation. Do you appreciate the differ
ence between removal and termina
tion^ There is a difference.

SHRI B. V, NAIK: I have not much 
of a legal sense to be a touchstone 
in a sense...

SHRI SOMNATH CHATTERJEE: 
You are talking on a legal subject.

MR. CHAIRMAN: It is not that
lawyers alone can talk on legal sub
jects. Others also can do.

SHRI B. V. NAIK: It seems to be 
that the hon. Minister’s and the Gov
ernment’s hand is a sort of controlled 
similarly in respect of others. With
out any remark about these eminent 
men like Mr. Pasricha, Mr. Talwar and 
whoever they may be, we get the an
nual reports and these invisible men 
completely we do not know—I saw the 
photograph of the Chairman of the 
Industrial Finance Corporation for the 
first time as to how he looks like— 
elderly, respectable and he must have 
put in a large number of years of ser
vice—and we do not comment upon 
their individuality.. . .

SHRI PRIYA RANJAN DAS MUNSI 
<Calcutta-South); Why not appoint Mr. 
Naik as Chairman?

SHRI B. V. NAIK: I will seek that 
job if you become Finance Minister at 
good time.

What I was trying to say is that if 
the Government in good faith and in 
its wisdom wants to remove anybody 
however high and mighty he may be 
in the public sector corporation, they 
should be in a position to do so and 
the Minister of Finance and the Depu
ty Minister of Finance—he may be an 
illiterate thum-impression man, we cto 
not care about it but he represents the 
people and he represents the will of 
the House—should be in a position to 
deal with this particular executive 
from a position of strength. The 
higher the responsibility that is cast, 
there may not be a higher workload, 
but there is a higher amount of inse
curity in that job. As far as the Minis
ter is concerned, he is liable to be dis
missed even at one days’ notice----

SHRI DINEN BHATTACHARYYA 
(Serampore): No. Even without r.otice.

SHRI B. V. NAIK: There have been 
precedents even in this august House. 
No country would like to waste its 
talents but when it comes to the ques
tion of a policy formulation and execu
tion, the Government should have full 
rights. That is the reason why I have 
moved the amendment that there is 
not much of a meaning once the Gov
ernment comes to the conclusion that 
the services of Mr. A should be ter
minated. There is no problem. It is 
not like judicial separation in a mar
riage. In the Hindu Marriage Act the 
provision is there, that a person has to 
wait for 7 years to deem the spouse as 
dead or things like that. But this is 
a plain Act and particularly for institu
tions of All India Importance. If a 
Minister is worth the name of a Minis
ter, is he going to put up with such 
Chairman of the National Institution, 
in charge of financing the Industry, in 
charge of the State Bank with 1,000 
branches or more? Are you going to 
put up with him for three months after 
serving him with a notice? The 
moment the Government comes to the
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conclusion to, pari with, him, you part 
with him. Zf at all yon want to £ive 
l&Lm tonefiiini, give him something 
•else leas consequential. The old 
bureaucratic style of administration 
was good enough at one time, but not 
to-day. I would say that much for the 
powers of the Government in order to 
implement its policies.

We have gone through much of these 
reports. I want to submit one point 
which has got something to do with 
what our friend Shri Mayathevar said.
X was going through an article ‘pub
lic democracy’ . I was surprised to 
know that as on June 1975, accord
ing to an article written by Shri 
Khurana, a Bank Excutive, in the 
country as a whole, all the commer
cial banks—scheduled as well ns non- 
.scheduled, a total number of 18,730 
offices. That means with a total 
number of 5 lakhs villages, every 20 to 
"30 villages to-day can afford a branch 
The banks have been having these 
branches. Before the end of this year 
let us suppose we are going to have
20,000 branches.

We have an infra-structure under 
the thumb of the Ministry of Finance 
under the Central Government—all our 
nationalised banks, all our State banks, 
all the branches of the other affiliated 
banks and those ones which are under 
Indirect control. One branch of a b*.nk 
with a well paid executive Branch 
Manager or whoever he is, with all the 
set-up of an office, 25 for every two 
dozen villages. . . .

SHRI AMRIT NAHATA (Barmer): 
This is arithmetic alone. There are 
10o banks In Delhi alone.

SHRI B. V. NAIK: I want to come to 
that arithmetic through some logic. If 
it is now decided by the Government 
in the Ministry of Finance that there 
should be a proper and rational distri
bution and there should be no duplica
tion, as was rightly pointed out by our 
friend Shri Amrit Nahata, then we uill 
find that it is possible even keeping 10 
miles radius, on the basis of squares it 
comes to a fantastic figure of 300 sq. 
miles. Each district is of 4000 to 5000 
sq. miles. Take geometry which we

learnt in our Matriculation—R xR, lb 
x 10, 27/300 sq. miles, with youi
branches you can cover 10 times. But 
you are not doing it to-day because 
most of them are urban based, motiva
ted by urban values. Obviously, like 
you and like my hon. Minister they 
would like their children to go to elite 
schools, public schools or where there 
are educational facilities and there is 
no dispute about it. But if the work ot 
servising of the poorer sections of the 
country has got to be done, as was 
pointed out by the hon. Member Shri 
Mayathever, then there is no alterna
tive but to fully utilise your branch 
capacity, fully utilise banking infra
structure and to disperse them throu
ghout the country.

When you do it, the virulent fight 
of Mr. Somnath Chatterjee will ma
terialise once again, as in the case of 
the L1C; it will be multiplied 10 t-mes 
and there will be a block; in order to 
see that one person’s transfer from 
place A to village B or Village C is 
resisted. There will be tremendous 
amount of resistence and you will have 
to And out some means whereby you 
can protect the welfare of the employ
ees and you should give an undertak
ing in respect of the employees that in 
case of any resistence to any particu
lar assignment you will not allow any 
sort of favouritism to come in the 
way. There are no soft options 
before us. You have to go in 
for hard options. Therefore I request 
the Minister to make a beginning in 
this behalf. This 3 months advance 
notice has to be insisted upon so that 
the man who comes there knows the 
nature of the challenge, the nature of 
the commission he has been assigned 
to, the task lnvolypd and the neces
sary amount o 1 discipline involved, 
etc. There is a certain amount of hard
ship to be faced which is inevitable 
and you cannot have it both ways. I 
hope when the House agrees to modify 
the service conditions of the top brass, 
the task before the House will be app
reciated by all of us. The lowest man 
down the line should be so equipped
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by the leadership provided by the top 
management that local or individual 
interests will not stand in the way.

With these words I support the Bill.
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fsr^t 'TC&d*! ifhrcfiMT #  %, Ĉtsft 
•R^Pil t̂ To <to Wto %sft 9f4t, 
Icnrr ^t ŝrr t̂̂ tt 5 ®
*3ft vt tft %*TT qiiTT, ÎTT fjp filfTT 
t  Wfd 3I*!? ftffT t  I *N f ^  cTTf 

^  Tt «qr?n vt îRft |
VndVTT 3f ?TTWt f t  «ftT ^Tt<ff ^ft 

^ o r  f*T«?T ^   ̂ tPTT ?TTf ^  t<PT ^  

^|% ift ?ft wft ^fti

?mr *r f̂ fta r i %«rfw? Jfrr w&n *if 
t  f% T » r % »n T 3 f t v w  «Nr «rt%

* iq  t  i f  tT^rr a p T f«rr f  r %  

f ^ p f r  * f t  »rtta ff v t  

w . * M t  ? f f e r ^  1 v ’ t ^ t m  

w t  w | , t o  v t  ^f?T JT$f f >

|  v h  a ft * f r f f  «rt  ^ n r  fir5r% v t  

«ft, t  i g f t  n | t  f t  T ^ t t  1 

% «r*rf*r ^  an?r *fir w^rr ^Tf*rr 
f v  w  f* ?w *  »t  afr f t r r o  f 'r a r  

?TTq> ’Tt tnT Tt ®=m iRT 5sriff̂  1

13.01 b n .

«r«T5fi Jr »if «nferr g 
P f  v n s  3t **f ? 7 f  r ^ 5 w r  |  f t :

#'^r q x  w>t frcr^nr f  r t  «nf?j»r
%f?Fr %*; % srfVq Ir 3ft *nq
Tm f^rftq- Tfif̂ OT | ^  *PF «rfT7r«Pr 
ft*TT n̂ ffi$ srk spt ?rnT f̂t 

f t  1 5?rfatT if q f ^j^rr f  
aft sn*r% ?rfa^ift $ #  if 1 1  
sftfa wft Ivr % w.*r5r if wrt 1

if *7R!far ?r^R- TTin^orT 
9TT‘ ?ft 3ft ^ sft r t  sfte t  f  !T 5TRfr 
vt n^t 37r TfT f  %f^r 55TiT
3i^T 3ft7! ^  TfnT ^T?Kr £ fa  fafTT
i f  T r s i f f  i f  « ft  5 f^ r - ^ f t  T n h w

«RT*T?r 3ft ̂ sf iR q v  t r » t  r̂rtT %t 
% jpT̂ or *rfT3,fr «n&» sftarr ̂ ft ^

5 f f t ^ T t t « j f t T 5 ? T T O ^ ^  #3Ftm 
5̂T ft  »PTT | WTfa *T rft %

arfrcr Ir ?rtiff ^fr ^  f e r  T fr |  
tfte *r v t  «ft*ff % f*m T fr  |  1

^ rvt «rs^ ^  arf?r arrrflrr 
?rWf if ^ jt f> »wt % 1 ^  grrq> aft 
IffrFff if HRRftV t  «pfffa &n>r 
* m n f  ?wiĉ  f t  w  I , ^ f» t  t o t  

f t  *m  | %it< p ^ t  ?rr?> ffWf 
if | t o  vt fnw# sr?r
ft»TTT| 1 «nq^ fnrrvtf *v^*tv 
■wwr ®nft iSt | 1 ^ f  it * fa



wnr faffr ** | f*  fw *  vro tfrrr
<ra*r fh r
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[«fr v*nn fa *
^  ?r>ft $ w rtW  tar f> 

t jt  1 1 qrffcr f*rf»rc£r ipwftorr- 
* *  tftr wtpt ^tt i

*rnwt **r qr *ft w r  ^rr *nf$? 
‘fa  af'irf if—

iw w %  «r^tm : «wr «rrr fftr 
*̂rsr ?r<r 1

•ft «nmr fir* : ?> farc 
<ftr 5j;jtt 1

wwrrqfH *$trr : w  «rnr t> art 
aft̂ T »

*r* f*t «fft # «p qs*n  ̂ *t *ar
?T*F % f*TT£ ?«rfiRT 5>ft | I

13.00 hw.
The Lofc Sabha adjourned for Lunch 

till Fourteen 0} the Clock.
The Lok Sabha reassembled after 

Lunch at three minutes past Fourteen 
*>f the Clock

[M r . D e p u t y  S p e a k e r  in the Chair]

BANKING AND PUBLIC 
Financial Institutions Laws (Amend

ment) Bill—contcL

•ft VRWT f*T«r ‘«njVT' : T̂IOTST 
*TftOT, % Tfcfr ^  «TT
fa *rnr % af ̂ ft if ^ rr treqpffcH «ftr 
wssrerrc «n«ref if ’ftw $*rr f( i $ 

srarr w im«i *  g fa 
»npTr if fw f t v  <rn s  jf w m  ¥ t  aft 
wi* |  if q^r *n5 jtarr «rr ftp fa rt 

•art «flr tftcev ^ 3?r *ft
% q$% giW q?t WRft «ft 1 fcfa*r

$ 3*  v t qj* fiwr irtrr | «ftr 
vw  s^f tfr ainPr 1 1 **r It flrtfer it 

tff w r a f  fr*T  f r M  f*F tprmifsi 
% *rt»r v> | fa  ifcrr 

star 1 w ffa as 11W if
mftft* $>rr t  tftr w rafl ift

»W TFft * * r ft  |  I f i r  3TTT
*t 3FS 5FTTT ^.f^r | x ftx  *n<T Vt 
^  **r % sre qr ?f/f?r iwFft 
fa r % ufa* ?ftst vr *r̂ f omm
^nr I

«r t  ?f ^ ^  ^Tf?rr 5  fa
3ft fc«rf?r *n *rf |  f  vf ift «rssnfr ^
■â r ^ f  7  w.?r f̂lr sj^Ta % fa  *it *r
tfa*T ST*TT % ST̂ T̂ T % T'tftJTfcT
t-pr % vPcq aft 3-?rer
I^  |  gft ŵ *nr ^t t%  ̂gsr wiarr̂  
qr tr̂ r «̂rr TiTift|Rrar f^ r ^ tî t 
■sriar fa fa r ^ w  ana qft ^ r? ir ?t fa 
#yt «R̂ frf%«r «rtr

?r̂  1

$>rf % f̂T«T vnftw 5,’^rr «ft 
w  wtr JETjf̂ raf $% f̂ r?r ?r ,̂ 
f J r  «B?r w h it  vt ^ r TfaT 
^  % TPs*ftnPT<ir %
Jf aft sntppr | «fk  ffTiffnr

« 19r *pr |,  ^ r  v r  srfir-
$> f*r% f?r̂  tfsfrpr* 

far̂ ^rr̂  ?r:fa t v  sr^wr v r^ fy r  
ft?r% wtrt'̂ ff % Tn^iwcw % fT? 
it  mwrq |,  ̂ r«ift ̂ rr fa*rr «r r *r% 1

*rr<ft % ?rw ^ fa r vr 
3W«f!T ®rorr y i

MR. DEFUTY-SPEAKER: I v /o u ld  
l ik e  to  h a v e  th e  g u id a n c e  of t h e  H o u se . 
No t im e  h a s  b e e n  f ix e d  i o r  th e  d is c u s 
s io n  of th is  B ill . It i s  a  v e r y  s im p le  
B il l  t o  g iv e  o p t io n  to th e  g o v e r n m e n t



to tennlnate their services. I have 
name* of ten members who desire to 
speak. I think we jbould put aome 
restriction, u y , 5 minutes for each 
speaker. Then all the ten can be 
accommodated. Shri Chapalendu Bhat- 
tacharyyia.

SHRI CHAPALENDU BHATTACHA- 
RYYIA (Giridih): Because there was 
no time-limit, I prepared a mass of 
statistics also.

MS. DEPUTY-SPEAKER: It is only 
for the termination of the services. 
The discussion should not go into the 
functioning of the banks.

SHRI CHAPALENDU BHATTA- 
CHARYYIA: Sir, I will give five 
minutes to you.

MR. DEPUTY-SPEAKER: Since no 
time ha5 been fixed, I wanted the 
House to guide me. We have an
other Bill soon after this and then there 
is a discussion. You can take two or 
three minutes more. You are very 
generous anyway!

SHRI CHAPALENDU BHATTA- 
CHARYYIA: I am very grateful for 
the opportunity to speak on this Bill. 
Of course, it has a very limited objec
tive—how and when the Managing Dir
ectors and Chairmen of these financial 
institutions should be appointed, what 
would be the terms and conditions of 
their service, including removal fiom 
and termination of service, which of 
course includes any termination of any 
contractual agreement also for employ
ment in these posts. The difficulty 
about this is that we do not see the 
entire picture and it is done on an ad- 
hoc basis. Only recently we passed the 
Regional Rural Banks Act hardly three 
months ago. Now we have to pass this 
amendment. I welcome and cer
tainly support the Bill to the extent it 
rationalises the appointment of Chair
men, Managing Directors and top per
sons who would be in charge of these 
public sector undertakings administer
ing our credit. But the difficulty has
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been that we are not keeping pace with 
the events and denufads of the sltu*t 
tion in expansion of the credit which 
is very badly required by the rural 
sector so that the 20-Point Program
me may get its meaning and teeth. I. 
have got an illustration which will 
make it clear. Four years back, in> 
Ranchi, a person from the United Bank, 
of India went to the villages and as
ked the villagers to grow cauliflower, 
tomato, potato, etc. and credit would 
be given for that. By this approach, 
the production went up so high that 
the marketing facilities could not 
keep up with it. We had this spectacle 
in Ranchi four years back when toma
toes were selling two annas a seer 
whereas in Jamshedpur they were-
selling at one rupee a seer. In fact, 
every institution is the lengthened 
shadow of the individual and it *s no* 
less true in the case ot these financial 
institutions, i certainly welcome that 
the Central Government must have the 
ultimate say in hiring and firing. They 
must have the right to judge the per
formance of each credit institution and 
on the basis of performance of these- 
credit institutions the hands of the 
Central 'Government should be unfet
tered to take any decision they nay 
like and get it implemented.

Implemention is the crux of the pro
blem not only in the matter of person
nel but in the matter of implementa
tion of Economic Programme itself. 
The difficulty is about credit. Their 
modes and social background have 
been outlined by some of the previous 
speakers and in that way, it has been 
brought out quite effectively that the 
20-Point Programme is not being im
plemented in the villages in the way 
that it should. Our priority sectors, 
particularly agriculture and small 
scale industries are not getting the 
considerations they deserve. In priority 
sectors, the percentage is 61 for agri
cultural loans and 48 for small indus
trial loans. It is not only the public 
institutions but the complex of in
terest rate, the guidelines which the 
State Governments give on these parti
cular issues, the way they dispense-
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[Shri Chapalendu Bhattacharyyia] 
with the credit in the village level and 
the removal of ten mile limit which 
merit consideratia.'1. The ten-mile limit 
-cannot be a Laxman Rekha because 
that Laxman Rekha will be working 
·a nd is working to the detr iment of 
d evelopmen t of the priority sectors in 
the villages. There a re broadly two 
types of r egion al banks. The cost of 
credi t in the villages through the na-
tionalised banks was supposed to be 

·too high which the villagers would not 
·be able to bear. In fact. soci al tensions 
might arise because of the differential 
salaries in the national bank !'ector 
a nd in the State Bank sector. So. the 
concept of regional rural bank cam e 
in. 

I welcome it , bu t I am not >atisfied 
with the cover age of 76 regicmal ~ural 

banks. After all, we are passing 
·th rough the effects of regional vcria-
tion in development. ar ising cue to 
wrong pl anning and wrong priorities 
over th e last 25 years. 

MR. DEPUTY-SPEAKER: F or that , 
·we will h ave another occasi :m 

SHRI CHAPALENDU BHATTA-
CHARYYI A: I merely wan ted to ~ay 
that thi s cooperative credit etlo~l 
s hould be lin~ed up with 1he regi:Jnal 
ru~a1 banks, if we cannot give a wide r 
-coverage immediately and make credi t 
available to them, at r a tes of interest 
which will make the cra!':h agricultural 
programme meaningful. I would. or:ly 
suggest , as I had made the point e<t r-
lier. t h at if we wan t to induct gobar 
gas plants, pumps, electrification, t ube-
wells and small-cost windmi ll s, into 
our vill age economy, we h ave to sup-
port this idea with necessary credit 
su pport. Tnat is not forthcomin g. I 
suggest these things since it was sa id 
in the morning th at at Jasidih which is 
a b ackward a rea , the loa ns were not 
available, because the lo ans were t o be 
given a t lower r a te in the bRckward 
a reas. As such, the banks can CJlways 
prevent the grant of loans in the i:'·ack-
ward arE~a s . I suggest. therefore, tha t 

·a deta: l• ~d gu ideline should be drawn 

Laws (Amat.) Bill 
up. We want the chairmen 8.nd the 
managing directors to be appointed, 
to be dedicated people who will effec-
tively pursue the aims projected in 
the 20-point programme, so far as the 
village economy is concerned. 

P..TT ~T!fin: ~~ G{~<fT ( q;fl'r) 
\3'!1Tt<:!'&f ll'~~ 1 ~'if . fCftT11'1i' 'li'T ft 
B"~<f;:r ~r ~ 'flitfq; ~"l:'"'rl1 B"~T<: \il"f 
a'li' ll'\il~a '1([1 QT•fr Ci.:r a'!i' 11~ ~i!> 
'!i'T i3forT ~U<: 'l~T ~'!i'aT I fq;;:i_! 
for Q-11'1i' ~ ~~ ~'li' '!i+:rr ~~ 'li'T I f11c;rit 
~ I ~m ;:;fT OfTi llfocr f'!i'l1T \ilTl:flTT Gf€[ 
f <\lJ·<f ~'fi ~ .,-crrf <: '!fi B"Q"lifa B" f'fil1r 
\il : ~ITT ffiq;;:r ~'if ?f ~ ;:r~l f(1·?,ff ~ 
fq; f11fCfiT<Rf 'li'R oR rrr ? f'!iB' 'li'T 
fllFf.Tl1a G"<: 'ffi :1;1e<r&r I \3'11 rt<:r&r m 
5Tlc:l'!i'T<:"'r 'li'T ~cT11T ;;;, iTrrr I ~~ 
aT 11~ ~'li UlT'!1TT~r Cf'l \ilT~1JT I i<;T I\ii 

~'fi ~ 11 o ~"': o ~ o fmTlR!' '!i'<: ~r f'fi 
~ cf'fi' Cf.f >;f;1:f&f 11T :jq"f;<ru f<:liCRr 
~mr ~ 11r fcr.~rrrr 'li'T "!'<r '!i'<:nr ~. 

'!i~ c;'li Q" or rrr f11fCfi i 11a cr.<: ~r l'Jiq cr.r. 
tl'Uft ~'.f. ~7T"f cr.<: ~ I fcr.~ 'li'T 
f11fCfiT11a o:;-<: ~;:n:n 'ii:<mr ? ~ if; 
q; ,tf CfiT tc"tf<nT a:~~ 'fi".Tl1r \il ' iTrrr? 
~ ~~ it ~~ 'li'T 'l([f f11~T I >;f/f'<: ~\1 
?i' ~ ~TsT ~r o;r]<: ~r \ilFH aT >;f~':9 i ~r 

fq; orTi mit ?t \lJ-r '!i'<: ~1 % q;r:f 'liT 

~i 'fi'~ o;rl<: ~'if a<:Q ij- CI'Ti '!fi fllTCf. ,-mr 
G"<: ~., q,+fo;- f<:<:ft 'li'T Q:cll1T \:;, 11m ; 
l1T ~~ r/tliTi'l ~T'fi<: ffi"f +1{-f '!fi 'fffCff 
~-'I'~ <rl~ ~c \ilTll---<fT :j~i!>r 'llT 'fi•\UT 
11~11 ~T.:rr "f f~ fq; fq;~ q;,<:or ij' 
~~Tl1T l'fll'T ~ I ;rr;:r <fif~;~ f'f.ifi ;f 
~ ~~ iiT lTGfi1 f'li'l1T 'l;f]<: fiil 11~ ·.f '!if 
'lTfCB" m ~c l'fll'T aT o;r;q 'fll'T 'fi<: ~if? 
B"f(1~ it ~+:r~m ~ '!i'T~ q-rcr;:~r ~f;fr 

"flf~q; f;;m~ f~ror ~ ~i 'ffii!>T ~c-:<rr 

;;JTlf I ~B' ~ ?f ~T~T 'if f \iff 
~r "fTf~ fq; fllTCf.Tlfa G'<: ;;;i"'q 'fiT 
\ilr#rrr 'l;TR m 'ffi<lif Q;?.:Tl1T \ilT#m I 



| fa  ntaff 5f aft 
«rt% m  «Ti«r ata: tr >a*ffer *,3r
sft *£<* I  3Fn% *TTT=T% ffa  *l?ff 
V t ¥ *  TZ ^or fjpSTTr l̂f?rcr I
% t r r i^ t  wot s ' ,  »**? f  ̂  f ? w r  t o %

i 9 iraiTT f?r *p *t  f?WT, 'TFT 
«Ti$r favfr %«rsri7 «rc

13 3̂7«t v*T3? «rr fcrr fa r
tfr 6 îT wiŝ c |  i n*i ^
fatfR Tf 3TPT Vff nr 3|l̂  cT* *ff
^  tot *r«r?rr Jr|t sr^r i *rtfta 
tvt iR r fa^Rf Sr afr is  t w  
w  s* fsror «?f t  *rffflT sref 
?>tt fa *r.̂  % *rr̂  f  *27 *ra;.?: ir ^  
tfr̂ r̂ ?f *ii %% t o ‘7 *wrfa fa^nr 
fa*sr * fr f. i *̂r% tis
S *tct * h  qfar ?TT stt | ?

5*T% tr̂ T̂ r iT<R fatf.n TO*
%?t t  ?ft $*? 37tw farft
T 9  %fr & f far? *£r fa*,* ?r^rfr 
?rf*rf?r<TT % <Tf?r srrc ^  ^  % f̂ q;
5Tft £ ?ft ^  njfr ?, £ fflT
# to  *rc <pv*rr ? ^ r f r  ^-fnr ?ft 

it farf ? 5 ^ ^  fnr ^  «f 3;
*r£r * f 1 t hst ^r% f?TT & * ^rs;
SRT WT ST? * ftm ? 5FT far? *T f % 
f?PT "•TimT *fTH" C7ifTf  ̂ Hfavf 3

swi’u; *f£t *r stpt ? 5 if-rtT 
vnf-or #ffr fr »'*!*« %% tfr &n 
?t 3,*i*Ti r̂ffrr xjP" fc.M̂ rr
f^'f ^ T'fr  ̂ ^  ff9r,?rf vt
^rrc sf.»; #t st̂rtt $>rr >̂fk»T |

?*rV « nr 5 <-1 *r? sr?rrer %-,^r
$ f*p W r qr«To IT ô QTo % BFfT% &
*rr fiRfr #err irr % r
^  ftrvnra vr wftrfrft 5t«*BT 

r̂xpr ITT STî rr ?T> ^ JT 
^ *r »err % T$jt, ^ r  «rr i

3w >^Rfr ftivnrjr
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«rr  *r i k t ? ,  w*rT *^?nrr ^  ? ft  

arf^r ? « n n  a rw  i

«ft 5ft tft? C ^ ?) : *rr«rfrJT w -  
«rw '̂Varw, *rs art iyfcsn?r t o  &
^ftefr %  f ®  q '^rfErsFrf^ff v t  ? 2i%  

?ftT T̂JT«»ft irfa*  ¥t £**T rr> n̂ftVFfT 
«Ft ?r% T T  tr^T ffqr?T $

& 1 %  w r  %  q ?rr ftr«F rfw f ^

# ? t 4 h , v t t v t , y n r ^ r  ? n fir

n f t f f f R  «TTift 9T5T

grr tffo r  v ft  firzrr 3fw»rT 1 ^ ?rr  f t r  

& 3 ft  ^ ^ r r f^ » r » r  5'f ir  ^ ^ T ft  fsRTf s t ^ t t  

¥ f  0 >i»TaRT ^pt xrxw r *r?£r t ?  arrqftr 

ftf wk srrfaif *><ft gsT f^rr  ntrr ^  1 

*T3  ^*r wtct * ft  * n ^ r  |  fap? ^ r  *\T  
spnr f T r t  ? n ? f f  J r « P T f a > i ? 7  t t t f ' m  1 

it? t o  ^ srf  ̂ f t  | 1
^ r ? r  a r t ’s f t i t  %  ^ it t 4 ;t  « f t r  a ’ r z j i ^ #  

t  ^ r ^ t  ^ % 5 i  % « f f  ?w r?R rr wrzr*fr 1 

STPT 5 T r ^  f  trn-?T ’TT^TT f  r jfrfcTflit 

%  *rrsr » t t t  ^  f  f a i r

f<T*S*T ^  ’PIT f  I if #fi'f «FT

frtcrr cT-nr f m  1 1 ^ c: ^  ^  t o T ’ fr

|  ff? ^9r ^  tffr «tt a r ^ r  iff m & rr 

^ i r  |  1 w a r  s*r grrr ^ 'r g j f ^ T  * z r  
p f t  |f^ tfwf?TfW  ^ ^

?*rrct  f w  ^  Jr w f i B i f f

7TT 5 *rr |  a f t fa  im t O  *> a ,-ffr , 5^.Tr 

xi\x  fw ^ rcrr  ^ t  ?rffcr |  1 tT fm r 

*jrr ?rg%  ^rfT *rg T^rr *nrr |  f f r

f*F?Tr*ff g p rr ft  #  1 ^ r %

^ «t? w  | fa f v f  v t  m  Trfcr 
5rt g ’fR ft  ^rrq ^ t  sr^rr^fr art 

stpt  «p t % %  stcV̂f  |  f a w n r f  v t

T3UR ^  *ft sr^nr^T

% I t v r  irw  *TT* «ft aft^r fat? »Tqr

f  f a  *TT^f «Ft ^

v% t v  ap^7 g s p p f t  I ^ r fa ^  W B fft ff

*r« | fa  f tr ' f w r  j t t t  jrfa'Trfer

«ftif?r<ff vtWTT tT^reinT JTfl’ TTSfl'f
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[«ft ftcfl 
fatrsT fa*r»ff vt art vmrfvv grmT 
<r£f*r *rffe<$, w?ft fctffcsrrc w<t*3 
v  fa * , fa*T f vr snro ■ptt % fw i 
*rtr $sr(t ffcnrc? f̂t arsrtif vt ycr 
v r#  *  fa *— 3*r% faq  gravt ter 
*t$qrr ^$t<TTm 1 1 

^ ttt *rw «tt fa *rflw 
fwwrrf, *rfwsra ftwrpff, ^kht 

* t i t  % fvm w f v t  t ^ t  fr im rrtit

$r 38tt * w  fvm Srftsr q«r ^
f t  w  1 w i fa^nr, i% fa #  wtn* 
£t v r  tv t  sm  asr tfc *  t v
•firw fpft «r®® fr«Fff aRT «ft
« m  s s t  &% 1 1 *  titit 

fa*** v??rT *tb5it g— *r*rr *rcr **
t f f t  If ITTT afft «[f!r ITiH

* n ^ t  I ,  tfa»T  v t  *ra>*
**prr *rs?t I w t W T F W ^  
fa  % **ti fasnfr ?w <15*  jftr *?t 
ffflwwff * t *r *m  5 1

«rrr f — fasntif %
Jf tit *tt w*rr wnrr $— an ^  

v t  rarer ^  *ft arrarrT *r | 
?n vt w fi ftq?n ?rf*F?r tit* % 
?rRV *f 3*  % «rra tar ^  $ 1
W  *fk  st ^» 5ft ar^
ff-rcr f ,  fs*nr-fa?TT«r m  writ f , 
* t*  mnr v t  «r# v x  ?r*% f , Srfa*r
1?*P HTBTRflr fatfTJT IJtfT sflft TT TOTT I 

< m t  fT r̂nr mgvRT I. w tt  
^STT % fa*IT VKTT *T, ^  *TS ^T
% 3 * «7T!rr «tt i itit

fcgn % fiwnff v t  frifvrti'i 
^ fsm^rr %, Ufa* «fV 

sin ?wrsrr*r «nft ift s^lf j«rr | 1 =̂r 
«fr T t^T f ̂ t ^  [̂Rr % ftni 3*1 
% *Ftf « rw r ^  ^t 1 1 5m

iftf fHfe VTTsft
*  SlTT frSPT 2 «5TTT W ?

% s mrrr ^  w? w  fhrl?r tmrrtt
5 W ^ t « W I  * T * « W T  

W r f  ?RT W T T  WTWT T T  ftflT
irnr 1 w r  vnr^ f  f%?rr*r % afhrr
Ttar ^ft 7 »< ft t
Wtit » T ft W  It  f ^ P T  T O T  * T H I T  j - 
f«F  %* « r t r  f t p n w v  f t  «*n *r  ?  i 

3r»t ?rv H p rftn r t t  w n *  | —
?f v f  r̂ w«ft ift *r? Iw ? 3r *rr t$t | 
f v  f * r v  ^ w v f t r f r T T h r w  ^<r-*tirft^
t i t w t , fVr«ff v t  ^ t  tv  vt titwf<t % 
f  I O r^ R T ^ ff ^  l ^ p r a n 't  »T#f TT?ft 

f t , flp? tfa a r  q r  ? rW
«lft  ̂tit 3TT?ft *TT ^ W  vt
fcjSTTT** V T  f̂ TT ĤTT |  I *TT$- 
^’frsrt f̂t $t V I  ^  to ftw r 
zprr ’anfgq 1 ^ wt m  j  fa
«tpt v tf ^sft v r f r  w n v  f a r  % s r r r  § $rv* z^-vfevrfvfi tr* t̂ft 
f^ fa r ^t 1 ^  ^ vtf n v  j^t fa 

r̂ TfCT w m  vtrr |— %Pft n r  
v r  V #  ST* 5T$T ft t?t |,  wffa 
%  *pnr t |  w f t r v r f W f  ^

**t *t **̂ t f  1 t  WT̂ t 
titsr̂ rBff % ?^t qr# f  r
w f f a  '&? vt *i* Jtvtt fc f fr  t i t , 
*w ?r?t ^ r  $  qrcrc ??=rt wtn %t 
3 J T * T T S i n *  w t i t l f t  3ST%*J5T % 5ftit
w  ^  \ v h x  t it i t  t i t  v t  f ^

SqTff ^ TT *T f? tt  I

vnar # «ntf fWr % *tiar *Sr 
*r$?rr * T ? m  ^ — *T ^ f v* ^  f« .%  *r 
i t  ^ n r  « r  «r|f ^ft * < t ?  * *  
T^t ( ,  ?rfa5r fa*FT «Ft sr<t* % ar?% 
art tite f e r  an |  ^  ?rt-
*i# fWr f  fa  fa*nr 15s  q^rnr
^  I ^  1 ?  irTWJTTW* ^ 7  
* t  *?PT5ft* t o r  titit <ft % ?rm^ tfr 

T * r  «rr, ? * r ( t  f i ^ t  <s r t v Nt f ir p R s r : 
* f ^ r r  tit 3*  fw r  tit^p  tit 1
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«rnr«rnr
xwvt >rc tmran vkst |
*ftr fc f r  *r« wrtar m  

W tW  I  f*fi fa'HFT 
«tt w t t  *fr tsptt *rrt ^
*T&T I *TWT ft  *»> 2
«FT fcfCT «Psd ?fte t o  If %%

^  I — H *  ?TC!B WT«T tfVw WT’T 
%*t i 5m  faaT ^ 6 *ft*r 

qre: $— wn? ar*f *r «nr nVf sfY 
?i9i?i *?> *%;? \

SHRI AMRIT NAHATA (Barmer): 
Me. Deputy-Speaker, Sir, one of the 
reasons w h y  I was very anxious to 
speak was my concern that my 
capacity to speak may not be atrophi
ed because I have not spoken in the 
House for a long time.

About this Bill, 1 do not know 
whether there was any necessity for 
bringing such a Bill to arm the Go
vernment with legislative powers to 
hire and fire the top executives of 
these financial institutions. But apart 
from the legislative powers, I think, 
the importance of the Bill lies in the 
fact that it raises a very pertinent, a 
very important, policy issue, an issue 
'Of principle about the manning of the 
public sector undertakings, whether 
they are financial institutions or pro
duction units.

Now. hire an<j fire is a very sound 
principle. Gradually, a transition has 
'taken place in the public sector under
takings. A new culture is coming up 
in these undertakings. Almost all our 
public sector undertakings are now 
manned by professionals, not by the 
old IAS and ICS people. Now, this is 
a very welcome change. But, used as 
we are to the old colonial methods of 
administration, used as we are to the 
'Secretarial culture and the culture of 
Legal llememberanee and Legal Mem
ber and this culture with* tifeich even 
the present measure Is cluttered, we

cannot reconcile ourselves to fhia 
principle of hire and fire and the imr 
plications of this principle. There will 
always be room for oppression, for 
vindictiveness, for favouritism, for 
nopotism, and that is why the fears 
expressed by the Hon. Members of 
CPI(M) are legitimate namely that no 
person would ever accept a top ex
ecutive post if he knows that he can 
be fired any time without reason or 
rhyme. The whole thing has to be 
looked at from a different view point. 
Once we decide to introduce the sys
tem of hire and fire, its implications 
have to be gone into, and the implica
tions are that the employment of top 
executives must be contractual, but 
not in the element of time. They 
should not be five-year or three-year 
contracts but should be task-oriented 
contracts. Let there be an independent 
organisation: The Minister has the 
Bureau of Public Enterprises under 
him and this Bureau could formulate 
tasks for the executive posts. Then the 
persons who join in those posts know 
what their tasks are. If they think 
they can implement those tasks, they 
will accept the jobs, otherwise not. 
And then let there be a performance 
audit by the same BPB and the mo
ment it is found that a particular In
cumbent has failed to—accomplish his 
tasks, out he goes. So, unless a task- 
based contract and performance audit 
are conjoined with the principle of 
hire and fire, there will always be 
apprehensions about abuse of this 
power. I would impress upon the 
Minister that once you have the prin
ciple of hire and fire, you should set 
up a machinery to formulate tasks 
and to enter into contracts with the 
top executives based on these tasks 
and to conduct regular performance 
audit, on which basis any top execu
tive would have the fear that any 
moment it is found that he is not dis
charging his duties and-is not fulfilling 
his tasks, he may be fired.

I would like to take this opportuni
ty to draw the Minister’s attention to 
a particular statory provision for the 
IDBI. There is *  provision that all
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commercial banks would advance 
term-loans for machinery etc. at a 
lower rate of interest of 8 per cent or
9 per cent, which is to be re-financed 
by the 1DBI. Now, in my State, I know 
that not a single nationalised com
mercial bank has advanced these term- 
loans at that lower rate of interest 
because they are not prepared to take 
re-finance from the IDBI. They say 
‘why should we. when we have our own 
funds? We don’t want re-flnance from 
the IDBI: there is so much of paper 
work to be done’. They say they have 
their own funds but they advance it 
at a higher rate of interest. I would 
urge on the Minister to see that it is 
made a statutory obligation on the 
part of the commercial banks to ad
vance te,-m loans and take refinance 
from the IDBI, at a lower rate of in
terest. This is very necessary for back
ward areas and it is very neces&arv 
for medium and small industries. 
When I raised this issue with a top 
officer of the Banking Department, he 
asked me to give a particular rame. I 
told him that not a single bank in 
Rajasthan had done it, but he insis
ted on a name. And I was shocked 
when he told me that banks are not 
welfare institutions, that banks are 
not developmental agencies, that 
banks are not charitable institutions 
but that banks follow the principle of 
the survival of the fittest. I raid “we 
are committed to the philosophy of 
the survival of the weakest and >ou 
are talking of the survival of the fit
test’ . If such officers are brought 
under the purview of the law of hire 
and fire, I think a great deal of good 
would be done because top officers 
who have no commitment to the 
declared policies of the Government 
decide the functions and the policies 
of banks which are contrary to Go
vernment’s declared policies.

One more point and I have done. 
This is about the inter-relationship 
between these banks. When these 
banks were nationalised, they were 
kept as separate units, the intention 
being that there should be a healthy

Laws {Arndt.) Bill 
competition between than,.which Would 
be good, and that if they are til merg
ed into the State Bank of India, it 
would become a huge and unwieldy 
empire. Now, what is happening? 
These banks are operating under the- 
protection of a sheltered market 1 hey 
don’t care about services to clients be
cause th e y  know that they cannot go* 
away, a person cannot change his ao- 
count from one bank to another. 
Under this protection and shelter, the 
banks are behaving in a highbrow 
manner and a rough manner and they 
don’t provide proper services. They 
don't care, and there is also corrup
tion and mismanagement. So, a per
son should be allowed to change his 
account from one bank to another so 
that the fear remains and there is a 
spirit of competition prevailing over 
the banks. Otherwise, what is happen
ing is that the banks care a fig for 
their clients and they don't bother 
about their convenience—and this is 
acting contrary to the interests of the 
small entrepreneurs.

SHRI PRIYA RANJAN DAS MUNSI 
(Calcutta-South): Mr. Deputy-Speaker, 

Sir, this is another piece of legislation 
which has come in this Session to> 
strengthen the hands of the Govern
ment as well as this particular Mini
stry in dealing with some important 
matters relating to banking adminis
tration. While I support this Bill, I 
would, at the same time, like to lay 
emphasis on the mode of administration 
in our country at the moment. As you 
know, the Administrative Reforme 
Commission made several recommen
dations about the mode of operation of 
the public administrative system in our 
country. So far as the public financial 
institutions are concerned, which look 
after the economic health of the coun
try and are, therefore, very impor
tant, some measures are going to be* 
adopted by this Bill. I have said 0Tt 
many occasions on the floor of thir 
House that these public financial in
stitutions should be looked into 
separate lines, we should have a se
parate approach for them, other .than- 
that for the public sector uqlts *hiclfr 
are merely treated as production unite-



I My this is because from the be
r iming the banking system in cur 
country, before Independence and 
after Independence, before the banks 
trefe nationalised and before the con
cept came to. start the Industrial Deve
lopment Bank, Industrial Finance Cor
poration, etc., has been developed on 
considerations of trading, on consi
derations of profit and loss and not 
for developing the economic health 
of the country. As a result, these 
Industrial units, mostly in the 
private sector, which have had to 
take facilities and benefits from the 
State Bank of India, the Industrial 
finance Corporation, the Industrial 
Development Bank, etc., have had 
some internal arrangements of their 
own, and thus the real need of the 
country has not been met. If we 
look into the formation of the Board 
of Directors for the last ten years, 
whether in the State Bank 'if India 
or in the other institutions, you will 
find that mostly the people connect
ed with the big industrial houses 
and the medium scale industrial 
houses have been taken in, through 
many ways, as nominees of the Hoard 
of Directors; if the Government 
undertakes a probe, through an
investigation committee, info the 
management of these public financial 
institutions in the last ten years,
they will find that they are their
nearest kith and kin; all the top 
People in the State Bank of India or 
in the Industrial' Development Bank 
or in the Industrial Finance Corpora
tion have been employed without 
their having any merit; they are 
connected to the big industrial
houses from where people come 
either to sit on the Board of Direc
tors or "to get benefits by way of 
loans and other things from these 
institutions. In my own State, I have 
y *1 this thing happening; I have 
*S6n somebody running a particular 
industrial unit getting the financial 
•upport from the State Bank of India 
w  Industrial Finance Corporation

*  the sakne 'time being taken 
th« management to look into the
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problems of the Industrial Develop
ment Bank. It has happened on 
many occasions. What I would like 
to submit before the hon. Minister, 
while supoorting this Bill, is that, 
possibly, the time has come when all 
the personnel of the public financial 
institut.ons, rjc.ru>ted as Managing 
Director or Chairman or Vice Chair
man or in any olher capacity, should 
come from a particular type of 
school where some sort of training, 
some sort of guidelines, are to be 
given on how to look after in 1 very 
scientific manner, the health of the 
country through the public financial 
institutions. This is my first sug
gestion

Secondly, I could not follow why 
IRCI has been excluded; it is one of 
the important units; in the dork 
days of Bengal when almost all the 
industrial units of eastern India got 
collapsed, the Government of India, 
the Finance Ministry, came forward 
to set up a unit called the IRCI for 
reconstruction and rehabilitation of 
the sick units through the finance of 
the Government of India The IRCI 
is nothing but a banking agency at 
the moment; it gives loan and finan
cial support to the sick units putting 
one of their nominees on the unit to 
look into the administrative side, 
but they have no control on produc
tion, marketing an<j sale. As a 
result, what is happening is that 
most of the sick units have develop
ed a tendency to get some money 
from the IRCI. consumc it and then 
again demand more money from 
the IRCI, and the IRCI, as I 
said, have no control on marketing, 
recruitment of the personnel etc. in 
these units. IRCI is not a subsidiary 
unit, but it is a recognised unit of 
the Ministry; I came to know that 
from the Minister. It is a public 
financial institution It would have 
been better, if it would also have 
been tagged with these other Insti
tutions.

Now, most of the hon. Membepi 
from the opposite as also from our
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side, have spokeu about the perfor
mance of the nationalised banka. 1 
would not like to speak more on 
those aspects, but I would only make 
one request to the Minister. As I 
said the other day on the floor of the 
House during question hour, the con
cept of family planning is known to 
almost all the people in the country 
including the illiterate people because 
of the publicity, this programme is 
tlting. It is good for the country 

that the concept of family planning 
should be known to all the people. 
But the schemes of the banks for the 
poor, how they can develop their 
economic life and other schemes for 
the weaker section as also for the 
educated people, are not widely 
known to the people of the country 
for whom they are meant. The peo
ple in the villages are not aware of 
these various schemes in comparison 
to the publicity of family planning.
1 ‘tvould, therefore, request the hon. 
Minister that details of the various 
schemes adopted by the nationalised 
bank from time to time should be 
made available quarterly, six-monthly 
or yearly to the representatives of the 
public life, l.amely, M.L.As., the 
Corporator*, Panchayat Members 
and the Members of Par'iamenr so 
that at least they can try to educate 
the people of their constituency. 
Actually, what is happening is that 
there are large queues before the 
batiks and the people are not getting 
the desired benefits.

Lastly, I wouM make ene request 
to the Minister to look into the 
health of the eastern India. The 
Industrial Credit Investment Corpo
ration, a financial institution ureter 
the Ministry of Finance, have invest
ed 63 per cent of their credit invest
ment in the Western and North India 
and they have invested only IS per 
cent in th? eastern India. 1 am not 
talking In terms of provincialism, but 
it is sad and it is creating imbalance.

With these words, I conclude aoqr 
remarks.

(£tf*r«if) ;
OTrwwr t  **  fwsr sr*nN
t o t  j  i w r  % ff j®
g«rr* *ft tor *r&cr $ i STfir
% q r  $ t f

srffcRr swtf 1 1  $sr
ffNTT iwt 1 1  f i f t

*ft gtarr | ar̂ rr fa  ejprTT t j f  
w q  % f  $r f f  f a a t

« rfa frf t f t  %

f r  fsrfTsrr 5ft arr *tf ?rr | 
srfarfTft *fr f t f t  f  *ft 'T^r f t  s p f tw  

^  3rr?rr % *tt ?ft art

fffsTT I  I VR HT*T # '  f f

^  f r  »ft5r»TT5T f f st f  *rr fatfr

# 'f  f a  f t  f a  f t  |  w tr 

3TWt f̂eftq»T *  f  *  M’«fT 3TP1T 'STT̂ rT

1 1  ?fr 3% if *rn% «rcrr f t $  

^ rs rm  ffqT ^  f f  ^  q f f r  snirtfh: 

arar a f  w  f t  *  finn arm ^nr 

erf f f  srhr $ ( t  *  $ t  srw ? s m - r f f  

ff^rr |  aft z #  wr?: i? * r s f i r  ^  

f®  f̂r̂ rsTT i

t f t  fT i erarrxr -qrr 1 1

% ff *  v n ftq  qfrff if f r o ?  y ?

*¥T5ff ̂ ft t f  f  jit

t  %itx fa* a v N k  it lx
it s w f tf  «T*TTf «ff f t

* g?ft fW fifi % IFZtfa 
vnft<* 3 R m f>  tr??r qj^rr?q>,

v ^ f t ,  1 1  f

f t® #  m i v f t i i  *r <Nrf

ar̂ rr vr irjinr | 
f s  1 1  f i r j f ?t ift « r n ^  

w  ^ | i  vnftoif if <rr H m



f* W  | i aftiff *fcr,
« r r t  * r r r  qfrsr ^ F f  v f r r

Ufa*
Vtf *C«r SPHWT ^  afT 7#  
| l  W « W ^  3TCTF? fa «Ff f S *
*w  faff ansf % t o  ?wr af̂ arm  surer , «Pfr $ *rr
% r  i fsFTT w
f P R f t  ^  i ^  sntpsr

fa<TT 3TT T f l  I  I # *  * f ? t  f[
ft r  ^ h k  *tt?t %

wt^t sn3  $ v x  % sitr
5f t <f 3̂T5T VT«ff *T JPT5TT ^

vnprr g fa ftw *rr *?a?rm *^t 
t v f  % * p f ^ T < t 5 T > r ^ |  i i f t £ f a * » r ?  
fara v  ^  ^ tTtjfc % tot i f f  I?

% *ftfa  =?wt STSIT ^  «t
W  *  fartf ^ a r r ^  tff i 
it  tft*r ?rm ^  fa*rr *rr fan 
vt 'r t  fvnr «rr i im r t
irtf *  fo l  TO I
iraf ?rflr f w r  »ptt i t  tt^  <mr *rm  i
ff% Vt W  faOT fa *?fT%
arRT apsf CTST fStR |  5?T ^ f f

STRTTt i t ^ W T  %t\X
«pfr f a  *  %*r i 3  nfircr «rarr «ptt i
%fa?r i r c  *  ^  ^  H tn  ^  % q ro  
?ft ? ? w t 3 rt%  i f  s n r a  fo rc fa s p s O T  
^  %*rt *r t  * t  *n 3  ir , *ra  arm t 
^ t t t  tntft % qrra * f t r  $ 
irart %  9ft i ar^V 5 n r v t ^ f i s 5 n t * f t  i 
* h  *?t * f t  i t f f  f  %* % I r a  ^  
ferwrrer s ?  f t a r  |  f a  * t  srfar-
f l w n t f t  |  % s i  * f t  t t f  qnc f n f t  f  
# f * n r  a f t ^ r o f a ^ f  s u f t  stort f f t  
fcrr ■srr̂ - $ i wt j t h  vftmrfr ^ t  

»Tf |  3 * %  fiw n r  € f a  ^  |  ^  
«n^fV *F ffa fa  «(fV %nr 1 1  ^  *  
q ^ w rcrrfc f a  ^ft ?fV?r f ^ r r r  ^  t t  ^ e °i  
w m r  |  g rw v t ^  f*r?r arnu 1 1  
%fasr 500 Vo ST̂V
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f a r  m m  11 wiffeA if favr 
f  fa  2 wrw w  vafferri #fa«T 

^  f a ? ^ t  5ft*ff a s t f w  *T f 

^  » itirrefirtt fa?n 
i f  ^  f e n  % ^ r  v t  ^

^  ^  * T m  1 1 « r w  500 
« q f a r  *T3T £  cfr v p b V  \  

^ ^ r r  f *  ? r w r  | t r V r  «pt g f n  

»r> *rft ^ fa »rtar % ®teT tferr 
*n* »?^;ff wfr, #ftrfr ffW  

fa«rr «rm, ?t fa *? i f  
i t x  fswr if 5̂ rr *fefV  ̂ ^ t t  

t  fa «n»r vftaT i  i
^ % ?ft5T «rt f?rar x tn . r  ̂

mgT | fa ^  iter i # far 
fsR ire n  it T̂flgq-

q?ff^5nrr i jrtft^ lo jfc r  wn 
'T?PT 3PTT fl«TT I  fiRT «Pt *31?  ̂  If?T 

^  3 T T # | t f s R c f t ^ t ^ T V T f W

if 5Tift f |  t, 8 »Ttif Vt 1 
f ,  # f a ? T  I t  ^ ita ft * ? t  ? ^ f  ^

itTT | fa  W  10 »ft5T
%  f r s f w r  ^  v r l  « rn r i f a a  ^  

f > r r  s f t f f  v t  W

spt gfacrr ?>ft r̂f̂ q-1 ?ra «WV ^ >11 
 ̂ 5*: *Ff5TT | fa  nrrwT^ wfe- 

a p T f a i t  ^ r r  f^ T q R T  ? ,  I f  W  I T *  

if gtrrar grrfa sfHf ^n? an«ff 
qrT s p f t  fsT*TT| T S ft 3JT ^  w f r  3 f t  fpTITT 

[̂Rr ft 5% 1

i&  vr®?t % ?rw t  fsr̂ r wtt 
w*r?5T vt?it g 1

MR. DEPUTY-SPEAKER: Mr.
Mxrdha, I got your name only just now. 
"We have agreed that a speaker should 
not take more than five minutes and 
that he should confine himself to the 
subject of hiring and firing of these 
higher executives.

Mr. Mirdha.



y 5 Banking and Public MAT 26, 1976 FtnaiiciarifUKttWiaiil
Latat (Amdt) Bill

(*rwfa) : mrmto 
W T B R t  * f t ,  f l f t f l w  fF R fT  <r*w ^ 
t  Sf *rt *rwff t t  #*fYsnr 
<pt% *?t vri \  i *ft*
^ * F  ?V cTQ? %  ^ 9 f ^ ? r  I  I $ 4 T T **T  w  

3FT?rfr t  *fa«T f*TK *W *ft T?*> 
WcŴ JT Sr^W T^ 3TT T̂ t I  I 5TT%
3RT% it f *  *  f®  gr|w>
v t  #  v t  i «t t  w a r  s n a rrc  v r  * r f
sttct | fa *  f r  qrfarn: *pt

afar & a[i, «rk *>fT $ 
3£t 'Tf^ *T? fa ?T>fT % qT̂T aft 
far ft «Tf lit ahff % t |, *rk 
i f f  f a  # * >  H  gft»T f a  W «P T  VWft
« r t I  %  a r fa r  s r t  *rrfc 
ft, #<ft ft *tt sftr *Ptf !?’=r t w iS vt 
a r f o n  f t ,  * f t r  Sf $ *  f * t t t  v m W t  

a w  ?% i

3ft <r$̂  srn?f? q- ^  tt 
Tuft^Tor *tft ffar a fasr *rqr fa 
aft*?ro v m  f*FT *% **f<rfsr sram
«T?T»T s ft if l S’ ffTT *ft *3% * I ftiiT 
JTf *r>?T *ror fa s* % qre ^fa 
* * t  s h t t t  spV 'ts fr $  m  z x  $  a rc m
*FT fft  W T  ! f W  f t  \ O T S f e  $  1 4
I 'V T  sft  Tie^tflRr^iT f a i n  JT«rr i «r«fY 
s ft SJ??T $  J T W  #sp*T I
3*t T T S fl’̂ T^TOT * f t  |  I W  V t  5 ft%  
* f t  S T W T T  ^ t  f w T f  3  T f f t  =5rrffq 
f a  * f  t *  f a * T < T » f  ^  O T T  «PT5R ap*

* t « r  «fft  f t  i v t a r r c f o r  f w  

* t  q *  f r w f a ? r f a * r T  % ,  t «

| I 3T* f»T % *31 fa  5RT*T 7ft 
*7 Tin t  «fh tT̂  ^  «rr mx 
f«fTK Wt Tt cTORft w r * 3|T%
% sft fj» % vn ftrtvf ?̂ t
< T * q f  ? r w r  v t  ^rt?TT i « «  ^rr 

apr^sr i f t  * m » a p r r  1 1  f a w ^ f s a t

^  ^  ^  t  W
% ^  ft  »T«RW | fa  ^
t v f  ^ art 4fortfrr ^rpr

«ftT 4%fsnr <tv^ #  f  
«rf ^  ft aft ^r ftr«RT

f t  f a  ^  f T  # R
% *trt *rf? % ftftt 'T j^rr I ,  «ffc 

?ft<ft % «rm 3ft %fvr ^t far $ r̂cr 
^r % vpt 5fwr«rr|i
w n r^ ^ P srlr ?r * w  *iit 
t̂*r̂ ¥ ?nft ? ?ft far f*rrtr iw w  
%\T ?r$t ft h%*tt i ?̂rferSt fm 
5rnn w  | i *rnsftjr wpr 
«TffI?T % aft STRT aFft fa f t  If 
?t «r?^ f , *T7T vrs$ *mrfa*f «st far 

% ^ i*r  snrar ep^rr ^ T f  ?ft $®  «ihr 
sp̂ c ?np  ̂f  i sr*3 apr»r anlr ?N f 
«pt«ft ^  ^ m -fm  % =ft% 5rr̂ r arr 

| i ?ft f®  f?WT̂ r «̂nst 
3Rr% r̂ffq- «rV **r % 5ft»r t#,
aft fa  f r  *rfTsrrT <rer T f ^  Tr

ql W f r tcT ^ft q-[T ^  ftT  «pi% 
x f& fc  apt̂ ?r cit? It fa g?nti 
y fMg<(g f t  i 3  f  f a  *n«r% 
JTfgfr fa q r f'wrr f a  aft s ^ r ft  
% sf̂ r im  5t t, ^  *nwt aifer 
^ irr srrm Mft |, sfftfkJr w ’T kv 
g r f  aPT v f M t e  5TI  ̂ f  I rTQ5 %
*3% <ft» aft ^r'm  f^rnr | f 
?ifar | ^  nft ffc2^>r Jt *iF!srr
5 i *r?ft ^  *tr Tifa# vr
f?nfq- %% an f, Ti?5rar ir «^t 
*n*r% f*nr%, ftfrfa* t  ^r^rr f  fa  
**H?T ?rqnf fWt ^ff^t i »T̂ t aft aft 
f?r«RT «n* f{ ^r% 5t qf¥j
t  t

CJT ift qf; | fa rT êrr *rr
f a * r r  5 fr ^  f a  t p t  arr?ft ^ t

fa vr| ^ Jjrft̂ r 5t wfr ft, %
^ rrf^  ^ t  fa r  f * r ,  ^  » ^ t  f f t r  <8fa



i ?fr «p?* *wrr f*  «wr 
ftm  t  ^  wttVS Stmx f a  f a f f t  ^  1ft
fvrr vttbt % ?fcr *r#% 5f fffnrr * t 
i w r  fc, sfflf ?nss *ftfew 
=JBftT tpwfV *R-*TO> <GT3*I*R fr, tft 
*r*£ *ri*«ft ^  s$  ^  vnff Jf *n%

t  I *T«TT f*  t  fa
afrlr «n?wr in* <ft ^r% fair f®
P̂<5Tr ^tffit I $0  ST<TST ST.Sftjff «Ft

«r«rc *th ^  jrnrar* % € 1% fir« iŵrr 
’snfct | ?ft arer fa'srm 1 *fa£¥ 
«rc*f!r sift srT'Tfrr?^ **? ar<if q? #sw  
farcrlr ^rift aft s t ff u^n*?* ft  fa  
*3* *Tfft ^ 5ST ?TCf It T̂*1 VTTTT %,

#*> jfft nr <rcf Ir tfacrcr ar*n*ft
t , *ft«ff V(TR 5TRT $, Ŵ<T 5ft
* w r d  *  ^ g t  f t  u r iM t, srra- qr^r Ir 
w  f f  s ftr  5$r<rq? s m  ?riq- 1
%9T % f7  qfr̂ TTT *ff % ST-T f̂l̂ TT 
t  ?ft 5$ TT9rr % <ft£ f*r u f *n?re*: 
*th?t £ fa  *riq% fe*n»r ^ f®  vr*& 
*rr*r ^7% «pt arar̂ T | 1 ^rearer
*rftaq\ 5  ’tri'T̂ r *reft ^t & *? 
fsrt^r sfrw T̂irctT f[ fa  5 *fa srTWT  ̂
5f aft fftssptw ^ 'f* t tfhnrc t wt % 

q>>f *fr | *rk j®  *P*rr.ft tft
t  1 %fa* *nft wtaff *rr *T3̂ t
*rc ?  It  ttct t̂  f t ,  ^n flu r i f  f ®  
«pnr ft, *?t % f  ® ffam ft, j®

^ t  <nf*Hft f t  ?rsr f t e r
îf^5t 1

q«F $  auFT arrrr ^f^rr f  fa  
*ntft ?w aft Tr*fi«r #* ^  f  r̂Jr 
ĴrS ?ft*ff, srT^fk Ir jnfai^ qn^T, 

* m * T  cR T ^ T , ?ft*T s r fk  *rfsT3 R T
%  f ^ r  * R T  ® n ^ T T  I  ? ? r f*F T  

njirr f®  ?t>t F f vbr9" ^ ?Tft ^ f̂t 
f^aft tfmz % I, aw qsr̂ c
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gft tfffcr 3f % WW Tf t  t*T 
t  ^wvk mnfhir It

%  « v ? t  f  ^ t  %  * w ? t  f  ?  ^rr q f  

vpfar «ift wt?r sft ?arW«r 3*#r 
m r  ^t»ft % W  | ? if
W  wm ?nq> ^  |  ’fifVr v f  ^ f« w ft -  

s r n n t  « r  « f  f  cr f  1

ifto  *p fo «pfT* K4#>rT (*T?n73|-
»ni) : ^rnsiwr «?fk*T, â 5r 5  sr

^ f? T  ^r *fw: tpft  
v r  OTT5T 5 ^ ft  T S R t  f  I # ^ 5 T  *T*f
%  % « r t4 5 T  « f t  * r « r r  f  1 'fa rra - v j j r .  
f w ,  <nrft z ir f t  ft x f t r  ^
«TTar J T f t  20 H 15 T  ^  |  %fR ^ T t y f  

^ r ^ r  *  ^ f l r  |  1 r f t ^ -  

^ 1 7  ?TT5T I r  a n z r  cTT^P T %  S R T ^ T  

fzwd 5fgr ft  Tft | 1 êfrarr 
*if ^ fa  ^ r  ^rit if q f f  tffa: 
c f r ^ r - ^ T  * r f t %  ^ r  w ft  J r ^ r f f  rfc 
?T?wrTf »ft fift % <n* § 1 gr?r farar

YTzrtrcr ^ ^ Tfr fa
»ft?T ^  ^ t f a ^  r f l f a  JTSt^Tf ^ f t  ^ T -  

* * T f  5RTT vttX 2f >TT®ra JfrT
%if I ^fa?T ^Tsff % * P f  r fa  * J f  ?,gt
f t  | I

i t tr  Tf̂ TT t  f a  S|f fa?l% ftsff % 

% m r v e  t, fim r ^wft 
^  T^t «rrar f i ^ f t  *rz an% % 
s u m  5 n m i f  ^ f t  ^  « n %  t  ? ft « r r r  N f  
fa  «r5?5fr p̂t w r fr̂ RT ft f̂r arf 
faRT% crtlfTH ff»> I 5?r ^
« f t  $ » n T  ^ - a f f  i r  ansr « fl  1 
^ f i %  $ ®  w t  $1 « f t ,  % f a ? r  * f  a r p :  

|  « f t r  Ir v n r  ?rfY ^  ^ t  |  1 
*? *r  %  20,000 ^ r * t  ?ft q f t r ^  f a i t

w f a  T O ^ r t  ^ t  * r | ^  < t  
n^?wf vrft arr 1
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xtfc % *nrr *rm w t
25,000 11

#  f a r t  f  f *  wrcr 2 6 , 0 0 0  q f f r n f

% f*  «inr *r $v *rw  *$
I  i

MR. DEPUTY-SPEAKER: What
have these got to do with the Bill?

PROF. S. L. SAKSENA: I only 
wish to point out that the same 
Chairman and directors of the Guja
rat State Financial Corporation who 
had said that they had sold the truck 
for Rs. 25,000 on 10th of May, now 
write___

MR. DEPUTY-SPEAKER: You
mean to say that the Chairman or 
Managing Director has written to 
you?

PROF. S. L. SAKSENA: They have 
written to my sister and they say:

‘We hereby accept your proposal 
to pay us Rs. 26,000 towards our 
arrears immediately and we would 
hand over your confiscated truck 
to you’.

They had sold the truck among them
selves. These directors deserve to be 
sacked and good directors should be 
appointed there so that the State may 
have good Industrial development. 
That is what I wish to say. I want a 
CBI enquiry into this matter.

Regarding debt relief the position 
is this. A Chamar boy came to me 
and said: “I cannot go back to my
village because the brahmins would 
kill me. They will say, pay back our 
debts, or we will kill you. 1 have 
run away and come to you.” I sent 
him to Indira ji and she has ordered 
an enquiry. Unless you open bran
ches of the banks in almost every 
village to provide credit, to replace 
the grip of the sahukars, people will 
*ufPer. If you pass the laws, there 
should be arrangements made for 
carrying out those laws.

THE MINISTER OF STATE IN 
CHARGE OP THE DEPARTMENT 
OF REVENUE AND BANKING 
(SHRI PRANAB KUMAR MUKHXR- 
JEE): I am grateful to the hon. Mem
bers who have made observations, 
more so, because, though the scope of 
the Bill is limited strictly in regard 
to mode of termination of some of the 
executives of the State Bank and 
some financial Institutions, they, while 
making their observations have high
lighted some of the general points, 
regarding the functioning of banks in 
the nationalised sector.

Coming to the observations made 
on the provisions of the Bill, a ques
tion was asked as to why we have 
not brought public sector banks also 
within the purview of this Bill. Ap
pointments of Chairman and Manag
ing Director of public sector banks 
are provided in the scheme itself 
which Parliament in its wisdom has 
provided. There is that scheme and 
we are having this provision there. 
As it is not a statutory provision we 
can’t bring it before Parliament. Re
garding two other institutions this 
question was raised, particularly, 
ICRCI and ICICI. IRCI is not a pub
lic financial institution in the sense 
that it is a limited company whose 
share is distributed between IDBI,
14 nationalised banks, and certain 
other agencies. That is why appoint
ment of Chairman and Managing 
Director of IRCI is done by IDBI with 
the approval of Government and for 
that we need not bring any piece of 
legislation.

15 b n .

For that, no amendment is neces
sary. That is my point. Similarly, 
the ICICI is an All-India term lend
ing institution incorporated under the- 
Companies Act.

Now, the question is why we are- 
bringing in this piece of legislation) 
and what is the necessity for that. In 
that connection, Shri Somnath Chat
ter} ee, while making his observation



railed a point why we are net giving 
the chattce to the person when we 
are terminating Mg service. He has 
very correctly pointed that out. But, 
there *• * difference between the re
moval and the termination o< novice 
of a person, particularly, in the con
text of the Central Civil Service and 
other Rules. When we remove some 
persons, in that process, an element 
of punishment i8 also associated here. 
That is why perhaps he might have 
noticed that in regard to the provi
sions for removal, we are providing 
that a show-cause notice will have 
to be issued to the person concerned. 
He will be provided with the chance 
of being heard. After that, a decision 
will be taken.

But, Sir, this provision did not 
exist in many of the acts. We are 
bringing in a Bill for amending the 
various provisions. Here, I would like 
to submit one point for the considera
tion of the hon. Members. I would 
not like to use the phrase ‘hiring* or 
‘firing.’ After all the Members should 
also appreciate that today most of 
them, while taking part in the de
bate, have expressed their concern 
about the functioning of the Banks. 
There too we do feel that, if the De
partment has not the authority for 
the appointment and termination of 
the service of the highest executives 
of the banks and financial institutions, 
sometimes we find It really difficult 
to get rid of an undesirable element 
in the Institution.

The term is fixed and it may hap
pen in a country like ours where 
there is no provision for getting rid 
of a man. The man may be ineffici
ent but he may be quite honest; he 
may be decent even or he may be 
polite in his behaviour to the custom
ers. He cannot be discharged even 
if he cannot deliver the goods. After 
all, he is appointed in that post. In 
that case, we shall have to wait be
cause there is practically no charge 
of corruption or maladministration 
against him.
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lNor that, w« have to wait till the 
termination of the term for which he. 
is appointed. Therefore, we want to 
have this opportunity that if the Go
vernment, in its wisdom, finds it- 
necessary to terminate the service of 
the Chairman or Vice-Chairman or 
the Managing Director, it will be 
enough to provide three months* 
notice or salaries in lieu thereof and' 
the similar facilities will be given 4o> 
the officer concerned who, in his turn, 
can also give three months’ notice. 
Termination does not mean that he is 
removed because of certain specific 
charges. When the question of speci
fic charges comes, then, definitely, a 
regular show-cause notice will be 
issued to him. For removal, the pro
cedure that is laid down in the law 
will be followed.

In this connection, I would like to 
submit another point why we have - 
not taken into consideration on con
sulting the Reserve Bank of India. 
There too, I would like to submit for 
the consideration of the hon. Mem
bers that there are so many interme
diate agencies in between taking a 
decision For example, the present 
provision of the State Bank of India 
Act provides for the nomination of 
the entire Board of the State Bank of 
India by the Government of India. 
But, when I am to appoint somebody 
or to get rid of somebody, then I will 
have to go to my own nominated 
Body; I mean the Government o f  
India will have to go to its own no
minated body. Anyway the entire 
procedure has to be routed throuh 
them. This is a provision for that 
purpose because we would like to act 
expeditiously. That is why the provi
sion of three months* notice or sala
ries in lieu thereof is being provided 
for. When' we are gofing to appoint 
a person, we are consulting the Re
serve Bank of India; similarly, when 
we are going'' to remove him, on a 
specific charge, the Reserve Bank o f ' 
India is being consulted. We have to 
take a decision expeditiously. Even 
today the law provides the power for* 
removal by paying three months' pay

1898 (SAKA) Financial Institution* *2.
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In .order to take an expeditious deci
sion. We have now different inter
mediate stages of consulting the Re
serve Bank of India in relation to 
cases of termination.

SHRI SOMNATH CHATTERJEE: I 
want to seek a clarification. I know 
you are supporting valiantly this 
provision On principle, for appoint
ment, it is with the consultation of 
the Reserve Bank of India and not 
with the sanction of the Reserve 
Bank of India. You consult them 
obviously for their expert guidance. 
And for removal also you consult 
them. Why not termination because 
without finding any charges you are 
getting rid of a person? The Reserve 
Bank can give a proper suggestion.

SHRI PRANAB KUMAR MU- 
KHERJEE: Though we have not pro
vided it yet there is nothing which 
prevents the Government to consult 
the Reserve Bank of India When we 
find St necessary definite^ we will 
consult the Reserve Bank of India. 
We do not want to make it obliga
tory. We want to avoid that.

Another question has been raised 
as to why we are not making any 
provision in the Bill to the effect that 
if somebody commits some mistake, 
for example, somebody suggested if 
somebody defalcates and runs away. 
Sir, there is a provision to that effect 
The provision of show-cause notice is 
there and if there be a specific charge 
he will be prosecuted and brought to 
book and will not be allowed to run 
away merely by giving three months’ 
notice.

Secondly, Sir, there is the need for 
uniformity While making his obser
vations Shri Chapalendu Bhatta- 
charyyia suggested as to why we are 
bringing in the regional rural banks. 
The whole objective of this Bill is to 
bring some sort of uniformity. As I 
mentioned in my introductory re
marks some of these Acts were passed 
in 1055, 1958, 1959 and the latest one 
was passed in 3975. We want -to bring

uniformity in all the financial insti
tution* .and th* public sectp'r btajks 
and, therefore, we thought as we are 
bringing a piece of amending legis
lation why should we not take the 
opportunity of inserting the provision 
which did not exist in the regional 
rural banks. That is the whole ob
jective of bringing the regional rural 
banks into the scheme.

Regarding the general observations- 
wliich the hon. Members have made,
1 would like to submit that it is true 
that the functioning of the banking 
institutions is not in conformity with 
the expectations of the people and 
more so of the Members of Parlia
ment. There is no denial of this fact 
but at the same time we shall have 
to keep in mind one thing that the 
banks are also to function within the 
constraints and limitations under 
which the whole economy is passing 
through. It is not true that the 
banks’ resources and their manoeuv
rability are unlimited. If the banks’ 
credit is earmarked for certain speci
fic objectives such as Plan finance, 
investment of one-third of the total 
assistance In Government securities 
and if certain priority sectors are 
earmarked by the Government in its 
wisdom then a good amount of credit 
is being diverted therein Therefore, 
naturally even among the priorities 
the other areas sometimes may suffer 
but that cannot be an excuse to say 
that this situation will continue for 
all times to come.

Sir, it is true that the problem with 
which we are confronted—the rural 
credit—is a serious problem and 
while making my observations on the 
Finance Bill, I tried to explain the 
problem in detail. I would like to 
submit for the information of the hon 
Members that this is £n area where 
we want to get the assistance and 
suggestions from all the hon. Mem
bers and all concerned to get rid of 
the problem which has been created 
as a result of the declaration of mo- 
ratoria. The problem Is not of the
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■availability of resource*. So far as 
the requirements of the resources are 

-concerned, as it hag been indicated by 
Sivaraznan Group, if we want to give 
assistance to the lowest strata of the 
.society, the tea] requirements may be 
of the order of Rs. 170 crores say. in 
terms of money. But the whole ques
tion is the question of the organisa
tion. Until and unless we can build 
up the organisation, strengthen the 
co-operative credit structures by 
making the Membership universal, 
by providing a whole-timer as a Sec
retary in the Co-operative Credit 
Societies, it would not be possible to 
extend the bank branches to cover 
this area and to bridge the gap, that 
has been created. After all there are 
certain limitations in so far as capa
bilities are concerned. But whatever 
•efforts we may make, if the banks 
-after nationalisation could expand and 
extend the rural branches from 1700 
to 7000 in a span of seven years, it 
■was not expected that within a pe
riod of six months or eight months— 
they would be In a position to double 
it or triple it Therefore, we will 
have to look into those areas where 
we can expeditiously and quickly 
organise the necessary infrastructure 
through which the credit could be 
•dispersed That is why we are em
phasising on the building up of the 
■Co-operative Credit Structure, re
constituting the farmers’ service so
cieties and linking it up with the com
mercial banks and regional rural 
banks. In this connection, I would 
like to inform the hon’ble Members 
that the Prime Minister has recently 
written a letter to the Chief Minis
ters of the States concerned, high
lighting this particular point which 
has been highlighted by the Sivara- 
man Group and we are taking it up 
with the State Chief Ministers and
the State Fm«nce Ministers so that
expeditiously and quickly we can
build up the organisation and we can 
come into that area. Regarding the 
structural pattern,, it is now known 
to the bon. Members and I have men
tioned it on an earlier occasion on 

ifch«rf; ffOOr. oi this Bourse, that we .fire

going to appoint a Commission—very 
soon it will be announced—to look 
into the whole structural and organi
sational patterns of the existing pub
lic sector banks, whether there is any 
need of having all these 14 nationalis
ed banks in its present structural 
pattern, in what way we can improve 
the customer service. There are, 
certain terms and conditions which 
are being given to the Commission 
and they are expected to look into it 
and on the basis of the examination 
of them, we shall be in a position to 
sort out the problem.

Regarding the improvement of the 
services, particularly the point which 
is a sore to the hon. Members and 
equally a disquieting point to me, 
that is, about the territorial jurisdic
tion cif the branch office—I have ex
plained the difficulty. Mere extension 
of the territorial jurisdiction would 
not load us anywhere. We can only 
substitute it by other agencies like 
the co-operative credit societies, by 
farmers’ service society and by ra
pid expansion of the bank branches. 
Even theoretically, if you take the 
position that 10 miles territonat limit 
may be extended to 15 miles, 20 miles 
or 25 miles, the number of people that 
are to be served, number of accounts 
they have to be taken care of—if it 
is not manageable efficiently within 
the scope of the resources available 
at the branch offices—there will be 
further deterioration of these servi
ces. Therefore, the answer to that 
problem is not merely the extension 
of the territorial iurisdiction but to 
cut through the problem and to meet 
the immediate requirement. I have no 
hesitation in extending the territorial 
jurisdiclion. Already we have issued 
necessary instructions. But that too 
would not be able to take care of the 
problems in its entirety. Until and 
unless, side by side, we extend the 
branches rapidly and we build up 
the other organisational agencies 
through which these resources can be 
provided, credit could not be disburs
ed and at the same time credit could 
not be recovered. I .would not like to
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take much tine of the House. I am 
really grateful to the hon. Members 
for making their observations. In 
fact while answering the questions or 
during the course o* the debate, we 
have sorted out these points. In fact, 
tt is not a question of clarification. 
You have asked whether the farmers 
service societies will get assistance 
from the Regional Rural Banks. Yes, 
they will get it and the Regional 
Rural Banks are basically for the 
small and marginal farmers and poor 
artisans.

SHRI NATHU RAM MIRDHA: 
Suppose the farmers who are not 
small, ]oin the service societies, will 
the rural bank advance loans to them 
also?

SHRI PRANAB KUMAR MU- 
KHERJEE; This problem is a typical 
problem of Jaipur Regional Rural 
Bank. This problem did not arise in 
other areas. We have taken care of 
that problem. But it is not a question 
which can be sorted out by making 
some amendments in the rules and 
regulations On the one hand we are 
suffering from limited resources and 
on the other we are suffering from 
limited organisational structure. Un
less we can take care of these, for 
sometime these problems will remain 
and we shall have to see in what 
possible manner we can sort them 
out

MR. DEPUTY-SPEAKER; The 
question is:

"That the Bill further to amend 
the Industrial Finance Corporation 
Act 1948, the State Bank of India 
Act, 1955, the Industrial Develop
ment Bank of India Act, 1964 and 
the Regional Rural Banks Act, 1976, 
be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: We shall 
now take up clause-by-clause consi
deration. There are no amendments 
to clause 2.

The question is:

“That clause 2 stand part of thet- 
Bill."

The motion was adopted.

Clause 2 was added to the Bill.

MR. DEPUTY-SPEAKER: Mr. Naik 
is not there to move his amendment.

The question is:

“That clause 3 stand part of the- 
Bill”

The motion was adopted.

Clause 3 was added to the Btll.

Clause 4—(Amerdment of Act 23 of 
1955)

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 3. line 13.—after “office” in
sert—

“or does not agree with the po
licy of the Government regarding 
economic development and render
ing all possible help to the weaker- 
sections of the people.” (4)

3 P n » w  sft, 3  argar Ir w t  a ft 
T f r  « n  &rf%?r aft arr?r

9TSTT
fsm  i faRfsr

T  W S  3 5 R T  «TT f*F *T P T  a ft  
*ne-

qrifre f ,  jftnrarr w r 
t ,  w r  »n w >  w r  |  ?

wit if j®  q#f srerrar ■wffv

« t t  i f j f t  f a r a f a i r  5f 1 f t r f t w f  f w  ^  
wrar zsr i  <ft irtr «n<« *t« *to«n f°



IT* I ^T. ^N^R^t^ST
* «  3  «rr| urns ferorflrfcfa
trrqr f ®  w t f f  v t  | « r *r r  * n f  t ft  f s r  ?  
wftw, «w  tar 3  ifcr **w «tt *wrr | fa  

* f w t  * t  «flr i m  f s * t  * r  3 f t  w r  

rfjfftr «ft sjrfa  sifr | *n*ft 
f « r t f * i t  f  « r t r  aft •crf f i rr T p r v t  

* r m t r  i « r r * « r r o % < ? ^ f a t f t 5r f a t f t  
?rq? ft ff  5? ter fsm  $,
%THT TT*ftTWq^ffr^*>*nPfcT*?T^
%  *m  < t t  \ f * r  m t  z tffa  « r n r  f  
<f«F r̂©raff *Pt *wTwr $  wmrr qrafi fror 
g n x r  tftx *  3 * r * t  SHr f ,  t f t  t f W f  
V t ift ?z h t  *rffo[ i 3ft tfsftOT *t 
* t t s w  f a ^ T  ^ t  t  wtfffa  m a r farf?r 

^ «ftr «rnr »Ft jflrfa *ft snrsT Tfr | 
%fa?r s*r% ott *f5»t sst

i f f f a V t M R W
wq- fasr % tFspT i ^  *ft 
^RsqT WTWt *rrfw iftfa *t ft, f  

5t ‘art *&&** sft̂ r =̂ % | *ftr 5 *ft 
after ^ r  g i aft *ft*T ww-^cft ^nf’Mr 
*ft »flrirwm t , ̂ w t srnr * i 

f ^ l ^ . T C j r r S r f a t f c r T s f c  araT% 
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iftT %m ^t jfifwff >rfr «r?p?w 
^ r r  TOroft f[ i wrnft 
■^gvf* *z?t v &  jf i f ^ q

vt WOTFt f a r o  ^rr ^ifi% i

39 Banking and Public JYAISTHA

f ir  ?rqj Ht w rw  ftr vr^sr 5f f t  
srtiftffeprvr «nrar| i

SHRI PRANAB KUMAR MU- 
KHERJEE; The hon- Member has 
moved the amendment, but the power 
which we are taking i.e. termination 
with three months’ notice or salaxy 
in lieu thereof, will enable us to get 
rid of the nian who is not desirable 
and who is against the principles and 
policies of the Government. Regard
ing the two points he has mentioned, 
I would like to submit that to the best 
of our judgment, we found that the 
Governor of the Reserve Bank and 
the Chairman of the IDBI were the 
best possible competent men

MR. DEPUTY-SPEAKER; I shall 
now put Mr. Ramavatar Shastri’s 
amendment No. 4 to vote.

Amendment No. 4 was put and nega
tived.

MR. DEPUTY-SPEAKER: T h e
question is:

“That clauses 4, 5 and 6, Clause 1, 
the Enacting Formula and the Title 
stand part of the Bill.”

The motion was adopted.

Clauses 4, 5 and fi, Clause 1. the 
Enacting Formula o'ld the Tt>le to^re 
added to the Bill.

SHRI PRANAB KUMAR MU- 
KHERJEE; I beg to move*

“That the Bill be passed.’*

MR. DEPUTY-SPEAKER; Motion 
moved;

“That the Bill be passed.”

«ftT O P * g f r f t  (<prct?r) : 99  
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<•>->)•* ))f tSXi iŜ %4̂ {Sim> yi jjio |*L» 

»5 H eft :J+* cJX y ^
4̂ *J J »U ) j ) ^

4i)  ̂ » J I ^  «-A» L#3̂

^r* )i i^ ^  ru ^  i}})>
ttfff — ^  l̂ J kS^lU^

i  ^  JJ^K ^

9 Jl 01̂ 1* « -P
W  ,3  ^  U f  g U L , 1  

e>l >4 tj'-H w ^> Usf ^  ^  ts^>f 
~ Jlfti W  dU«v)Xi?

^  i  M  ‘- W  i .  i/* ^ ) - *

^  )3(> »> *  >*► U*-»

>4 iM > o **  ^  ^  d f



93 Banking and Public JYAXSTHA 5, 1*98 (SAKA)

^  ^  Uf+O4

V*0* -  4  *k- ^  J o&i
£  <£*-] j£~ }* a&* i f

»i yS |jpti ^
JJ>V *-Y & ^ **W  ^  *■**
U>V U *  )}f &*&*• I** cjjJ ** 
**~rt *S A U, y» *4 J 6*J - yS 
A. f* *S A ^  l<*> ** -=> ^  W
LX***? ^  ^  u»J 4& L f ^ i

*5*#^ ^4^ u)l )}I ^  Vi1* ^

^  cT*-̂  , j »  1<U* « cJ**
IjjJ yT *S jk c «4 )^ )^  j « 4^ -  J*

**&> LT* ** \J& £  U“&
£H fS i&l t*J jJ cX>
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SHRI PRANAB KUMAR MU- 
KHERJEE: There is some misunder
standing that Syndicate Bank is giv
ing loan at 4 per cent Interest and the 
Zonal Regional Bank at 16 per cent. 
Moradabad is a district where differ
ential rate scheme is applicable like 
the 265 districts in our country. There
fore, all the banks will operate under 
differential rate scheme. That means, 
that half per cent of the total advan
ces can be given to the weaker sec
tions of the society at 4 per cent rate 
of interest but that is not the normal 
rate of interest for the Zonal, Regional 
Banks. They have to provide credit 
at a rate of interest which the co
operatives are charging. We do not 
want to see that the institution of 
cooperative movement is disturbed 
and that is why, they can neither 
charge less nor more.

Regarding the other point, I would 
like to submit that it is written in the 
Act and it is meant for small and 
marginal farmers, poor artisans and 
landless labourers. Therefore, there 
is no question of fixing the quota of 
credit to the smaller people in the 
Zonal Banks.

MR. DEPUTY-SPEAKER: The-
question is:

“That the Bill be passed”.

The motion was adopted.

Financial' Instfji '>r.<
Laws (Amdt.) Bill
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15.25 hXB.

TARIFF COMMISSION (REPEAL), 
BILL

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA):
I beg to move:

“That the Bill to repeal the Tariff 
Commission Act, 1951, as passed by 
Rajya Sabha, be taken Into consi
deration ’’

Sir, this Bill seeks to repeal the 
Tariff Commission Act, 1951 (50 of 
1951) and consequently to wind up 
the Tariff Commission established In 
January, 1952.

Sir, I shall set out in brief the 
position about the establishment of 
the Tariff Commission.

The Tariff Commission was esta
blished in January, 1952, as a perma
nent statutory Commission in pursu
ance of the Tariff Commission Act, 
1951 (50 of 1951), for examination of 
all cases of pr j'ectiun to industries, 
as recommended by the Second Fiscal 
Commission (1949-50). Prior to this, 
the practice was lo set up ad hoc 
Tariff Boards for investigation of the 
claims for protection from different 
industries, as and when necessary. 
15.26 hr*

[Shri Vasant Sathe in the Choir]

Sir, one of the important functions 
entrusted to the Tariff Commission 
pertains to enquiries regarding the 
grant of protection to indigenous in- 

'■dustries. The grant of protection to 
indigenous industries through “protec
tive duties” has, however, lost its 
utility over the years because of the 
de facto protection these industries 
enjoy by virtue of the import control 
regulations, which is necessitated by 
balance of payment considerations and 
other measures taken by Government 
from time to time for ensuring the 
planned development of industries in 

'the country.

Thlg will be proved further by 
statistics. In 1952, there were 42 pro
tected industries. Since then only 1$ 
initial protection enquiries were re
ferred to the Commission, the last 
reference being in 1957. During this 
period, most of the industries on the 
protected list have been de-protected 
and as of now, only two industries, 
viz —Dye-Intermediates and Sericul
ture are protected.

Sir, the other main function of the 
Commission is with regard to enqui
ries relating to fixation of prices of 
particular commodities, whether pro
tected or not. It has been found that 
only three to four references relating 
to price enquiries per year have been 
made to the Commission since 1971, 
and that no new reference has been 
made to It m 1975. Only two refer
ences relating to prices on sugar and 
jute bags are currently pending with 
the Commission. Thus it would be 
seen that the number of price fixation 
enquiries entrusted to the Tariff Com
mission is also very few.

As regards the other functions 
which the Tariff Commission is ex
pected to perform, it has been found 
in practice that there has not been 
any occasion to invoke the mechanism 
of the Tariff Commission for any of 
them so far.

Sir, from this it will be clear that 
the reasons for which the Tariff Com
mission was originally set up, are 
no longer relevant in the changed 
conditions of today, when there is 
effective protection being ensured to 
Indian industries; the scheme of pro
tection through the instrument of the 
Tariff Commission has become un
necessary. Besides, apart from the 
establishment of the Bureau of Indus
trial Costs and Prices whose assistance 
is invariably sought by the adminis
trative Ministries concerned because 
its working is much less time-con
suming, considerable expertise has 
been developed in the various Minis
tries and other organs of Government 
to deal adequately with any problem
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that may fcri** in respect of any in
dustry, in the event of major prob
lems, it is always possible to consti
tute ad hoc commissions under the 
Commissions of Inquiry Act, 1952.
A separate organisation like the 
Tariff Commission does not therefore 
seem necessary in the circumstances 
and may be wound up.

Sir. after the Commission is wound 
up, the industries viz. Dye-Inter- 
mediates and Sericulture, assessed 
to protective rates of duty upto 
31-12-1977 and 31-12-1979, respective
ly will continue to be protected upto 
these dates. The question of fixing 
suitable rates of import duty on 
these items after expiry of protection 
will be considered by the Ministry 
of Finance (Department of Revenue 
and Insurance) at the appropriate 
time, if considered necessary. As to 
the pending price fixation enquiries 
the one relating to sugar has been 
entrusted to the Bureau of Industrial 
Costs and Prices For the other one 
porta5nins» 1o B. Twill and D.W. 
Flour Bags, a Commission of Enquiry 
will be set up under the Commissions 
of Inquiry Act, 1952 by the Ministry 
of Commerce. For the staff that will 
be rendered surplus, after the Tariff 
Commission is wound up. a scheme of 
d isp osa l/dispersal has already been 
drawn up Every effort will be made 
to fix this staff in the best possible 
manner

Sir, I do not want to take any mor» 
time of the House and beg to mov. 
that the Bill to Repeal the Tariff 
Commission Act. 1951. be taken into 
consideration.

MR. CHAIRMAN: Motion moved:
"That the Bill to repeal the

Tariff Commission Act, 1951, as
passed by Rajya Sabha, be taken
into consideration.”

SHRI DINESH JOARDER (Malda): 
Now this Tariff Commission Act 1951 
is going to be repealed. We are glad 
that the long-drawn demand fr°m

different comers of the country that 
the Tariff Commission had lost its 
utility long ago has now been accep
ted by the Ministry of Commerce.

On many occasions, we have discus
sed its functions and activities. Even 
in 1974, when the staff of the Dye- 
Intermediates and Sericulture indus
tries was given protection under the 
Indian Tariff Commission Act, at that 
time also, we discussed it, debated it 
and demanded that this Tariff Com
mission should be abolished. Even 
at that time, the Ministry and the 
Government had defended the Tariff 
Commission like anything. In 1972- 
73 and 1973-74, it was also claimed 
that the Tariff Commission should be 
placed on a firm footing and more 
powers should be given to this Com
mission for protection purposes. This 
situation was prevailing in 1972-73 
and 1973-74 also. This Commission 
was defended by the Ministry as well 
as by the Government even on the 
face of the severe criticism that was 
made by different review committees 
and also similar other bodies. They 
Were very often disagreeing with the 
Report of this Commission. The 
Bureau of Industrial Costs and Prices 
and similar other bodies were very 
often disagreeing with the Report of 
the Tariff Commission. Even at that 
time this Tariff Commission was be
ing defended by the Ministry and 
they said that more powers should 
be given to this Commission.

Now, all of a sudden, within a 
period of two years’ time, the Minis
try has understood that actually the 
utility and the purpose of this Com
mission hs»s been over, and that is 
why, it is going to be abolished and 
the Act is going to be repealed. 
We have no objection. Rather, we 
are glad that, after all, after so much 
of criticism and demand and. after 
such a long period, this demand of 
the people and the House is now going 
to be accepted by the Ministry.

What) were the activities of the 
Tariff Commission upto 1973? I only

948 LS—4
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want to mention some of them. The 
negative part of the responsibility of 
the Ministry is fulfilled by this Tariff 
Commission {Repeal) Bill. But what 
will be the positive action that will 
be taken by the Ministry? There are 
certain responsibilities of the Minis
try towards the balanced develop
ment of industries in organised sec
tor, in big industries sector, in me
dium and small-scale industries sec
tor and in cottage industries sector. In 
all these different sectors, what will 
he the attitude of the Ministry 
towards the balanced development of 
the industries in our country? That 
is the positive step which has to be 
taken by the Ministry.

It was also suggested by the Tariff 
Commission in it* report in 1974 that 
the data relating to organised sector, 
the large industries sector and the 
medium and small-scale industries 
sector should be collected and co
ordinated and that for a balanced 
development of industries, a Central 
agency should be there to look after 
the activities ana functioning of in
dustries and also t0 look after the 
protection that t-ach sector of indus
tries needs so that each sector of in. 
dustries can grow in our country.

Here, in India, we see that diffe
rent units of industries come under 
Ministries and different Departments, 
some under the Ministry of Com
merce, some un'Jer the Ministry of 
Industry and some under the Ministry 
of Agriculture. There is no such 
coordinating body to look after the 
cost structure, the protection that 
the industries need, the supply of 
raw material, the export and import 
Impetus, the bonus and other conces
sions. Regarding all these things, 
there is no such coordinating agency 
in India which can look after the 
activities and thp functioning of the 
different sectors of industries and the 
needs and necessities of these indus
tries. That b  the positive step and 
ihe positive aspect of the responsibi
lity of the Commerce Ministry as 
web as the Government as a whole 
to establish aucb an agency.

Here, in the Statement of Objects 
and Reasons, it has been stated that 
the functions that were still left out 
by the Tariff Commission will be 
dealt with by the Bureau of Indus
trial Costs and Prices. What is the 
actual functioning of the Bureau oi 
Industrial Costs and Prices? In 
answer to a question, whether the 
Bureau of Industrial Costs and Prices 
has under consideration applications 
from different industries. I quote the 
Minister's repiy:

‘The Bureau ol Industrial Costa 
and Prices joes not receive and 
entertain applications from indus
tries for price revision except in 
respect of drugs and formulations 
as indicated below___The adminis
trative Ministries concerned refer 
cases of investigation into the cost 
structure of industry as and when 
they deem ntcrssary to the Bureau 
of Industrial Costs and Prices."

So, actually, they do not function on 
their own and J'lo motu take up any 
unit of industry for determining the 
costs and prices o* commoditks pro
duced and manufactured by that in
dustry. So, whichever industry it 
may relate to. by the time the report 
comes, it becomes ibsolete befBUse of 
the time lapse. The Ministry con
cerned had s«»/it ler a report in 1976 
but the report came in the year 1978. 
There was :hus r gap of two years 
and the calculations etc. had fcecoxn® 
outdated. Fact ir<3 like the price pre
vailing in the market, labour raw 
material, demand &nd suprty an  ̂
other things will te quite different 
from what they were two years ago.

Now, we want to know from the 
Hon. Minister what steps have been 
taken after the abolition of the Tariff 
Commission becau’ o the Tatilf Com
mission had certain responsibilities 
also, though they utterly failed to 
fulfil their task*? «rd utterly fei?ed to 
satisfy the need which the Tariff 
Commission was sft up. In ihte Act 
itself it is stated, in regard tc refer
ence of matters relating to protection 
of industries, that the Central Gov
ernment may refer to the Commission
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Ion enquiry and report any matter 
requiring information as to what sort 
■of grant or protection should be given 
and what kind of decrease or increase 
in the Customs and other duties 
'should be made and also in regard to 
the action to be taken in connection 
"with the dumping of goods in the 
market, occasioned by excessive 
imports or otherwise. That is one 
aspect. Another aspect is regarding 
action to be taken to see whether an 
industry is taking undue advantage 
of the Tariff protection granted to it, 
particularly with reference 1<> whether 
a protected industry is charging 
•unnecessarily high prices for its 
goods or is acting or had omitted to 
act in such a manner that it resulted 
In high prices being charged to Ihc 
consumers or in limitation of quantify 
or deterioration in quality or 
inflation of costs etc. or in restricting 
trade to the detriment of the 
public. These are important aspects 
and a very important part of 1he 
functions thal were entrusted to the 
Tariff Commission. Now, what we 
see is that in each and every sphere 
in our country most of the industries 
which are producing or manufacturing 
essential commodities are enjoying 
the protection of the Tariff Commis
sion Act. but they are also dumping 
articles for creatine artificial price 
rise and artificial demand. That is 
w h y  this black-marketing is taking 
place ttioughout the country. The 
Tariff Commission Act gave protection 
to certain industries which are taking 
undue advantage of this protection. 
They are producing articles and dum
ping them in such a manner that 
nricss are coin? up unnecessarily and 
they are also noting in such a way 
as to result in restricted trade to the 
detriment of the public, creating 
monopolies and ofHer things. Such 
an atmosphere is being created that 
other small indust^es cannot grow. 
So, whether tha protected industries 
are fulfilling their obligations or not, 
after getting this advantage, should 
also have been looked Into by 
the Tariff Commission, but the 
Tariff Commission utterly failed in

this duty. There was severe criti
cism by many bodies and in this 
House also that the Tariff Commis
sion were giving protection to a cer
tain class of industries which were 
termed as monopoly industries and 
which were also termed as big in- 
di^strial houses, and they were en
joying privileges of many kinds. 
They were enjoying not only the 
protection of the Tariff Commission 
but they were enjoying freight and 
other concessions, leniency in licens
ing and in regard to import and ex
port, bonus and other things. In addi
tion, they were given this protection, 
and these monopoly houses don” 
allow other small and medium indus
tries to grow. They were going on 
enjoying the protection of the Tariff 
Commission Act apart from other ad
vantages. So, we are glad tliat this 
Tariff Commission Act is going to be 
•repealed. But we would like to 
know what will be the positive ac
tion on the pa'rt of the Ministry for 
fulfilling the obligations of the Tariff 
Commission which the Tariff Com
mission itself could not fulfil.

Now, in our country, because of 
haphazard growth, the industries are 
facing a serious crisis. The commodi
ties are not getting their market in 
our country, there is no domestic 
market for most of the industries. 
Now, every industrial product is 
looking for market abroad. Unless 
there is export, the industries are col
lapsing. even biLj industries like jut®, 
Fupar. cotton, textiles, rubber, coal, 
steel and others are looking for 
export business; otherwise, they will 
be facing crisis; retrenchment and 
duumping of production will be there; 
there is a huge glut in rubber, coal, 
steel and other iniustries, including 
textiles. What actually is the policy 
for industrial development in our 
country? This is all becauss of the 
fact that the costs aod prices are not 
being determined in a very calcula- 
tive manner, so that +he Indian mar
ket, the domestic market itself, can 
provide the market for these indus-
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tries. If the domestic market shrinks, 
then what will be tbe position? Each 
industry will have to depend on the 
foreign market. 

Take, for instance, the Agricultural 
Prices Commission. We have discussed 
it many times in the Commerce 
Ministry's Consultative Committee 
meeting and in other meetings. 
The Agricultural Prices Coxnmission 
are fixing prices of raw materials only 
to protect the big industries. Jute, 
sugarcane, cotton, rubber, oilseeds 
and so many other agricultural raw 
rna terials are needed for industrial 
production, and tl~eir prices are fixed 
in such a manner that the growers. 
the millions of grov:ers, are not get -
ting a proper price, an adequate 
price, for their cultivation and for 
earning their livelihood. Ultimately, 
after 28 years of Independenct", we 
hav e come to this position t hat t he 
entire rural peopll'! and als::J the ur-
ban p2ople hav.= lost their rurchasing 
power, it is because of the erroneous 
and wrongful fixation of prices, ir:·-
dustrial costs and other things. They 
are giving benefits only to big indus-
tries The resnlt is that th€' com mon 
p eople have lost their purchasing 
p ower, mainly the growers of rav: 
materials, the growe>rs and cultiva-
tors in the• rural a reas. Each and 
every item produced by our indus-
tries is looking abroad for market, 
even things like onion. potat<j and 
other agricultural products which we 
need for our dally consumptiPn, are 
l ooking abroad for their market. This 
is the position. So, I war.t !!.at there 
should be a cer~a\n coordinatin~ 
agency. Those w ho fix the costs and 
prices in respect of each industry, 
should also see to it tnat tt.e purch as-
ing power of the people is not 
eroded and that the growers get the 
appropriate >J.nd aC.:t'.quate prit.:e n0t 
only for thei·r cuEivation bu:: a lso 
for ea rning their livelihood, for 
purchasing other industrial goods and 
commodities, so that the industry also 
can grow. 

There are also other factors like· 
labour. Among the develo9:ug courl-
tries, labour is til~ cheape~.t in Ind1a. 
Unless the problems of labou1· and. 
the other problems fa.cin~ the mdus. 
try are looked i:1to propP.ny, there 

cannot be any peace there cannot be 
an atmosphe.ro= for sm0cth develop-
ment of the indw;l.rie:> in our coun-
try. These are the important factors 
which the Ministly ar1d the Govem-
ment cannot ignore. Unless all these 
factors are fui.ly coordinated, the 
abolition of r.h,-; Tariff Ca:nmission 
only will not h·"lp in the de•1elopment 
of better clim'lte fc>i l.tle industnc.l 
growth in our country_ In view of 
this, I would hke to know frc.m the· 
han. Minister , if he has any sugges-
tions or propos'lls to annount.:e in this 
House in ordt~r to tackle these pro-
blems which I have mentioned. 

Upto 1973, the Tal'!f'f Commissiua 
h ad undertaken enquiries in respect 
of 262 cases refP.rred to it by duTe-
rent Minis tries. Out of t '1ese cases, 
131 were the tariff enquiries, n were 
price enquiries and 10 were special 
types of P,nq·1iriies In many cases. 
the report of the T ariff Commission 
was not accepted or agreed to by 
the ::vl:inistry; in some other cases, 
other bodies disagreed with the 
reports and in certain more cases, 
t he reports 1ncame obsolete because 
of the t ime ]apse and because of 
sending the re 1JrH·ts at a very late 
stage_ 

The Bure:1;1 of Industrial Coats-
and Prices o!lly looks after the cases 
of drug industries and other allied 
products. I have react out tile Min -
ister's answer and mentioned about 
the cases which are specifically 
referred to it by d ifTerent Ministries. 
I would be happy if the hon. Minis-
ter can satisfy us. 

W e would like to lnovr w!Ja: p.:d-
tive steps for protection of the 
m edium, small scale and cottage 
industr ies in regard to the cost of 
production, prices and marketing will 
be taken by the Ministry. 

With ~hese words, I conclude my 
speech on this Bil l. 

::.t 

~ 
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* r n n ,  « r ^  * f t  t f r s  v ’ f h R  

t ( f c f t s r )  U m  5f v m  | ,  n u n - t  
jp*t»tct flFTsanr $  fa fa * s r  *rr?* v t  
afjtf * $ < r w f ^

T f t f r  * r ? r  ? ft  i f  ^  v f ^ r r  ^ r f ^ r  f f  

fa  t?v $  sF̂ ftwr̂ T % 5ft *rPT t o r  |
< f t *  »t#r f i n i r  |  » a w  I r  »T5 a r^r *  
anrrgrr g  ft? n r ^ r  ^ n r  t ^ t  |  1 
*£?*rra> *rnr<fae ^ f t s r a r i f s f t n r } ?  
^ ? F s r  «t, snr̂  *r f^ -iT  t  •

“The main functions at present 
performed by the Tariff Commis
sion relate to inquiries regarding 
the grant of protection to indigen
ous industries and other matters 
connected with it, as also to the 
price fixation of particular 
commodities.”

n w r  *rnr f s r ^ ^ r  ^ ? a r  f>err

T f r  |  s p f f f t r  f * 5 F f  * r r e  f t r t f  *T # t «TT f %
V f « r n r C t  v f t r  i z  fq fr^r 
* p t  P s w  *FT ? rr 1 5r *? r*r f a r f a r  s ? z t  

t|  I  t ft r  fsrcT^ *ft fsR r^ r^ ^  «t, 
V g r ^ f g r ^  %  jet.tt fasr «FTnr

v»ftvT?r % *ra>^T jftI t it  «ftr

% sn r  ̂ rarrr S sft f t  

^  ^?TSFt 100 q r n z  ^ f T  
f < p w  * r r f ? f * r  1 n f t  c r r f  %  *r  5f r #  %  

srera- r |  f  1 s*rn?rq: t  ?ft * r |  ^ f T c r r  

g ft? W  ^  ^  ^fT T  JTft ^
n r  tff c ff  ?t sfpjrr i :  3T?r *5 <t s ^ r  « f t T
^9T 3  n ' F f ^ f t  ir*,- > * n r  srf?t 

m  ? jft ^ R % -jr ? r  jf c r r  i p t t  i

t  « r ,^ >  3cT^rr ’r r ^ r r  gf f a  

if for ^ s r  sp f̂ft 
^fastrr 1 1 zrz f$xj?&TnT 5f T jffr  f t  
ft* ^t qr*tft «ft 1 w% v r d v f i t f r  

*ft 1 srsr eft ?t, cft̂ r xftr T̂T 
*mr It tr a ^ r if *ft fcor ^ ft

>5? f t  *rf f  \ k  f o r «%? $
*fw ^  intft 1 1 3% *ffr fa  swlt 

w#ift n̂sqvfr «ft art v w  vt 
«ft 1 w»ft «n«r% ?f»WT fa fig y  

TPTift 3RT ^t I  l ^T*f *ft «ft#t ?f> 
*pt ^  1 1 * ir %  srfg^rfrzfT wn 

^rnr ^  «rr s n fb n r %  «m r
CT5TT, ^ff^t W TO ?F7*Tr Sfh 3ft ^T^t 

«ff ^srr qsT̂ RT ârsrTi ?ftr 
w t t t t  f r w r  spw n rr 1 

r jR r r  qf^»rr*T f m  f^r f e r  < ^ rf %
7rm 5f?r *nt i ? a R  « r  It 
•̂ re r& v iT 5r sn rft 919 f t  » r | f ,
tt ^r?t f^rr r̂w «ft«T JjfaFM ft Tjm 
9: w ffw r «T3r sp»ftfn?Fr ^  f>  *rarr |  1 

^  fft It t  1PT 5?nTT
^insfrs sr^t s f t  |  « f t r  n r  ? R f  ^
■fr#' fTft f  erfjp̂ T
’F f t w  ^  sfffenrrfriff ^  ftm 1 t  
r̂nrr srnr fpw  «F73m | 1

nr 5irf qft »f?f ^ft vfr 
*fr f  sfr f o  ^ t - T ?  5T^ff i f  ^ l t  ftr 
, *nrnr sp w r «rrfe if  ̂ 1

if «ft sip  ?rr̂ t y^fw i
^  x t r x  ^ ft  ?fr<r ^  #  « r q f R f f  Ir  fa ? r  m  ^ftarf %  J fw  ^rrsrr 
f  1 aft «rnr ftsr ^r f>rr ^Tffir
T ^ m  3®r̂ T fq »W  ^T^TT %% f  )
t  ^Tfm f% ?f^t JTft̂ T ??r% if 
«ftr> sftw 1 ? t * r  «rr*r ^'jR -n rft
T5CW<f 5ft 2 5  VETi^ff ^  3rt S F ^ i ^ r  f t
T ^ r «rr, ^ r f r  *r;q<ift »fi7  ^i%»n 1 sr^r^t 
?ft<ff I r  s rftr ^ r r ft  s r w  *rr5T*r f t  3 ri^/ft 
*nz sr nr < 1 * r f  ?r^t
f > r r  ^ i f ^ r  f t .  ??r^t ?p t  f e r r
r t n :  v z i t  f t  a r t  1 w n r
iT fT < p ft STT% % f ^  ftp J J f  ^ 3 |
T̂f5T *pff f f  «ftr 25 , 2 5 # r a l r iT f  ^fW

%* 5T̂ f ^ ^  :̂| f  I fiT 5fWf ^
t  ?r ?R f Ir vnr Ir t fo s  y»fWw f̂t
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[ T O T T  t f f c f V ]
S H R n f V  * f  V l W t  i f t  ^ T r f j -  

t  « r tr  w § R p r  * ? r  | i  « m
a r h r  v * t f t  « r | « f t  i *? r  « ft< ff  ^  

^ f t e T S F T  i f  q f t  ?T^V « n %  f w

< rk  aft f w  *ro rr
fâ r i wr*. ^yftsTgw *f *ftar anrft | 
srt * r*r **rt fffir $ 1 *rnsi aft

^ f f c f r  ff 3*rif ^rrft *T̂
*fa: 3i7^ ?ft*fr *?t =rarr ^ it f% ffsgwra 
3 *fcft ^  ^cfr | «ftr: fa?rrr 
fl^rr *r*t ftm  11  wrz *rrsfa*r tfrq» 
Tnff % qTH ^ ft 3TRft eft *ft *PT 
^rr f ^  arr̂  i ssfqfc ar^ar 3n<r 
^t I  far aft vrftawf ^  *afr*pr if
*TTcT ?R? fa|?̂ T% X* %
«t*t t  *n *r  fo *t |  ^ P t  sftar f > ft  
^ r r f ^ T  i ? ft ?r^r ? r :  » t t  f *p  w tk
^  «rrfovar f ^ r  tntt arisr | sflr ^  
f ^ n r :  ^ ft  f t  t o t  |  ? ft T ? r f? z r  
« f t r  ^ r e r t  s f t a f f  ^ rt  * * f f a « + ’d  # f a 3 r  i 

3 T *  «tl«T  $ < f t  f t r m ^  « P P F r  <T*ft 

3>F ?T^ $T ^TT I Jff 5T̂ t f>rr 
^ r r f ^ r  fo r  z f o n  t ^ r :  « r M  f f c f a r  v c  f o r r  

s fT T  f r e f m  f f t  %  «FK W T f a *  c T > ff  % 
«rrt v m  faft | % ?r* »n? i 5  *r̂  
3TR?rr ^r^rr g fa  ^ r  aiest ^  fc ^ r  
* ff fam arr | tftr wre ^rr *̂555 
W f  5 R T ^  f  f a R f l f t  f T ^ t H  t o t  < r f  1 
f a r r  ? ft 3 ff? r s t e r  |  ^ f t  i q r ^ r
3TfcT W f f f ’T? t  w Vt  f * r  t t  ? fr 5 T

w  a»,?TT I  I W l«T ^ C -

ar;jfy t=: f®  tm * ftfan  ?fk
fsr^T ? r w r t f  ^  »T?ar? t  * r r

1 f?rir *tt ^ t  |
$'**gt î̂ ff r̂ % r «rcrm t  1 %r*n: 

?rt«ff arra s f r ^ ^  ?ft flr ft  sngf 
fr o r  wnr̂ ft 1

STRT «ftT^g»IT I 
sn? tft qrrcr ^ t  am^nr 1 «n«r 

<tto % *rrc qrrr^sFf

1 f?RT ^  ^  Urn vr

«ftiMWTfiW 'n*prr' (^ rfw r) ; 
^ n m R r  a f t ,  * f r« R  ^ > r  1 9 5 1

vt «p^ % feJlr ftrar m̂ TT »wt $ 1 
$  * *  «n?f %  f ^ > i n W » T i T ^ r  f i rf^ g r  

^ t  s r a n f  ^ r r  ^ n ^ r r  f  f v  w q f r  

^  ^  w j ^5wt 1 1 
w t t  «sft f f t ^ t  a f t  %  ? ra ? r  s i *  s n p ff  w t  
^SPTT I  ^  ^  5TRT *pr *F5*T if 
WteTtr ft?ft TfV | fa ffaS VtfWlVT 
^  f^ f^ r ^ptt ff'«n 1 1 s^t »n*wf
»f, Î5T ?r 5SPFT ^  fm  ^  wf
g tfN w f<W T «Pt ^ r a e T T  *PT?TT 7§T |  t
ŝft̂ ff % farina, ^sftff % f^ t

^ T T  *TT?f f a r  T i ^ f t  %  f? P t qftaRT 
f̂ ra1fT?r apr̂ , ^ft^ff % 
snrff vt *rc 4rfaw?ift % ?Ti«r

t o t  r ^ T  1 1 3  ^ < i£ < .ui %?rr 
spflT ^ n r ^ -fir  a ft m  ^ t? t «fft 
a i T ^ -  %  f %  IJ75TT ■Ĵ M'I <i'+i %  «rc
f%  »F? t #  farcr^r ^ r r t  ? > f r  s n f ^ r  ^ r  
< R  ^ f? 7 5  v *ftv i? r T o U i  t  «??: f * F  
apT'St Si^ET f t  ^ r  t  X f t K .  3 ft  « T .* I  !® R f 
* r f ro  f̂r spy ^  11 *rnr f̂xqj 
*f»Tft? R  #  f ^ f r ^  q ft wrnr f m r  * ; $  ?ft 
^  ^T t̂*RT STtw if 9f̂ f fv

s n ’sr z x  ^ f t  5>=ft t ,  s f t r  
Tiaiff if ^?rfr ®ft $t«ft f% ^t t t f f  
aRT.vr % fs# fweft | ^rtr g^^t r̂t 
Jpt*R T ^ te ft t ,  3 * %  * f t  ^ T  ft < f r  I 
« T 7 a p |  ftcTT |  f«P SPff T H t V R  ^  W T
w t f iw r | i ^ f t  r̂eft*r if «Fftfr

n̂f wJtf i f̂ spr if «ffor?r
5W ^  if u?f fcq^ ?̂rr |
P f  ^ f r f t  T T  W T  S W  f t  I ^  TTJT ?W  

if fiwrr ^ewt ^r f*Rr-«Tiftwf % 
«wr 5f T fr | i M  5ft % * f  ftRjpr 
^  v ft  t  fv  iifinnflr «frr ^ r  w f f
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if arfr-ari y f N f & r i  % sun* h  m v *  
m  r$ % i irv  £

f t ?  w  ? f t

ff i **rr% if, f*n?r ^  fft
* r r a %  * n * r%  t f r  * f r  f t .  ^ t

arwr $ i f̂ TTT 3f«n*r Sf snr? 
5W if w  if *ftr ?rT*Tgr*r̂ % 
*r.* Sf £fci» î*st-.- 4 i  f r ' f t i  Sr v q n m  
ftFT *rf ^ %ft*T ^ tiHFTr *tr$r %, ^  
« ifcr s ra rw  e rjft 1 1  * ? r f t r i t  t f v n

t k rVM T T  « R * T  f t a T ,  ^ r  f £ T  %*TT

■'•rstfr 1 1  *tar *rf ss Tfr |  ?ft
frif *r?r *ft ^srcr fa sitsh »jrt jrt
>TT T?TT ^  I #  F T F 7  V T  T f T  &

v w  i f  * f r  » r f i -  «n ? r ? r^ r < n f  arrcft 
$  f %  s f  f ^ ^ T R  %  c p m r  ^ a r t « f f  ^ r  

sffr§ cr^ftra ftr ŝn: jtt i
$?m srnnT, ^=f sfft ^r
t f f w  ^  ^ rrC r < , * f f  v t  ^  sf5t 

»r£  ffc i 3r s r n r  < n : v t f
jfphtct 3rt ?r£ ?fk g^fhff ^
f ^ m  %  f a i r  ^ f t < r ,  * w r

*ftr *«■ ssffcff % ^  ^ 3fr
tw*r | ^fTT 57  jjfp
a j T F T T  *FT e ft 1 J #  ^ fu fr  f t t f f  I

d*fr «j***rr %jfc: arfySr nft ̂  % i
t  J ®  5T3*T ^fV ^ PT^T ^ r t T  £  I
afrfrrgpr vt <TTT f£T t| f  *flr apt wro 
^rfeq^r +Rd*f iTT srnsftw sfrt 
*rm *rt 5rr ^  11 tftqB Tfsrv r̂ 
% t r  % ot % r̂r f?RWf F̂ rr qr
*5 ?r ?>, am  s f  ^dhprfezfi
^  ŝymtrf ŵrr t o ? wr«ff «rt r̂t
TSTT f t c f f  « fV , ^  5T f t  W ,  O T t » r t  ^ T

f n t j T ^ r  f a ^ r  f t  r+ *, ® t §  w k  s i  

? t f f  *pt  ^ f i fo  f i m t r  f t  ? i% , f r t ? f w  

if, ?T ehr ^  ?*T«ft w tftt ^t sftm&i 
firr «%, *r 5ew !tr*rrar f  f3R% «rrt h 
r̂nqr-fTRj? «n: *nw t frrt? strt vr 

yTarwrw r «if 11 w*fft o tw t

ar?̂ ,' t  ̂  "^rff^ i ^ f cttST fcfr «r
ft? 3ft ?H7PTT % *ff^- HTW *f ft ,

ifV »rr«r aft v*5^mrTfr 4? t ^*t * w*t f f  ar» ^ t t  m w  
v ^ l r  f  ^ r ^ f f  »f> irrwr ?t 1 1 tfvn 

vR rV PT ^fr fT T ts 'f «P i f  apf STTT ^><T 
f * r r t % ^ v n : « f h ^ w 5 n r 5 r ^  aftw , 
v*%*rr?T*?rv?'rrs5T!|i^*n$r xfrzSmx 

^ t  **r3 r aft^r 
*ft f^rfor ^5T f  f  |  I ^  cTCf ^ft f^ rfc l
ft»r V  *  f t  v t f  3*nr?irr «rnr
•PT  ̂ 3iT f  ITT H ff S|JT% ^T 7 f  $ , ***
•nc r̂rfdfT g  f*p v r r  ■Ow f̂t m  i

?t r  »f> f ,  |r
*r#nr ^ r % r̂ar'f*r | «tr^
sft̂ V̂TT #  5T«5Tcl t  i ____3^*T *£t
WT5T5fr W i ^  gCT *V t  I *TTT^ «TT^ 3PTR  

if iifT *rt | f% *?5*nr «fhc wit ^  ^  
f ®  3?T> ?fap̂  I  faR r̂> 
^ ■ ^ V ^ ^ fT ft i  *rn%
? n » r t  *r| f 1 1  *f ■*nf 5TT j (  ft*  it t t  

?raTf ?  ft? w  f s  f
*rr fVs^it sfliw^r 'JT̂ rT £

« jft ^ r r  w m w r  v c r  ^rr 1 1

«prnr«T^Twr sfTcrr | ^s% «rw 
W  %(tx fan . *TTcf f̂t «T*lf» TOT STcft 
t  arr̂  Jr w r w  t t  «rrq% qrra 
fa fl?  xrpjt ^rff? *fh #  faffs 
f^sfr -^ q f  oft wrrtfr *irar ft, sft s?^rr 
trm ?wr #*fn: »rm «t?t v v t  jsrmf vt 
<tft f f  *fK q-'l 3<7Kft^mff % ff?r if 
1ft f t  I t  3fRTT ^IfoT Jf fv  ^<ft fv f t i  
wnVr 3f55t î??lr wraraT 
srt ^ h ft €t «tvptt «fr-ĉ  ^r ^  
^ i » r d  ’Rr'Ts <i%tpfr ^
sinrtw ait nw Tfr | g «vr ^  vn?
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% *r$r £r fr i *rc% s fcs  
^  % *nr gft tf*r g*r

3iT^<n u r e  'r t %  arr f ,
<Tlf3tft* qjt^t «RTf f , fifrtf cTTf %

=3flsift *w?r % *tft arr f . *? *ft
*rrra?t ayrnrr srr%<r j 
z q z w  «pt# ^rf^: mfa oft <r«rm f a  
tfr t  i

5 W  s f  5^ 7̂fTT7|7T *t-—sft srro 
^<tpt ^  mr |— f ^  «rrq t̂ 

?̂rr g i **t vii g»* spt stpt 
f?TT T7 STlt £0; ^ I <TfT g*JT STRJ
* r i * t  % *rrar«fr *r} «r^T3r ^ r r  1 1
f  H  «TRF?r * * H ? t  ?r*TR» 
«N% ŜTtri I  ^  fsrnra

$ 1 VR*T ^ 3ft vTÔ FT

'35T̂ ' ^f 7^ t. ^KTf *P*
«HT> *.f&T I

SHRI Y. S MAHAJAN (Buldana): 
Now that the Tariff Commission is to 
be wound up, I would like to say a 
few words by way of epitaph.

The Commis>> u>n with its predecessor 
has rendered an important service for 
the development of industries in this 
tountry over the last 50 years The 
First Tariff Board was appointed in 
19̂ 2, as a result of the thinking for 
4 or 5 decades, which was influenced 
by great German Economist, List, 
who maintained that in a developing 
country, growing industry should be 
protected against competition from 
industries in more highly developed 
countries.

This concept was accepted by 
Mahadev Govind (Ranade and all our 
nationalist leaders, which resulted in 
the adoption of protection by the British 
Government in 1922. And the indus
tries which received first protections 
were the textile and jute industries.

Till 1981, that is. till the beginning 
of the Great Depression, protection

for domestic industries in this m«m^f 
was regarded as a major instrument 
of economic policy all the world over, 
except in the case of Great Britain, 
which stuck to free trade over the 19th 
century, till the year 1931.

The great depression however led to 
the adoption of quantitative restrictions 
in trade and exchange control which 
really made protection more or less 
obsolete. But, even then protective 
policies continued to be adopted by 
our country. Till recently, the Tariff 
Board have given protection to thirty- 
eight industries. There were two Tariff 
Commissions—one in 1922 and the 
other in 1934. Altogether they gave 
protection to 38 industries.

Then. Sir, during the Second World 
War—protection was not necessary 
because imports weTe almost prohibited 
and this gave blanket protection to 
Indian industries. It was thought that 
protection as a policy should be used 
as a means not only of developing 
certain industries but, as an instrument 
of the general economic development, 
of the country as a whole. Therefore, 
in 1948 we appointed a Fiscal Com
mission on the recommendations of 
which we set up a Tariff Commission 
in 1952. This Fiscal* Commission had 
a quasi-judicial status. Secondly, it 
was free from interference of the 
Executive and of the pressure groups: 
although its functions were advisory, 
it had the power of independent action 
in the collection and assessment of 
factual data and the formulation of its 
own conclusions.

This Commission has mainly two 
functions—first, to undertake enquiries 
in the rase of industries applying for 
protection and secondly, to make 
enquiries as regards the costs of certain 
industries on a referenc^ made by 
Government. This Comtmssion has 
rendered good services.

But, after 1955 or 1957, it became 
utterly useless because, with the 
adoption of planned economic develop
ment, with our policy of Import



1X3 Tariff tonwntoion JYAISTHA 5, 1888 (SAKA) (Repeal) Bttt 114

[Shri V. 8 . Mahajan]
substitution and with our policy of 
encouraging exports and with the 
perfect or blanket protection that the 
industries received in this country as 
a result of the quantitative restrictions 
and exchange control, the whole 
'business of protection became obsolete. 
Therefore, in 1967, we had the Task 
Force or the Study Group appointed 
by the Administrative Reforms Com
mission recommending that the Tariff 
Commission should be wound up as 
the two important functions of this 
Commission now were no longer 
necessary. In the countries of the 
world—developing as well as develop
ed—tariff protection as an important 
instrument of industrial development 
is not necessary or has lost its 
importance; secondly, Indian industries 
tio’v enjoy blanket protection as a 
result of exchange control and detailed 
qualitative restrictions on imports of n 
Avide variely of raw materials and 
other intermediates.

Enquiries in connection with Drice 
fixation or administering the prices 
have also been eroded almost com. 
pletely as a result of the advent of 
planning. Secondly, as a result of the 
development of the Bureau of Indus
trial Costs and Prices, the Government 
tended to rely more on the Bureau 
rather than on fhe Tariff Commission 
with the result 1hat the Tariff Com
mission did not have any work.

There is one difficulty about this. 
The Tariff Commission could do i+s 
work objectively and it had a quasi- 
mdicial status whereas the Bureau of 
Industrial Costs and Prices is a 
subordinate body in the Department of 
Economic Affairs and it has not the 
same powers as the Tariff Commission 
had in collecting the data. But, because 
the Government continued to rely 
increasingly on the Bureau of Indus
trial Costa and Prices, the Tariff 
Commission became utterly useless. 
Because of the radical changes in our 
‘economic policy we find that, espe
cially, prices are determined, first of 
;ali, in the case of agricultural com

modities, on the recommendations of 
the Agricultural Prices Commission. 
Secondly the prices of many commodi
ties are fixed by the different economic 
Ministries. These prices are again 
influenced by our fiscal and monetary 
policy in connection with which the 
Reserve Banic is an important body. 
Therefore, the pnee level is determined 
ultimately by the economic policy of 
the Government and no single body 
like the Tariff Commission or the 
Bureau of Industrial Costs and Prices 
have much to say except providing 
data, analysing it and giving advice lo 
the Government and, therefore, as a 
result of the radical change in the 
position this Tariff Commission has 
become redundant and I do not know 
as to why it took the Government so 
many years to discover this fact. I am 
Rlad that Government has at last 
brought forward this Bill.

Protection as a problem arises where 
your industries are growing and you 
have to face the competition from 
developed industries in other countries. 
We are totally in a different position. 
We have a terrible gap in the balance 
of payment position because the 
demand for imports is inelastic. For 
example, in the matter of oil during 
the last two years we had a terrible 
blow which has almost broken the 
back of our economy. Our problem is 
to increase exports It is to see that 
our exporting industries achieve com
petitiveness in the international 
market. This is a totally different 
problem from the one we had in the 
last few der-ades The problem is what 
sort of policy is going to be followed 
to see that our exporting industries 
achieve competitiveness in the world 
market.

Industry must become competitive 
in the international market. Since 
prices are not determined in a competi
tive market nor are they‘being moulded 
by a long-term well-conceived 
strategy what has resulted is merely 
adhocism. According to the Study 
Group; “In this set-up which virtually
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amounts to a sort of market sharing, 
it is not surprising that the domestic 
producers have no incentives lor 
achieving optimum efficient production. 
There is no particular urge to reduce 
costs. The lack of cost-consciousness 
in our economy has almost reached 
alarming proportions. Over the years 
no national pricing policy or pricing 
system has been evolved and no price 
stability achieved based on the efficient 
functioning of the economy."

Therefore, this is the serious problem 
which you have to face. Abolition of 
Tariff Commission is a simple thing. 
It is not of great importance. We have 
to face a problem different from that 
which the Commission was meant to 
solve. The problem is as I have 
formulated it. I hope the hon. Minister 
will have some answer to this question. 
With these words I conclude.

SHRI DHAMANKAR (Bhiwandi): 
Mr. Chairman, Sir, it is good that the 
Government has now come with the 
decision to abolish the Tariff Commis
sion. This Tariff Commission was 
instituted to give protection to the 
industries as well as price fixation of 
new commodities that replace the 
imports from other countries. In con
nection with certain commodities like 
nylon, artificial yam, etc. the 
price fixation problem was sent to the 
Tariff Commission and for years 
together it was pending. In the mean, 
time the spinners made huge profits 
and the consumer had to suffer. Now, 
it is good that the Tariff Commission 
Is going to be abolished but there 
cannot be any vacuum. Some agency 
will have to replace the Tariff Com
mission. While answering the Starred 
Question the Deputy Minister said 
that the Administrative Reforms 
Commission recommended about 
replating Tariff Commission by another 
Commission to be known as Com
mission on Costs, Prices and Planning. 
It had been considered by the Govern
ment but they did not find it advisable. 
The recommendation of the Administra
tive Reforms Commission has not been 
accepted by the Government. Then,

Sir, some agency has to be instituted 
by the Government immediately to 
fix up the prices of new indigenous 
commodities which are coming up 
replacing the imports. Every time 
some sort of new Commission will 
have to be appointed by the Govern, 
ment. The new industries are coming 
up replacing the imports. The prices 
of new commodities that are produced 
indigenously will have to be fixed up 
taking into consideration the cost of 
production, foreign competition, etc. 
A commission for working out cost 
prices of various commodities pro
duced indigenously will have to be 
instituted Immediately so that it will 
not only be useful but it will work in 
the interest of the consumers, because 
every year more and more imports are 
being substituted by indigenous pro
duction. The Government must take 
decision immediately on abolishing the 
Tariff Commission and some machinery 
should be set up immediately, in its 
place, so that the work regarding the 
fixation of prices is not delayed in the 
interest of the consumers. With these 
words, I support this Bill.

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
Sir, as you have yourself heard, the 
scope of the Bill under consideration 
is limited, namely, the repeal of the 
Indian Tariff Commission Act of 1951. 
This organisation is being wound up- 
because it has outlived its utility. Sir, 
it may not be correct to say, as some 
of my hon’ble friends have said, that 
it was worthless and useless. Sir, it 
would not only be not kind, but worse 
it will also be incorrect, as Dr. Mahajan 
has very rightly pointed out. He is 
an economist and hei is very well 
Informed in this particular area. So, 
he has himself pointed out, thereby 
making my task light, that it is due 
to the protection provided by Tariff 
Commission, and by the bodies preced
ing it over the years.. .

MR. CHAIRMAN: It sounded like- 
an obituary reference.

SHRI Y. S. MAHAJAN: It Was.
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. . .over the last 50 years or so. Many
of our industries which are now 
coming up have been made prosperous; 
particularly the jute and textile 
Industries did get protection from the 
Tariff Board and from the Tariff 
Commission.

Sir, this body is sought to be abolish
ed because many other bodies have 
been set up, necessitated by the 
enormity and complexity of the tasks 
connected with industries, commerce, 
export and import of the country, 
I think the abolition is according to 
what we call the law of parsimony, 
the law of avoidance or redundancy, 
replication and duplication of organi
sations. Now, we have so many other 
organisations. A pertinent question 
was raised by Mr. Joardar and other 
hon. Members; what after Tariff 
Commission which was doing some 
very important and very positive work? 
What about those positive works? 
Which organisations will look after 
them. As has been pointed out by 
Dr. Mahajan, I would like to say that 
because of the complexity of our 
industrials and commercial culture, the 
types of problems that we are now 
facing are diverse and. deserve 
attention of most specialised bodies 
and organisations. Partly it is the 
Commerce Ministry through the Chief 
Controller of Exports and Imports, 
and through the instrument of Import 
Control which will have to look after 
this work. We formulate our imporf 
control policy in a manner that the 
deserving industries get the benefit of 
protection. Besides this, other organi
sations directly or indirectly margi
nally or substantially also come into 
the picture. So far as the pricing of 
agricultural products ia concerned, the 
Agricultural Prices Commission has 
been doing some work. Maybe it has 
been subjected to severe criticisms af 
times. The MRTP Commission also is 
doing important work. Through 
exchange control formulated by the 
Reserve Bank, the Department of

Revenue and Banking are also doing 
some such work. I mention these 
organisations in response to questions 
as to what after the Tariff Commission?

MR. CHAIRMAN; The industries in 
the urban areas have mostly benefited 
by' the Tariff Commission and have 
grown substantially. What are you 
going to do to give protection to agro* 
industries in rural areas?

PROF. D. P. CHATTOPADHYAYA: 
This is a very large question. As I 
said, the scope of the Bill is very 
limited. You yourself have studied all 
these problems, Sir. Certain steps 
have been taken by the Department 
of Revenue and Banking for providing 
extra credit for the agriculturists and 
agro-industries are also involved. The 
APC is fixing the prices of agricultural 
products year after year so that 
increasing returns are being ensured. 
Whether they are good enough is a 
matter of debate.
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PROF. D. P. CHATTOPADHYAYA: 
An hon. member asked, why did you- 
not abolish it earlier? As you are 
aware, there were two opinions about 
it. Dr. V. K. R. V. Rao Committee 
looked into it and suggested in the 
mid sixties that the Tariff Commission 
has still some utility. But thereafter 
the Administrative Reforms Commis
sion set up a committee which further 
went into the matter and came to 
the conclusion that perhaps we should 
abolish it. In the meanwhile other 
organisations like the Industrial Bureau 
of Costs and Prices have come up. 
The D.G.T.D. in the Industry and Civil 
Supplies Ministry also looks after the 
interests of some manufacturing and
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technological elements, providing 
protection in the face of possible 
•foreign competition. Since these 
organisations have now come into 
being and have been rendering a good 
account of themselves and in view of 
these new developments, Government 
have come to the conclusion that it is 
no longer necessary to continue the 
Tariff Commission.

Another criticism made was that 
the Tariff Commission served only the 
big business houses* interests. It is not 
quite correct because, over the years, 
as many as 50 industries had been 
receiving protection. Under the 
umbrella of this protection, not only 
the big industries but some small-scale 
industries also enjoyed protection. 
The Tariff Commission was a profes
sional organisation with experts which 
looked into the matters referred to 
them not only by the Commerce 
Ministry but other Ministries also. So. 
it is not correct that it was heavily 
biased towards the big business houses 
'With these words, I commend the Bill 
to the House.

MR. CHAIRMAN; The question is •

“That the Bill to repeal the Tariff
Commission Act, 1951. as passed by
Rajya Sabha, be taken into consi
deration”

The motion was adopted

MR. CHAIRMAN- Now, clause by 
clause consideration. There are no 
amendments to clauses ? and 3. I 
shall put them together. The question 
is:

“That clauses 2 and 3 stand part
of the Bill"

The motion tvas adopted 

Clauses 2 and 3 were added to the Bill
MR. CHAIRMAN; Now, clause 4. 

'There are amendment® by Mr. Joarder 
and Mr. Naik. Since ''hey are not

1979 Report Com. on S tdtusof ; 2d 
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there, the amendments are not moved. 
The question is:

“That clause 4, clause 1, the En
acting Formula and the Title Stand 
part of the Bill’*

The motion was adopted

Clause 4. clause 1. *he Enactinp 
Formula and the Title were added 10 
the Bill

PROF. D. P. CHATTOPADHYAYA: 
I beg to move:

“That the Bill be passed”

MR’. CHAIRMAN- The question is:

“That the Bill be passed”

The motion was adopted

16.32 hrs.

MOTION RE. REPORT OF THE 
COMMITTEE ON THE STATUS OF 

WOMEN IN INDIA

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CUL1URE 
(PROF. S. NURUL HASAN)- I heg to 
move;

“That this House do consider the 
Report of the CommiMec on i‘»c 
Status of Women in India, laid or. 
the Table of the House on the 18‘-h 
February, 1975”

Although more than a year has paas- 
ej since this Report was placed on the 
Table of the House, this vear has been 
very fruitfully spent and is in many 
respects a very important landmark 
m the cause of the removal of discrimi
nation against women in India. This 
was, as the House would recall, the 
international women’s year. On 25th 
of April, 1975, the House discussed this 
general matter on a motion moved by 
mv hon. friend, Shri Indrajit Gupta 
and on that occasion, thia House was
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pleased to adopt the foilow~n~ resolu-
tion: 

"On the occasion of the declaration 
by the United Nations of 1975 as 
International Women 's Year, this 
House urge upon the Prime Minister 
to initiate a comprehensive prog-
ramme of specific legislative and 
administrative measures aimed at 
removing as far as po.>sible, the 
economic and social injustices, dis-
parities and discriminations to which 
Indian women continue to be sub" 
jected." 

This resolution and almost a simi-
Lar resolution passed by the other 
House have guided the ~ctiu:-1 of the 
Government not only during the 
International Women's Year but con-
tinup to be the corner stone of the 
Government's policy. But what is 
declared by the United Nations as 
Women's Decade in which a time 
bound programme is to be formula led 
and mid-te·rm plan appraisal in 1980 
of the actual achievement is to take 
place . Sir, soon atfer this r eport was 
submitted to the Government on jhe 
1st January 1975, a National Commit-
tee was formed under the chairmanship 
of the Prime Minister herself, with 
representatives from the various 
voluntary organizat ions, Parliament, 
State Governments and with other 
social workers, to guide the c·:Jebraticns 
of the International Women's Year. A 
delegation was sponsored by this Gov" 
ernment to the United Nations Confe-
rence on the Jnternational Women's 
Year held at Mexico wherein, I am 
h appy .to report, the delegation of (Jllr 

country distinguished itself by +he 
valuable contributions made by it. 

The recommendations of the In ter-
n ational Women's Conferen2e held at 
Mexico were substantially accepted by 
the UN General Assembly later during 
the year, which decided that a time-
bound programme be adopted. In 
addition to this, the Govemment as-
sisted the various delegations to go to 
different .-:onferences held in different 
parts of the world in connection with 
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the InternationClll Women's Year. The 
most notable of these conferences was 
held in East Berlin in the month of 
October. 

During .the year itself, in our own . 
country, various programmes in colla-
boration and cooperation with the 
Indian Committee for the Celebration . 
of the International Women's Year-
which. itself comprised representatives 
of various women's organizations-were 
taken up; and some important achieve- · 
ments can be recorded, particularly in . 
bringing about an av-·arene.ss arnong 
the population in general about the-
need to remove the discrimination th&t 
unfortunately has contimted against 
women in our country. 

On the whole, I would like to sub-
mil that in this work of creating con-
sciousness, a great deal of success has 
been achieved. But this consciousness 
only heightens the importance of the 
problem and the urgent necessity for 
the Government, State Governments, 
voluntary organizations, representatives 
of the people, political parties aJ Jd 
social workers-all of .them-lo m&ke 
a determined effort to ensu re th at 
what the Parliament has desired is pu t 
into practice. 

Coming back to this report, the 
House must have observed that it is 
a very comprehensive repo~·t, and that 
it has made extremely valuable recom-
m~::nda tions on different aspects of the 
welfare of women, particularly the 
removai of discrimination ;:,gainst 
women. lt has made recommendations 
for legal changes in educational, social, 
economic, health and other fields. The 
Government therefore immediately 
constituted a group, an inter-Ministerial 
group, to examine the various recom -
mendations; and without waiting for 
a final decision to be taken, our ap-
proach was: let us start taking actiou 
on as many things as we can imple-
ment immediately, or by stages. 

Later, a committee of officers was 
appointed which we called "Th"E'" · 
Empowered Committee" so that in 
il1ter-Ministerial discussion delays rnay 
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be avoided. And many Important 
decisions have already been taken, 
many actions have been placed for the 
consideration of this Hon. House, the 
most important of which is the Equal 
Remuneration Act 1078, providing for

• equal pay for equal work among men, 
women and to ensure prevention of 
discrimination against women in 
employment and in industry.

This humble opinion is the landmark 
in the history of our country. Where
as we had been saying that there should 
be equal remuneration for equal work, 
jn fact, this particular matter had 
not been fully implemented in in
numerable industries. And the House 
would recall the instances which were 
given by hon. Members that women 
were being subjected to exploitation 
and low wages.

The National Committee had decid
ed about it also in Its valedictory 
function held on the 17th February 
this year under the Chairmanship of 
our Prime Minister. It adopted what 
was called a “blue-print of action”. 
This blue-print of action made propo
sals for various legislative measures 
and administrative measures in regard 
to education, employment facilities 
lor working women, care for the 
socially disadvantageous women, pro
motion of voluntary efforts in the 
field of women’s welfare and the set
ting up of a machinery for implement
ation.

My Ministry has set up, m the
meantime, a proper unit in the
Department of Social Welfare to pur
sue all these programmes and to see 
that—different important recaftimen- 
dations which have been made by the 
Committee on "The Status of Women 
in India", which we can possibly
implement either through an execu
tive action or through a legislative 
action in accordance with the wishes 
of this Hon. House, action is taken on 
them as early as possible. Obviously, 
many of the recommendations fall 
within the purview of the State
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Governments, and mjr Ministiy wife be 
continuously in touch with the State 
Governments, urging upon them to 
take an appropriate action, whatever 
is accepted as a nationally accepted 
policy.

At the instance of my Ministry, The 
Institute of Applied Man-Power Re
search prepared what they called “A 
National Plan of Action” which con
tains some very positive and concrete 
measures. This National Plan of 
Action proposed by them 'is also under 
the consideration of the Government, 
and we hope that, taking into account 
all these different concrete measures 
that have been suggested, we will be 
coming out, one after another, with a 
series of measures,' and will also bo 
urging upon the State Governments to 
lake action as and when necessary.

In this connection, I would be 
presumptuous enough to seek your 
indulgence to refer to the Report of 
the Department of Social Welfare 
which has been circulated to all the 
hon. Members of the House, which 
contains many details of facts about 
the action that has been taken by the 
Government in regard to the recom
mendations of the Committee on “The 
Status of Women in India/’ I would, 
therefore, not take the time of the 
House at this stage by repeating and 
giving a detailed account of all the 
steps that have been taken. I assume, 
already the attention of the hon 
Members has been drawn to the 
material that has been furnished.

I am very much looking forward to 
this debate because the guidance pro
vided by this House will be of im
mense value to my Ministry, to my
self, to the Central Government and, 
I dare say, even to the State Govern
ments and, I hope, the debate here 
will rouse the conscience of our peo
ple to take urgent and energetic 
measures. Already, many social 
organisations have taken up many im
portant programmes, including the 
programme regarding dowry, the pro
gramme which this House has~bl£ssed



1*5 Report of Com. , JYAISTHA 5, %999 i/BAKA) . on Statute? 126

regasdhkc the facilities to be provided 
In th« case of divorce lor Hindu 
woman and a large number of other 
measures.

My colleague, the Minister of 
Health, in connection with population 
policy has made an announcement 
that the Government will be ensuring 
that the minimum age of marriage for 
girls "Hi raised from 15 to IB years. 
Although he has said that in the con
text of population control and family 
planning, this is also one of the recom
mendations for the welfare of women. 
One of the incidental facts thereto 
which would also receive due consi
deration of the Government is the 
registration of marriages.

These are the various schemes. 
Some financial allocations have al
ready been approved by this House 
for working women’s hostels, for look
ing after the babies of working women, 
for providing creches, mobile creches 
and so on. All these measures have 
been listed here. I would not take 
much of the time of the House in re
peating all this. I would now request 
the House to give us the benefit of its 
advice and guidance.

MR. CHAIRMAN; Motion moved;

“That this House do consider the 
Report of the Committee on the 
Status of Women in India, laid on 
the Table of the House on the 18th 
February, 1975.”

•SHRIMATI BIBHA GHOSH GO- 
SWAMI (Nabadwip): Mr. Chairman, 
Sir, I welcome the Report of the 
Committee on the Status of Women 
in India as it is the first effort to con
sider in depth about the status of 
women in our society in totality. The 
sincerity and efforts that were made 
by the Members of the Committee in 
drafting this report is also praise
worthy and all of them deserve our 
congratulations. However, I think

•The original speech was delivered in
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that thif report of the Committee will 
be only useful to the sociologists, 
politicians and academicians and be
yond that it would have no real im
pact on the conditions of women in 
our country because if we really want 
to have emancipation of women in 
our country the entire social structure 
of our society has to be changed and 
I am afraid that this Government 
cannot be relied upon to bring about 
this social change. This change can
not be brought about until and unless 
there is a political will behind it and 
I do not think that this Government 
would ever make a serious attempt in 
bringing about this desired change.

The Constitution of India has pro
vided equal rights and opportunities 
for women but this provision of the 
Constitution is denied to a vast majo
rity of women and only a small mino
rity of our total women folk are able 
to en3°y this benefit.

The position of women in our society 
depends on factors like religion, 
culture, traditions, customs etc. From 
the facts that have been high-lighted 
in the Committee’s report it is very 
clear that there has been no substantial 
change in the outlook of the society 
towards the women folk of the 
country. For centuries the women in 
India have suffered social injustice, 
exploitation and torture and they have 
lived all through a self-efacing life 
and I regret to say. Sir, despite all 
brave and loud talk the society’s out
look towards women and their treat
ment has not changed basically. The 
hon. Members present here know 
much about the prevailing conditions 
about the Hindu women and there
fore I need not dilate on that issue. 
The customs of talak, polygamy and 
parda system, are working against the 
status of muslfm women in India. Not 
only this such customg are creating 
serious impediments in' regard to 
their right to property also. So far 
as Christianity is concerned the mutual 
responsibilities of husband and wife

Bengali.

I
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have been recognised. But even 
among them the feeling that prevails 
is that the wife ig a property of the 
husband which Is so among almost 
all other communities in India. Still 
however, comparatively speaking the 
Christian women in India enjoy 
slightly better position and they enjoy 
little better respect than the women 
of different communities in India. 
The Report also confirms that by and 
large irrespective of religion as com
pared to the status of men the women 
have been relegated* to an inferior 
position. Not only this the prevailing 
discrimination between the boy and 
the girl in our country is all too well 
known.

In regard to this discrimination the 
Committee report says:

"Discrimination between sexes for 
the allocation of scarce resources in 
various fields such as nutrition, 
medical care, and education is 
directly related to the greater desi
rability and transferability of the 
«wriughter in most families puls 
are taught to see that brothers get 
more and better food. This attitude 
is Internationa ised by g:rls often 
without be^ng conscious of it"

Still today many humiliating practices 
are performed and women have to 
undergo it, the daugnter is shown 
to the groom as a marketable com- 
mod.'y for mairiage negotiations 
and they axe sold or purchased right 
in the same fashion as any other 
commodity m the market. Despite 
legislation and propaganda both the 
systems of dowi> bride-prlce are 
widely practised. Mr. Chairman Sir, 
you must have read in the newspaper 
about the fact ‘hat agricultural 
workers of Uttar Kasi have to send 
their wives temporarily tr city 
brothels because *h»»y have no 
other way to pay oil the debt 
of ihe money lender incurred for offer
ing bride price. Tar from abating, the 
rigours of dowry is increasing in every 
part of the country. The Committee 
has rightly pointed out that an IAS and

IF8 candidate can safely demand' a 
dowry worth nearly one lakh of 
rupees both in cash and kind. Close 
to this category of candidates comes 
the doctors, engineers and they too 
have their price for marriage also. 
Today, many educated young girls of 
middle class families are working 
with a view to earn their own dowry 
for better marriage. There are even 
instances where girls have to commit 
suicide to save their parents paying 
impossibly heavy dowry. As I have 
just now said, Sir, that dowry 
is becoming more and more 
atrocious in our country and even 
though an Anti Dowry Act has been 
passed it is a totally inflective legisla
tion because of its loopholes. I would, 
therefore, like to know from the hon. 
Minister what immediate steps the 
Government is going to take to plug 
these loopholes of the Act. I hope the 
hon. Minister while replying to the 
debate would kindly enlighten this 
House about the Government's mind in 
regard to this matter.

The pitiable conditions of the widows 
in our country which had evoked 
sympathy of the great sons of India 
like Ram Mohan Roy, Ravinder Nath 
Thakur, Sarat Chandra Chatterjee, in 
the 19th century has shown no Im
provement whatsoever even though 
we claim to have made progress in 
this 20th century. Widow marriage 
is still an unacceptable proposition to 
many in our society. At page 79 of 
th«» Report the Committee has presen
ted a graphic picture of the suffering 
of the widows of Varanasi. While fully 
agreeing with the views of the Com> 
mittee I would like to tell this House, 
Sir, that the lot of the widows in other 
holy places like Virindaban is equally 
pitiable and tragic. Out of the 5000 des- 
litue widows of Varanasi a great ma
jority of them comprise of Bengalis 
and it may be equally true about the 
widows of Virindaban. At page 80, the 
Committee has stated:

“We have recorded our impres
sions of this group as a symbol o f  
status that our society allots to- 
widows.”
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While the national leaders are 
shoutiog hoarse to claim that they are 
taking the country towards a socialis
tic goal and when it is also being 
claimed that the International 
Women’s Year is being celebrated with 
great fanfare and grave seriousness 
to elevate the position of women in 
our country, it sounds as a tragic joke 
when we remember that in the back 
drop of this tall claims prostitution 
which is the worst degradation of 
womanhood is increasing in our coun
try without any let or hinderance. It 
is because of the dire economic neces
sity that women are being compelled 
to take to this profession. So long 
mostly those women of the middle 
class who were deserted by their hus
bands and society and had no osoten- 
cible means of livlihood were forced 
either to take to prostitution or to 
commit suicide to end their miserable 
existence. But of late even un
married young girls—from middle 
rJasc families are forced to fall in the 
queue to support their helpless fami
lies. Adverting to the later oheno-
mena the Committee at page 03 has
said “according to the Commissioner 
of Police. Calcutta, a large number of 
middle class families are surviving on 
income from prostitution, in the
absence of alternative avenues of in
come. A large number of these 
women are educated and quite a few 
are even graduates.” From our per
sonal experience I can inform this 
House that the women of rural Bengal 
are flocking to the cities to take to t^is 
profession as they have no other 
means to fall back upon. I wonder 
how a Government which cannot offer 
a decent life or a decent living to the 
women folk of the country to save 
1hem from leading a life of abject 
shame, can claim that they have honest 
intentions of bringing about socialism 
in our country. The number of caBes 
of physical torture on women is in
creasing. There are cases of physical 
torture on women even under police 
custody in West Bengal and Kerala. 
There are cases everywhere in cities 
and villages, hospital, and office 
premises. While immoral trafficking in

women has been banned through legis
lation it thrives in hotels, and massage 
baths through the call girls before the 
very eyes of this Government. In this 
connection, Sir, I cannot but compare 
the situation of our own country with 
conditions prevailing in South Viet
nam. Prior o liberation, the South 
Vietnamese girls were traded as
luxury items for earning foreign
exchange but immediately after libera* 
tion prostitution has been banned and 
the postitutes have been rehabilitated.

They are now fully participating in 
the economij development of their 
own country. There is no socialist
State in the world where women have 
to lead this accursed life for their 
existence.

The level of economic development 
of a society is indicated by the econo
mic rights enjoyed by its women.
The Committee has quoted Marx at 
page 148. “Thus the emancipation of 
women and their equality with man 
are impossible and must remain so as 
long as women are excluded from 
socially productive work and restrict- 
e 1 to house work, which is private." 
On elimination of discrimination 
against women, the U.N. declaration 
says:

“The Orientation of society as a 
whole regarding the desirability 
that women should play an equal 
part in the country's Development 
was taken as very important pre
condition for the advancement not 
only of the women but of the coun
try as well.”

Equal participation of women is not 
only conducive to the growth and de
velopment of the nation but it is a 
must for the development of women- 
hood in the country. Apart from the 
conservation outloow, chronic unem
ployment is creating a serious impedi
ment and a negative outlook for equal 
conservative outlook, chromic unem- 
mic sphere. The theory of women's 
marginal role in the economy is one 
example of such an attitude. This
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t heory is anti-women and as such I will 
demand that it should be dfscarded 
totally. Women had a distinct role to 
:play in the traditional economy but 
t he modern technology has struck a 
blow •to it. NP.arly 81 per cent of the 
working women numbering about 2 
c rore depend on agriculture and out 
•Of this, a large section comprise of 
poor cultivators and agricultural 

Jabour. Han. Members are fully 
.aware of the exploitation to which the 
Indian cultivators were subjected to 

·during t~e British regime but even 
after independence some factors h ave 
jncrcased the pauperisation of the 
cultivators. Eviction from land, con-
•centration of land in a few hands, low 
price for agricultural products, exploi-
tation by money lenders, patwaries 
·etc. and exploitation by big troders 
have completely improverished the 
cultivators. Low wages of the agri-
cultural labou rers is another tac tor 
which has made them paupers. The 
State Governments have fixed the 
wages no doubt but the agricultural 
labourers do not get them. It is 
worthwihle to ,note that the 
wages of the women agricul-
tural workers as compared to men have 
been fixed lower. The women workers 
a re given only n f e- w it'?>"YJS of work 
in the field and wreneve · :n achine is 
introduced in the fiP~d, as has been 
done in may "green revolution " 
areas, the women are axed first. 

In this connection, the All India 
Conference on Women, held in Tri-
vandrum during December last stated, 
"Thus, the entrre process of ...§O-called 
land reform, tenancy legislation, agri -
cultural credit policy, price policy and 
wage policy of the Government have 
resulted in increasing deterioration 
of the condition of women in the 
countryside in gE".neral and in agricul-
ture in particular." 

The Status Commit'tee in their re-
port (pp. 168-69) has stat~D: 

"The increase in tn-e riumber of 
agriculture l abourers from 12.6 mil-
lion in 1951 to 15.7 millions in 1971, 
a shift from less than one third to 

Wom.en in India 
m,ore than half of the total women 
work force is the greatest indicator 
of increasing poverty and reduction 
in the -level of employment and not 
of improvingg rights and opportu-
nities for econc.mic participation." 

In regard to land problem the Com-
mittee have stated at page 168, as 
follows:.-

"Our review makes it clear that 
the main disabilities and source of 
exploita•tion of agricultural workers 
are rooted in their landlessness, 
lack of organisation, and inequality 
of status. The basic solution to 
these problems obviously lies in 
redistribution of land to reduce in-
equalities and concentration of ex-
cessive economic power in the hands 
of a few." 

X X X 

17 hrs. 

then, 

" It also brought home the futility 
of attempts to scratch at the prob-
lem of rural poverty without the 
one measure that can help this des-
titute class-and reform." 

X X X 

thoo again, 

" In our opm10n, so substantial im-
provement in the condition of 
women agricultural workers is pos-
sible without effective steps to red is-
tribute land." 

So m any task-force, Committee and 
Comission reports, Sir, including the 
reports of the Commission for Sche-
duled Castes and Scheduled Tribes, 
have stressed this point, but this 
Government will do nothing regarding 
drastic changes in the economy. 

The Committee have noted that 
since 1921 the share of women parti-
cipation in the economic activities of 
the country has been declining conti-
nuously. The percentage of women 

~ 
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wo risers in relation to total number 
of vgomea and the percentage of 
women workers in comparison to the 
total number of workers, on both 
these counts, the curb has been show
ing a downward trend. In the un
organised sector an unrestrained ex
ploitation and fall in employment for 
women continue unabated. It is 
there in the cashew industry, coir 
in Kerala and in the bidi industry in 
the country as a whole.

In the organised sector only 6 per 
cent women are provided with employ, 
ment. During 1962—1973 the number 
'of women workers in this sector has 
of course increased but stil the ratio 
of women workers vis-a-vis the total 
workers continues to remain un
changed and sticks to 11 per cent. In 
the industrial sector there is a conti
nuous fall in the number of women 
workers. A large number of women 
workers have been retrenched in the 
mines, jute mills, and textile mills. 
During 1951—71 the number of worn-' . 
worker i'n the factories have gone 
down by 20.37 per cent. Only in 
plantations, their number has not de
creased because it is a well accepted 
fact that the work of plucking leafs is 
best done by women only. In white 
collar jobs, like teaching, nursing, 
office work, etc., the number of women 
worker has increased hut it is well- 
known that education, health and 
social services, where employment of 
women has been highest, are the sec
tors that receive the first impact of 
our economy drive and therefore, 
here also the future is grim.

Sir, even m these white-collar jobs 
there is discrimination. The country 
has referred to the occasion where 
during Shri Cliaran Singh’s Chief 
Ministership in Uttar Pradesh and 
under his instructions, the U.P. Gov
ernment sent a letter to the Union 
Government stating that women 
should not be allowed in the I.A.S. or 
at best they should not be sent to 
UJP. The Committee also felt that

barring a few Ministries, namely,. 
Education, Social Welfare and Health; 
many of the Union Ministries are* 
practising subtle forms of discrimina
tion against employment and promo
tion of women. If this is the altitude 
in Government circ e we may ima
gine where we aie Sir, industry in 
in»s couuuy is ran not for the welfare 
ot ihtr manki-.d 'jut to multiply profits. 
This has led to modernisation and 
rationalisation of the industry 
without tirst ensuring full employ
ment to the people. In the Capita
list economy, in order to inflate profit, 
labour intensive methods are replaced 
by capital intensive methods and this 
leads to retrenchment. It is a well 
known fact that whenever there is re
trenchment the axe first falls on the 
unskilled labour. Because by and large 
the women workers are unskilled 
labour, they are retrenched first. This 
practice is going on, and under present 
conditions, will continue in future too. 
Therefore, we find that in the field of 
agriculture the monopoly owners of 
land are at the root of the exploitation 
of women workers. Similarly in the 
sphere of industry mines etc., the 
monoply capitalists are the root cause 
for their exploitation.

I would now deal with education. 
According to 1971 census, only 18.7 per 
cent of women in India are literate as 
against 39.5 per cent fur men. Between 
the age group 6—11, only one out of 
five girls reaches class V. In the rural 
areas the per centage of women's 
literacy is ony 13-2. Out of the 352 
districts of India in 83 districts the 
rural literacy rate "for women is less 
than 5 per cent and in 113 districts it 
is between 5 per cent and 10 per cent. 
This is the dismal picture of women’s 
education in our country and for Sche
duled Castes and Schelued Tribes, thr 
position may be imagined. Out of tte 
literate women 40 per cent have n 
literary standard. They are semi 
literates. 7.8 per cent are marticu- 
lates and or«lv 1.4 per cent are gradu
ates and above. The Committee has 
observed that the great majority of 
Indian women are illiterate, and only 
an insignificant fraction of It is edu-
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cated. The image of the Indian 
women created by a few women hold
ing high position of academic qualifi
cation is only that of a small elite 
group and does not in any way, reflect 
the actual position.”
Sir, very often I am confrented with 
the question that when the Prime 
Minister of the country is a women, 
why should one agitate for raising 
the status of women. This I must say, 
is a totally misleading nation.

Sir, it is well known that the pri
mary education m country suffers hea
vy from the evils of drop out espe
cially in case of grils. In order to 
check the trend the Government had 
envisaged a plan to give mid-day 
meals to primary students. I would 
like to know what precisely is the 
position in this rifard and whether 
the Government. if it is in earnest is 
going to intri duce mid-day meals far 
all primary stu lents from session 1977. 
There is still <nother point of discri
mination and this pertains to curri- 
culam. As at present there <s one 
curricular foT ihe hoys and another 
for girls. I think this gives rise to a 
sense of disci imination between boys 
and girls. This needs to be eliminat
ed. I would support the Committee re
commendation that Home Science 
should not be restricted for girls only 
and that after the end of Secondary 
stage, the curriculum for both boys and 
girls, should be the same. Sir, 
the educational system of the 
country should aim at replacing the 
feeling of traditional inequality by a 
healthy feeling of equality. This 
is, in my opinion, a basic responsi
bility of education but the Committee 
at page 282 has rightly pointed out 
that the educational system today 
“has not even attempted to undertake 
this responsibility.”

I would now refer to another 
important aspect of the matter which 
affects the Indian women most. 
These days we are hearing a lot 
about family planning programmes. 
Family Planning is being treated as 
a preventive measure against popu-
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lation explosion and to avert food 
crisis. But the whole matter*- is not 
being viewed from the angle of 
women’s status and rights. This should 
be the correct and the real approach, 
which should have been adopted by 
Government but unfortunately it has 
not been done so. The Committee has 
also concurred with this view when 
at page 321, they have stated:

“If the masses of Indian women 
are to be freed from their status as 
expendable assets some of the
obvious and immediate answers lies 
in releasing them from the bondage 
of repititive and frequent child 
birth providing them with some 
choice m the size of their families 
and ensuring adequate medical faci
lities to protect them during and 
against maternity.”

Instead of viewing the problem from 
the angle of the health of the mother 
and the child, the Government as I 
have already stated is treatinj the
entire programme as merely a preven
tive measure against population ex
plosion. Reports are being received 
that family planning measures are
being forcibly applied on people. It 
is my sincere feeling that force or 
compulsion must be wholly eliminated 
m this regard. From the facts gather
ed by the operation Research Group of 
the Health Ministry and the National 
Sample Survay we find that the role 
of education in implementing the 
family planning programme is para
mount. It has been pointed out by 
these studies that “Generally the level 
of education and fertility are inver
sely related.”

To try to implement the family 
planning programme without educa
tion would amount to placing the cart 
before the horse.

Poor destitute people who constitute 
a great part of the population have no 
other wealth than their own children. 
No security has been provided by the 
State for their health. Whenever 
epidemic, floods or famine spreads 
in the country, the children of the
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poor persons are .always the first 
victims and as long as the Government 
is not able to provide social and health 
security to the poor and their children, 
they would naturally feel against 
family planning. The Committee is 
also against any type of compulsion. 
At page 345 of the report, the Com
mittee has said, “we disapprove the 
denial of maternity benefits to women 
in Government service after three 
children, as adopted by some State 
Government, and recommend res-cind- 
ing of such orders."

In conclusion, I must say, Sir, that 
as long as the leaders of the movement 
for women emancipation do not real
ise that their movement is an integral 
part of the agitation to liberate the 
exploited masses as a whole their 
efforts to raise the status of women 
will remain an utopian idea. The 
Committee at page 8 has rightly point
ed out:

“Disabilities and inequalities 
against all women have to be seen 
m the total context of a society 
where large sections of th« popula
tion—male and female, adults and 
children, suffer under the operation 
of an exploitive system. It is not 
possible to remove these inequalities 
for women only. Any policy or 
movement for the emancipation and 
development of women has to form 
a part of total movement for re
moval of inequalities and oppressive 
social institutions, if the benefits 
and privileges won by such actions 
are to be shared by the entired 
women population and not by 
monopolised by a small minority.”

Our party is trying their fces*. to 
organise and” educate women so that 
they may be able to take their pj>rt in 
bringing about the revolutionary 
social change.

It is wholly absurd to think of 
women liberation ignoring the libera
tion of the exploited masses. As long 
as 'the exploitative system continues 
in the country, there will be no remedy

on Status of 13S
Women in India 

to the exploitation and harassment of 
women because in a society where the 
majority of men enjoy no status. It is 
natural that women, who are doubly 
exploited, would have none. We can 
truly lay the foundation of women 
emancipation in our country, when 
instead of mouthing slogans we are 
able to uproot the exploiters from the 
society and bring about a revolution
ary change in the social and economic 
structure of the society and establish 
a new socialist society where women 
would start feeling as human beings 
and not mere female species, where 
women would be freed from the 
drudgery of daily household routine 
and where women would be made 
equal partners with men in the nation
al life of the country. But for this 
the women of India have to unite and 
struggle. The prevailing emergency 
is a stumbling block and prevents 
even legistimate women’s movement 
and organising activities. I therefore 
demand that the emergency should be 
revoked and on behalf of my party I 
invite all women of our country to 
come forward, unite and work for 
their own emancioalion together with 
and as a vital part of the toiling and 
oppressed masses of 1he country. In 
the meantimes. Sir. anv relief for them 
is welcome and I suoport the Com
mittees' recommendations in general.
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vr »w rr tot, %ftx *rfir faqrn v x  

i t  *Ff itsH «fir f  wt «rr i 

as «pr ar«r w  $*rr «tt, aft tflr 
«rV i TWrr «rr f a  

X *  V*T It *P*T ’iff, ^
w isr K4 tr 5*rr?-7 f^® n fur fr,



139 Report of Comm. MAY 26, 2976 on fita iu  of
^  Women in  India (ftfotn.)

fro# &r> aft «nf $
i q x v r  3*T< f k & T  I

M: w ft vr % fa? *
Ssrcfr wft * r w r  ?r j? t ® v r t  $ ,  t f h -  * i ? r *  
i j f t  w r  1 1 5^  srfi ^ s f r  «fr f t ;  $ w r* 

*rf?s?rT 2T? triv t «fr 
t  T f A s  w  « r fjr *ir *fr  o t
Ci t̂t i ftr^ s&fevt s*i,
ysr̂ i* *fi‘ts*r f c i ** sr# «ns*rta
* w«r *jr?iT «rserr S’ ft; vra '3** 3Rtfwr 
*m ftf*5p  **»r fasrr £ *fr %gr?rf it sr*ft

I  flH- ftM ; jitv @ «rnt **r *:r «rftsr 
fn»rv v\vit % i $rrr* *«r m m  60 
vtf* |  *rtr v^ r 6 o T<lrs st ^ n z r  
irf^T^ 11  cfi w r ^  *><¥, aft *srr 
^FTT % f  f  f , tfTO *f
ft’.^T  4f?rr Tnr vr^ i fc?

t n f t .  w i rfKtmr? ?fn srfV 
wwt ft^ft jf »t£ wV ft^rr r *W t 
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<CMp»pstore): sir, it 1s quite Signifl- 
««ot tlut we ate taking up this Report 
lor discussion Just alter the discussion 
that we have had on the amendment 
o l the Marriage Acts. During that 
■discussion we had pointed out that 
seme ol the limited recommendations 
made by the Committee on the Status 
ol Women had been ignored by the 
Law Ministry and‘particularly on the 
question such as the comulsory regis
tration ol marriage.

Therefore, I was rather surprised 
when the Minister made no reference 
to that in his speech. He was rather 

.complacent and felt that everything 
was going well. I was surprised he 
did not deal with this Report as such. 
He was very busy giving us the whole 
lot of details on what he and his 
ministry have achieved: such as the
delegation to the Mexico Conference 
and so on and so forth.

In practical life what do we see? 
There is hardly any reflection of leal 
practical steps being taken on this 
Report. I take rather a serious view 
ol the fact that the Minister thought 
that it was enough first to have Inter* 
departmental Committee when you b3d 
a major eomm’ttee like this going into 
great details as to the various pro
blems that face our country in regard 
to women and that he does not think 

„it was necessary to have this discus
sion in a wider field and in a more 
democratic manner in order to see as 
to what are the propositions that are 
possible today and what more funda
mental needs be done to which Mrs. 
Goswami was also referriing. namely, 
a structural transformation in our 
country both economic and social.

X do not in the least deny that some 
achievements are there. But to what 
extent those achievements are really 
going to change the position ol women 
in our country is something which is 
a very moot point. Because basically 
the position of women will not be 

f̂sured* or ensured, unless and 
until see that the economic and 
soefdi jfetobtems that lace our country

today are dealt with in a more dyna
mic manner.

Por instance, Sir, the Mi raster 
referred to the Equal Remuneration 
Act. 1 do not think that credit goes 
to his Ministry because we have had 
our organisations and the trade 
unions campaigning lor this principle 
for a very long time- For many years 
we have had the matter taken up with 
the Labour Ministry and the Standing 
Labour Committee. I think, the Minis
ter knows little about labour because 
he is an educationist. I would have 
been happy if he had talked more 
about education. Women, organisa
tions have been campaigning lor it. It 
has been discussed on the Floor of the 
Parliament.

In 1976 as a result of the compulsion 
of the Emergency and compulsion of 
the 20-point programme with a new 
atmosphere in this country, this 
Ordinance comes forward and the 
Minister stands in pontifical manner 
telling us this is an achievement of 
his Ministry. This I am not prenared 
to accept.

Secondly, Sir, all right let us drop 
that point. But is it the way ol 
achieving the 20-point economic pro
gramme? You are having the wages 
notified for agricultural labour And 
you know that the majority of the 
women employed in our country are 
in agricultural sector and there is no 
equal pay in this sector. Is there equal 
pay? Not at all. You have got men 
and women agricultural labour for 
which you have got two different 
grades. Is this the way the Ministry 
is being a watch-dog? Is this the way 
the Inter-Ministerial Committee is 
functioning? Can't the Social Wel
fare Ministry representative say to 
the other Ministries “please inform 
your departments” ? But I know you 
will say that that is a matter for the 
State Governments to look into and 
“we cannot interfere with it” and so 
on. You know there is always an es
cape route. Something is reserved for 
the State Government to decide and
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something else Is lor the Central Mi
nistries to decide and so on. But have 
you drawn the attention ol the vari
ous State Governments to the fact 
that here are women and men agri
cultural labourers, why don’t you put 
them in terms ol one category, one 
grade? I can understand il it is an 
occupational wage, because in agricul
ture there are different lorms of occu
pation. One knows that there are 
some occupations lor which women 
are no doubt best suited. Of course, 
there are some States—I cannot men
tion them because Mr. Chandrappan is 
sitting here—where women are most
ly engaged in agricultural work and 
considering that they will be doing 80 
per cent of that work, you are con
demning them to having a lower wage 
Why? Is this the way you have been 
keeping your principle implemented? 
Is this the manner in which you are 
being the watch-dog of the women 
workers? It is high time you should 
give serious attention to this prob
lem.

Therefore, this whole question ot 
the position of women in our coun
try really relates to the question of 
changing of attitudes and to the ques
tion of equality of opportunity for 
women in every sphere of work, in 
every sphere of employment and in 
every sphere of life which does not 
exist today. For instance, apart from 
the fact that in some industries the 
employment of women has gone 
down—I do not want to repeal the 
figures as Mrs. Goswami has already 
related them—since independence 
have we seen any change of attitude, 
have we seen, for example women 
engineers being encouraged? Is there 
any increase of women in the engi
neering profession? Is there an in
crease of women in those professions 
that have been reserved exclusively 
for men?

The Minister was talking about the 
Mexico Congress to which a top dele
gation was sent Irom our country and 
where it made a good showing. Sir,

in Mexico one of the major points that 
wa8 made was that unless end until 
there wa« a revolutionary transforma
tion, all the plana of action that were 
being discussed were not going to be
come a reality in the wotld.

Another factor which came up lor 
discussion was that mere laws, mere 
political statements, mere philosophy 
were not going to give equality to 
women. In fact, the delegates of the 
various countries such as Sweden— 
which is considered to be a very ad
vanced country by many Members ol 
this House—the U.K., the U.S.A. etc. 
had pointed out that mere laws did 
not help. The laws are there and yet 
woman from the time she is born, is 
born to an inferior position in society. 
In straight direct contrast to this, was 
the confidence with which the dele
gates of Socialist countries spoke. 
They did not claim that everything 
was done for them, they claimed that 
the opportunity was there, a changed 
atmosphere was there and laws were 
in the process of being implemented, 
because there was a total transforma
tion of society in economic, social and 
cultural terms Therefore, there is a 
lesson for us to learn. It was in that 
context that in Mexico, a resolution 
was adopted where they said that this 
revolutionary transformation was ne
cessary. The President of Mexico, 
Mr. Ecchevesria had emphasised this 
point very much.

That is why I was most disappoint
ed that our Education Minister, who 
is so well read and who has attend
ed so many international conferences, 
rould not reflect this new thinking 
that has come into the international 
arena with regard to the problems of 
equality of women and oppression of 
women. That is why I took some time 
nf the House to point out that this hat 
happened.

What they have said of Mexico* 
about employment opportunities etc. 
Is very pertinent in relation to our
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own country. In the "World Plan of 
Action, it Is said;

"Further, the occupation* in which 
most women workers are concen
trated are not the same as those in 
which most men are employed. The 
vast majority qt women are concen
trated in a limited number of oc
cupations at lower levels of skill, 
responsibility and remuneration. 
Women frequently experience dis
crimination in pay, promotion, work
ing conditions and hiring practices. 
Cultural constraints and family res
ponsibilities further restrict their 
employment opportunities. Where 
job opportunities are severely limi
ted and widespread unemployment 
exists, women's chances of obtain
ing wage-earning employment are 
in practice further reduced, even 
where policies of non-discrimination 
have been laid down.”

Sir. I want to emphasise the last sen
tence. This is very important. It is 
no good saying we have laid down 
these policies. So long as “job op
portunities are severely limited and 
widespread unemployment, women’s 
chances of obtaining wage-earning 
employment are in practice further 
reduced, even where policies of non
discrimination have been laid down.” 
I want to emphasise it and that is 
why I have read it a second time. 
Then, in the World Plan of Action, 
they further say:

“Government should formulate 
policies and action programmes ex
pressly directed towards equality of 
opportunity and treatment for 
women workers and the guarantee 
of their right to equal pay for equal 
work.”
This is another statement that is 

there. It is now a year since the con
ference at Mexico took place and the 
Indian delegation voted for this World 
Plan of Action. I would have been 
happy if the Minister had indicated 
in his speech how far he and his min

istry have progressed in evolving a 
plan to achieve this target. I do not 
say it can be done in a day or a week. 
But he made no reference at all to it. 
I was really amazed that his speectt 
did not give any opening for a debate 
or discussion on the report itself. I 
hope at least when he replies to the 
debate, he will take the House into 
confidence as to what they propose to 
do about this whole question of equa
lity of opportunity in employment for 
women, because today again and 
again we find that in various employ
ments where women are already work
ing, their number is going down. We 
are told that this is because of mater
nity benefits, women not being allow
ed to do night work, etc. Most of 
those who wish to cover their reac
tionary outlook or backward thinking 
take shelter behind this sort of thing 
saying, “There is this kind of legisla
tion. What can we do? We are help
less” and so on

MR. CHAIRMAN; You are entitled 
to take 14 minutes. You have already 
taken 15 minutes.

SHRIMATI PARVATI KRISHNAN: 
I want more time for two reasons. 
Firstly, there is no time-limit fixed 
for this debate. Secondly, the prob
lem is very wide. It is not a small 
report which we can deal with in 14 
minutes. The Minister also has not 
touched upon many important aspects 
and I have to refer to them. I hope 
you will be more tolerant and give 
me a few more minutes.

Although we have been demanding 
that the Report should be discussed ittf 
Parliament, it is coming up at this 
stage, two years or one and a half 
years after it was presented. I hope, 
at least now the Minister will take it 
more seriously

With regard to employment, the 
Women’s Committee has also pointed 
out the same thing that by and large 
women are really relegated to the 
less paid employments and lesser 
skilled employments. That is why.
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they have said that there should 
be some prevision whereby women are 
given in-training while they are in 
employment. Today, men can have 
refresher courses and so on, but it is 
almost impossible for the women to 
do it. For the simple reason that they 
are at work and then they have to 
go and look after their children and, 
therefore, in this intervening period, 
they cannot go for this training. That 
is why, they have recommended that 
the women should be given special 
facilities for in-training during work
ing hours. What have you done about 
it? That is what we would like to 
know. That is, of course, for the La
bour Ministry and 1 do not expect a 
reply from you. Since, you claimed 
that you have got the monopoly of 
looking after the interests of women 
in this country, that is why, I put this 
question to you. It would be a sad 
day if it was left just to the Educa
tion and Social Welfare Ministry be
cause it is not only a question of so
cial welfare but it is not a patronis
ing attitude but a change of attitudes.

When I asked the Minister some 
weeks ago as to what was being done 
about going through all these text
books and curricula in order to see 
that new motivation was there from 
childhood onwards for boys and girls 
—at least for the future generation to 
grow up with a sense of equality of 
man' and woman—he said: "It is being 
examined and there is a Committee 
and so on and so forth.” When is it 
going to finish, I would like to know? 
We are in the year of 1976. The Re
port of the Committee on the status of 
women was submitted in' December,
1974. We are again and again being 
told that the change of attitude is 
necessary. Where and how does the 
change of attitude start?

I have no illusion after hearing the 
discussion or* the Marriage laws 
(Amendment) Bill that the change 

o f attitude is not going to start in our 
generation. If you start at least at 
the school level, maybe my grand 
children will grow in a India where
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there will be wo discrimination bet
ween man and woman. Therefore, to-* 
day the most urgent task for the Edu
cation Ministry is to take 19  the' 
whole question of education and the 
attitudes that are there. To do away 
with the age old conception of Savitri- 
Satyavan outlook and purity of Sita 
and that women being that type, are- 
a special class by themselves. We do 
not want to be a special class. W e 
are content with the equality. In fact, 
even Mr. Naik suffers from this. The- 
other day, he called me a mythologi
cal Parvathi forgetting that I am a 
revolutionary Parvathi who rejected 
Shiva but married Krishna. All the* 
parallels are being drawn from my
thology. All lessons are to be given 
from mythology. Why from mytho
logy? Why don’t you generate in >our 
girls self-confidence and create an 
atmosphere where they will become- 
future Valentina Tereshkovas of India 
flying into the space. Why is it that 
you cannot generate amongst the young 
boys in the schools the idea that 
women are their equals and they 
should also be allowed to participate 
in decision making? What happens in 
our country today? If a girl says to 
her mother—because she has read the 
modern literature that comes from so
cialist countries and abroad—“Mother,
I have decided to be an engineer” . 
The mother replies: “Don’t be silly”* 
Father comes home from work. What 
does the mother tell him?

w r  tot ^ 1

31? STJRT f  l "
Immediately, what does the father say?*

i, $ I 
She is young now. When she gets 
older, she will get wiser” . “Wiser” 
means what? Does he mean that she 
will realize that she is unfit to be
come an' engineer. This is the atmos
phere in our homes. Among our 
Members of Parliament, may I know 
how many men do not have that sort 
of an attitude? That is why 'it is ex
tremely Important to start from Edu
cation itself, to change this whole* phi
losophy sex-typing ia employment.



249 A«P<ni of Com, JYAISTHA 9, 1198 {SAKA) on Status of 15*

To-day, Da the Soviet Union, you 
wopld be interested no doubt In know
ing as to how many are there in the 
supervisory jobs inf factories. How 
many do we have in our country, after 
18 years of independence? When we 
had Mahatma Gandhi—I am- not going 
Into mythology; 1 am going into the 
period of our national freedom move
ment—Mahatmaj i and Nehru said that 
unless and until women also partici

pated on equal terms in the fight for 
national freedom, we would not be 
able to achieve It. That is how thou
sands and lakhs of women came for
ward to join that struggle. What did 
we do to those women who became 
martyrs? Are we going to build a 
martyrs’ memorial, namely a society, 
where women will be given equality 
of opportunity in all spheres of life? 
Nothing has been done till now.

What I would like to emphasise is 
that it is extremely necessary that we 
change these attitudes, we change al
so the provisions that exist in the 
various laws to enable our women to 
enter all the spheres of employment

To-day there is not a single engine 
driver in our country. Is there* a 
woman railway employee in any cate
gory other than those who sell tickets* 
or those who work in offices? Is it at 
all possible for women to enter other 
fields? Not at all. We are told it is not 
as if there is discrimination; if they 
wish to, they can enter any field of 
employment. It is a question of atti
tude, not only among the employers, 
but also amongst those who are seek' 
ing employment.

Usually, Sir, when the bell rings, 
five minutes are there.

MB. CHAIRMAN: No, no.

SHRIMATI PARVATHI KRISH
NAN: I would like to draw the atten
tion of the Minister to the various 
memoranda presented by the Young 
Women’s Committee of the All-India 
Youth Federation where they have 
laid specific stress on this question of

Women in India 
equality of opportunity, and also to 
the fact that we have to bring about 
a total change in our educational syl
labi, so that we make the women and 
men understand that satisfying em
ployment should replace the primitive, 
repetitive, ill-paid activity which is- 
called domestic work, which is where 
the majority of our women are to-day 
being imprisoned.

In conclusion, I would say that the 
recommendations of the Committee on- 
the Status of Women are lar-reachSng, 
but if these recommendations are to- 
be implemented, the Minister should 
see to it that there is a wide enough, 
short enough, brief enough discussion 
—brief enough in the sense that a 
time-bound discussion Is there—with 
the women's organizations and pro
gressive organizations as well. First 
and foremost let us understand that 
the question of equality of women is 
not the sole preserve of women alone. 
Unless and until, as Raja Ram Mohan 
Roy, Vidya Sagar and so many of our 
earlier social reformers had said, men 
are also drawn into it and they under
stand that the society as a whole has 
to take up the problem, the future is 
very bleak for the women of our 
country. To-day we find that there 
are people who are very smug and 
satisfied because we have a large 
number of women working in differ
ent jobs and because we have a very 
able woman Prime Minister. But she 
symbolizes the fact that given the op
portunity, women can prove that they 
are equals of men, equally able if not 
more able, and more capable than 
men. That is the point which I would 
like to bring to the notice of the 
House.

Therefore, I Wbuld appeal to the 
Minister not to take this in the light* 
hearted manner in which he did not 
tu tell us things such as how many 
delegates went to Mexico or the inter- 
Ministerial Committees that have been 
set up, but let him take us into confi
dence as to what he has to do in 
order to bring home to our people, 
our country and our Parliament— 
what exactly is the problem that we-
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are facing today. How exactly is he 
going to bring it home to the various 
State Governments and the Ministries? 
Why should all avenues of employ
ment not be open for women? How 
exactly is he going to see that the 
Labour Ministry takes up this issue 

•of national minimum wage so that our 
women in future will not be In the 
lower-paid industries such as coir, 
cashew and others? He should see 
that women must find their place in 
.all industries, in all the offices, in 
education and in every sphere of our 
social and national life on an equal 
fooling with the men.

SHRI B. V. NAIK (Kanara): I
would be failing in my duty if I do 
not compliment the distinguished 
Lady Member of the House Shrimati 
Parvathi Krishnan for her excel
lent way in which she has advocated 
the cause of the women, sisters and 
mothers of this country.

Without adding to the points which 
she has already made, I would like 
to draw your attention to some of 
the statements regarding the direc
tion in which we have been progess- 
ing. Speaking on the 25th of April,
1975, on the resolution of Shri Indra- 
jit Gupta, the Prime Minister had 
-stated:

“In affluent societies also, she is 
exploited. She is often regarded 
as an object to play with or to 
decorate and display the husband’s 
wealth ancl status.”
If we see some of our periodicals 

.and magazines in this country—“The 
Femina” and the “Eve's Weekly” — 
we will come to know about them. 
(Interruptions) I cannot help seeing 
those photographs. If we see these 
things, we will come to know the 
way in which our elite leadership of 
the women movement—not the poli
tical one, but the socio-economic 
class—is goifig. If we see the people 
at the forefront or the various beauty 
contests that" are being held—there 
was one in Bombay also—we will

come to know the direction In which 
our women and their leadership is 
going. (Interruptions) But, unfor
tunately, I do not belong to that pri
vileged class.

What is tBe direction in which the 
leadership of our country, particular
ly the most articulate section of our 
society—there are women who can 
really be the pillars of our society, who 
can help in the advancement ol our wo* 
mer folk—is going?

After all, a large number of people 
in our country got themselves edu
cated imperceptibly through emula
tion and through understanding. I 
am not against a certain amount of 
taste, refinement and culture, but the 
vulgarisation of the women advance
ment That is taking place by the com
mercial Press in this country for 
exploitation, for sales promotion, for 
selling tooth paste or vanishing 
cream, has got to be stopped. This 
is not the direction in which the 
founding fathers of the Constitution 
thought that the women folk .should 
go or the socialistic pattern of society 
has got to be ushered in.

That much in regard to the nega
tive aspect of the advancement of 
women. . . .

SHRI P. G. MAVALANKAR 
(Ahmedabad) ; What is‘the remedy?

SHRI B. V. NAIK: As a remedy, 
the high heritage and the cultural 
inheritance which this country has 
got—that is what I was coming to if 
you kindly bear with me for some 
time.

Not that we are against aesthetic 
sense in life. What I see from the 
valuable document that has been 
placed before us, We seem to have 
come a long long way since 1804 
when some Regulation was made for 
declaring infanticide as illegal and 
to remove that blot on Indian culture 
and Indian heritage that it was in



1828, nearly 150 yean ago, when the
Bengal Sati Regulation Act declaring
Sati or self-immolation of widows
as illegal was enacted in this coun
try. After all, this varied culture of
ours had also come at a particular
time when we had a sort of perverse
social system, a cruel system, a 
sadistic system.

From that point of view, since in
the history of a nation, one hundred
years or two hundred years or two
centuries are l>ut a fraction, I think,
the Indian womanhood, by and large,
has definitely come a long way if we
see it in that historical perspective.. ..

SHRIMATI T. L AKSHMIKAN -
THAMMA (Khammam): Not far
enough.

SHRI B. V. NAIK; I agree; not
far enough. Discontentment is at the 
root and it is a motivating factor for
us to progress.

What is it that we would like our
Indian womer^xood to be? I think,
most of the Western societies, all
those so-called advanced societies,
have also reached the limits of their
disillusionment with their own
advancement. When we 3ay, we
should try to modernise the Indian 
womenhood, we do not want her to
ape or adopt the postures of moder
nised, Westernised womanhood, what
we see elsewhere in affluent socie
ties. We want the Indian woman-
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hood, at leasf^s a man I can say, or
the Indian culture to be retained by
female section, at the same time
absorbing that which is scientific,
that which is modem and that which
is efficient so that we cen orogress cn 
the right lines.

Leaving aside rare examples o f
leadership  ̂ the question comes up:
Have we got an Indian contingent of
feminists, native type, who have got
a clear-cut idea of leadership? I 
think, as far as my knowledge goes,
leaving aside those great women,
like, Sarojini Naidu und others who* 
came at the dawn of Independence,
we do not have as yet a task force
which can taSfe up the leadership o f
women’s movement in this coun
try. . . .

MR. CHAIRMAN: Mr. Naik, will
you ‘be able to finish your speech,
within five minutes?

SHRI B. V. NAIK; I think, it wilt
be difficult. If you were to permit
me to continue my speech tomorrow,,
it will be very- kind of you.

11 fare fara»rr 1

18 hrs.

The Lok Sabha then adjourned tilt
Eleven of the Clock on Thursday* 
May 27, 1976/Jyaistha 6 , 1898 (SaJea).
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